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CHAPTER I. OBJECTIVES

Article 1
Objectives

The objectives of the International Sugar Agreement, 1992 (hereinafter
referred to as this Agreement), in the light of the terms of
resolution 93 (IV) adopted by the United Nations Conference on Trade and
Development, are:

(a) To ensure enhanced international cooperation in connection with
world sudar matters and related issues)

{b) To provide a forum for intergovernmental consultations on sugar and
on ways to improve the world sugar economys

(c) To facilitate trade by collecting and providing information on the
world sugar market and other sweeteners)

(d) To encourage increased demand for sugar, particularly for
non-traditional uses.



1.

9.

10.

CHAPTER II. DEFINITIONS

Article 2
Definitions
For the purpose of this Agreement:

"Organization”™ means the International Sugar Organization referred to in
article 3,

"Council” means the International Sugar Council referred to in article 3,
paragraph 3)

"Member" means a Party to this Agreement;

"special vote"” means a vote requiring at least two thirds of the votes
cast by Members present and voting, on condition that these votes are
cast by at least two thirds of the number of Members present and voting;

"simple majority vote" means a vote requiring more than half of the total
votes of Members present and voting, on condition that these votes are
cast by at least half of the number of Members present and voting;

"year" means the calendar year)

“sugar" means sugar in any of its recognized commercial forms derived
from sugar cane or sugar beet, including edible and fancy molasses,
syrups and any other form of liquid sugar, but does not include final
molasses or low—-grade types of non-centrifugal sugar produced by
primitive methods)

"entry into force" means the date on which this Agreement enters into
force provisionally or definitively, as provided for in article 40,

"free market" means the total of net imports of the world market, except
those resulting from the operation of special arrangements as defined in
chapter IX of the International Sugar Agreement, 1977,

"world market"” means the international sugar market and includes both
sugar traded on the free market and sugar traded under special
arrangements as defined in chapter IX of the International Sugar
Agreement, 1977.



CHAPTER III. INTERNATIONAL SUGAR ORGANIZATION

Article 3

Continuation, headquarters and structure of the
International Sugar Organization

1. The International Sugar Organization established under the International
Sugar Agreement, 1968, and maintained in existence under the International
Sugar Agreements, 1973, 1977, 1984 and 1987, shall continue in being for the
purpose of administering this Agreement and supervising its operation, with
the membership, powers and functions set out in this Agreement.

2. The headquarters of the Organization shall be in London, unless the
Council decides otherwise by special vote.

3. The Organization shall function through the International Sugar Council,
its Administrative Committee and its Executive Director and staff.

Article 4

Membership of the Organization

Each Party to this Agreement shall be a Member of the Organization.

Article 5

Membership by intergovernmental organizations

Any reference in this Agreement to a "Government" or "Governments" shall
be construed as including the European Economic Community and any other
intergovernmental organization having responsibilities in respect of the
negotiation, conclusion and application of international agreements, in
particular commodity agreements. Accordingly, any reference in this Agreement
to signature, ratification, acceptance or approval, or to notification of
provisional application or to accession shall, in the case of such
intergovernmental organizations, be construed as including a reference to
signature, ratification, acceptance, or approval, or to notification of
provisional application, or to accession, by such intergovernmental
organizations.



Article 6

Privileges and immunities

1. The Organization shall have international legal personality.

2. The Organization shall have the capacity to contract, to acquire and
dispose of movable and immovable property and to institute legal proceedings.

3. The status, privileges and immunities of the Organization in the
territory of the United Kingdom shall continue to be governed by the
Headquarters Agreement between the Government of the United Kingdom of Great
Britain and Northern Ireland and the International Sugar Organization signed
at London on 29 May 1969, with such amendments as may be necessary for the
proper functioning of this Agreement.

4. If the seat of the Organization is moved to a country which is a Member
of the Organization, that Member shall, as soon as possible, conclude with the
Organization an agreement to be approved by the Council relating to the
status, privileges and immunities of the Organization, of its Executive
Director, staff and experts and of representatives of Members while in that
country for the purpose of exercising their functions.

S. Unless any other taxation arrangements are implemented under the
agreement envisaged in paragraph 4 of this article and pending the conclusion
of that agreement the new host Member shall:

(a) Grant exemption from taxation on the remuneration paid by the
Organization to its employees, except that such exemption need not apply
to its own nationals; and

(b) Grant exemption from taxation on the assets, income and other
property of the Organization.

6. If the seat of the Organization is to be moved to a country which is not
a Member of the Organization, the Council shall, before that move, obtain a
written assurance from the Government of that country:

(a) That it shall, as soon as possible, conclude with the Organization
an agreement as described in paragraph 4 of this article; and

(b) That, pending the conclusion of such an agreement, it shall grant
the exemptions provided for in paragraph 5 of this article.

7. The Council shall endeavour to conclude the agreement described in
paragraph 4 of this article with the Government of the country to which the
seat of the Organization is to be moved before transferring the seat.




CHAPTER IV, INTERNATIONAL SUGAR COUNCIL

Article 7

Composition of the International Sugar Council

1. The highest authority of the Organization shall be the International
Sugar Council, which shall consist of all the Members of the Organization.

2. Each Member shall have one representative in the Council, and if it so

desires, one or more alternates. Furthermore, a Member may appoint one or
more advisers to its representatives or alternates.

Article 8

Powers and functions of the Council

1. The Council shall exercise all such powers and perform or arrange for the
performance of all such functions as are necessary to carry out the provisions
of this Agreement and to pursue the liquidation of the Stock Financing Fund
established under article 49 of the International Sugar Agreement, 1977, as
delegated by the Council under that Agreement to the Council under the
International Sugar Agreement, 1984, and the International Sugar

Agreement, 1987, pursuant to article 8, paragraph 1, of the latter.

2. The Council shall adopt, by special vote, such rules and regulations as
are necessary to carry out the provisions of this Agreement and are consistent
therewith, including rules of procedure for the Council and its committees,
and the financial and staff requlations of the Organization. The Council may,
in its rules of procedure, provide a procedure whereby it may, without
meeting, decide specific questions.

3. The Council shall keep such records as are required to perform its
functions under this Agreement and such other records as it considers
appropriate.

4. The Council shall publish an annual report and such other information as
it considers appropriate.

Article 9

Chairman and Vice-Chairman of the Council

1. For each year, the Council shall elect from among the delegations a
Chairman and a Vice-Chairman, who may be re-elected and shall not be paid by
the Organization.



2, In the absence of the Chairman, the duties of the post shall be carried
out by the Vice-Chairman. In the temporary absence of both the Chairman and
the Vice-Chairman or the permanent absence of one or both, the Council may
elect from among the delegations new officers, temporary or permanent as
appropriate.

3. Neither the Chairman nor any other officer presiding at meetings of the
Council shall vote. They may, however, appoint another person to exercise the
voting rights of the Member which they represent.

Article 10

Sessions of the Council

1. As a general rule, the Council shall hold one regular session in each
year.

2. In addition, the Council shall meet in special session whenever it so
decides or at the request of:

(a) Any five Members)

(b) Two or more Members holding collectively 250 votes or more under
article 11 as determined under article 25; or

(c) The Administrative Committee.

3. Notice of sessions shall be given to Members at least 30 calendar days in

advance, except in case of emergency, when such notice shall be given at least
10 calendar days in advance.

4. Sessions shall be held at the headquarters of the Organization unless the
Council decides otherwise by special vote. If any Member invites the Council
to meet elsewhere than at the headquarters of the Organization, and the
Council agrees so to do, that Member shall pay the additional costs involved.

Article 11
Votes

1. For the purpose of voting under this Agreement, Members shall hold‘a
total of 2,000 votes distributed as determined under article 25.

2, Whenever a Member has its voting rights suspended under article 26,
paragraph 2, of this Agreement, its votes shall be distributed among the other
Members according to their shares as determined under article 25. The same
procedure shall apply when the Member recovers its voting rights, the Member
concerned being included in the distribution.




Article 12

Voting procedure of the Council

1. Each Member shall be entitled to cast the number of votes it holds under
article 11 as determined under article 25. It shall not be entitled to divide
such votes.

2. By informing the Chairman in writing, any Member may authorize any other
Member to represent its interests and to cast its votes at any meeting or
meetings of the Council. A copy of such authorizations shall be examined by
any credentials committee that may be set up under the rules of procedure of
the Council. ) -

3. A Member authorized by another Member to cast the votes held by the

authorizing Member under article 1l as determined under article 25 shall cast
such votes as authorized and in accordance with paragraph 2 of this article.

Article 13

Decisions of the Council

1. All decisions of the Council shall be taken and all recommendations shall
be made, in principle, by consensus. In the absence of consensus, decisions
and recommendations shall be made by simple majority vote, unless this
Agreement provides for a special vote.

2. In arriving at the number of votes necessary for any decision of the
Council, votes of Members abstaining shall not be reckoned and those Members
shall not be considered as "voting" for the purposes of article 2,

definition 4 or definition 5, as the case may be. Where a Member avails
itself of the provisions of article 12, and its votes are cast at a meeting of
the Council, such Member shall, for the purposes of paragraph 1 of this
article, be considered as present and voting.

3. All decisions of the Council under this Agreement shall be binding upon
Members.

Article 14

Cooperation with other organizations

1. The Council shall make whatever arrangements are appropriate for
consultation or cooperation with the United Nations and its organs, in
particular the United Nations Conference on Trade and Development, and with
the Food and Agriculture Organization and such other specialized agencies of
the United Nations and intergovernmental organizations as may be appropriate.



2. The Council, bearing in mind the particular role of the United Nations

Conference on Trade and Development in international commodity trade, shall as
appropriate keep the United Nations Conference on Trade and Development
informed of its activities and programmes of work.

3. The Council may also make whatever arrangements are appropriate for

maintaining effective contact with international organizations of sugar
producers, traders and manufacturers.

Article 15

Relationship with the Common Fund for Commoditiés

1. The Organization shall take full advantage of the facilities of the
Common Fund for Commodities.

2. In respect of the implementation of any project under paragraph 1 of this
article, the Organization shall not act as an executing agency, nor incur any
financial obligation for guarantees given by individual Members or other
entities. No Member shall be responsible by reason of its membership in the
Organization for any liability arising from borrowing or lending by any other
Member or entity in connection with such projects.

Article 16

Admission of observers

1. The Council may invite any non-member State to attend any of its meetings
as an observer.

2. The Council may also invite any of the organizations referred to in
article 14, paragraph 1, to attend any of its meetings as an observer.

Article 17

Quorum for the Council

The quorum for any meeting of the Council shall be the presence of more
than two thirds of all Members, the Members thus present holding at least two
thirds of the total votes of all Members under article 1l as determined under
article 25. If there is no quorum on the day appointed for the opening of any
Council session, or if in the course of any Council session there is no quorum
at three successive meetings, the Council shall be convened seven days later)
at that time, and throughout the remainder of that session, the quorum shall
be the presence of more than half of all Members, the Members thus present
representing more than half of the total votes of all Members under article 11
as determined under article 25. Representation in accordance with article 12,
paragraph 2, shall be considered as presence.



CHAPTER V. ADMINISTRATIVE COMMITTEE

Article 18

Composition of the Administrative Committee

1. The Administrative Committee shall consist of 18 members. Ten shall, in
principle, be the 10 largest financial contributing Members in each year,

and eight members shall be elected from the remaining Membership of the
Council.

2, If one or more of the 10 largest financial contributing Members in each
year does not wish to be automatically appointed to the Administrative
Committee, the shortfall in membership shall be made good by appointing the
next largest financial contributing Member or Members willing to serve. When
those 10 members of the Administrative Committee have thus been appointed, the
other eight members of the Committee shall be elected from the remaining
Membership of the Council.

3. The election of the additional eight members shall take place each year
on the basis of votes under article 11 as determined under article 25. The
Members appointed to the Administrative Committee under the provisions of
paragraph 1 or 2 of this article shall not be entitled to vote in this
election.

4. No Member shall be eligible to sit on the Administrative Committee unless
it has paid its contributions in full in accordance with article 26.

5. Each member of the Administrative Committee shall appoint one
representative and may appoint in addition one or more alternates and
advisers. In addition, all Members of the Council shall be eligible to attend
this Committee as observers and may be invited to speak.

6. The Administrative Committee shall elect its Chairman and Vice-Chairman
for each year. The Chairman shall not have the right to vote and may be
re-elected. In the absence of the Chairman, the duties of the post shall be
carried out by the Vice-Chairman.

7. The Administrative Committee shall normally meet three times a year.

8. The Administrative Committee shall meet at the headquarters of the
Organization, unless it decides otherwise. If any Member invites the
Administrative Committee to meet elsewhere than at the headquarters of the
Organization, and the Administrative Committee agrees so to do, that Member
shall pay the additional costs involved.



Article 19

Election to the Administrative Committee

1. The Members selected from among the largest financial contributing
Members in each year under the procedure in paragraphs 1 or 2 of article 18
shall be appointed to the Administrative Committee.

2. The election of the additional eight members of the Administrative
Committee shall take place in the Council. Each Member eligible pursuant to
the provisions of article 18, paragraphs 1, 2, and 3, shall cast all the votes
to which it is entitled under article 1l as determined under article 25 for a
single candidate. A Member may cast for another candidate any votes which it
exercises pursuant to article 12, paragraph 2. The eight candidates receiving
the largest number of votes shall be elected.

3. If a member of the Administrative Committee is suspended from the
exercise of its voting rights under any of the relevant provisions of this
Agreement, each Member which has voted for it or assigned its votes to it in
accordance with this article may, during such time as that suspension is in
force, assign its votes to any other member of the Committee.

4. If a Member appointed to the Committee under the provisions of

paragraph 1 or 2 of article 18 ceases to be a Member of the Organization, it
shall be replaced by the next largest financial contributing Member willing to
serve and, if necessary, an election shall be held to select an additional
elected member of the Committee. If a Member elected to the Committee ceases
to be a Member of the Organization, an election shall be held to replace that
Member on the Committee. Any Member which voted for or assigned its votes to
the Member which has ceased to be a Member of the Organization, and which does
not vote for the Member elected to fill the vacancy on the Committee, may
assign its votes to another member of the Committee.

5. In special circumstances, and after consultation with the member of the
Administrative Committee for which it voted or to which it assigned its votes
in accordance with the provisions of this article, a Member may withdraw its
votes from that member for the remainder of the year. That Member may then
assign these votes to another member of the Administrative Committee but may
not withdraw these votes from that other member for the remainder of that
year. The member of the Administrative Committee from which the votes have
been withdrawn shall retain its seat on the Administrative Committee for the
remainder of that year. Any action taken pursuant to the provisions of this
paragraph shall become effective after the Chairman of the Administrative
Committee has been informed in writing thereof.
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Article 20

Delegation of powers by the Council to the
Administrative Committee

l. The Council may, by special vote, delegate to the Administrative
Committee the exercise of any or all of its powers, other than the following:

(a) Location of the headquarters of the Organization under article 3,
paragraph 2;

(b) Appointment of the Executive Director and any senior official under
article 23, :

(c) Adoption of the administrative budget and assessment of
contributions under article 25,

(d) Any request to the Secretary-General of the United Nations
Conference on Trade and Development to convene a negotiating conference
under article 35, paragraph 2,

(e) Recommendation of an amendment under article 44,

(f) Extension or termination of this Agreement under article 45.

2. The Council may at any time revoke the delegation of any power to the
Administrative Committee.

Article 21°

Voting procedure and decisions of the Administrative Committee

1. Each member of the Administrative Committee shall be entitled to cast the
number of votes received by it under article 19, and cannot divide these votes.

2. Any decision taken by the Administrative Committee shall require the same
majority as that decision would require if taken by the Council and shall be

reported to the Council.

3. Any Member shall have the right of appeal to the Council, under such
conditions as the Council may prescribe in its rules of procedure, against any
decision of the Administrative Committee.
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Article 22

Quorum for the Administrative Committee

The quorum for any meeting of the Administrative Committee shall be the
presence of more than half of all members of the Committee, the members thus
present representing at least two thirds of the total votes of all members of
the Committee.

- 12 -



CHAPTER VI. EXECUTIVE DIRECTOR AND STAFF

Article 23

Executive Director and staff

1. The Council shall appoint the Executive Director by special vote. The
terms of appointment of the Executive Director shall be fixed by the Council.

2. The Executive Director shall be the chief administrative officer of the
Organization and shall be responsible for the performance of the duties
devolving upon him in the administration of this Agreement.

3. The Council, after consulting the Executive Director, shall by special
vote appoint any senior official on such terms as it shall determine.

4. The Executive Director shall appoint other members of the staff in
accordance with regulations and decisions of the Council.

5. The Council, in accordance with article 8, shall adopt rules and
requlations embodying the fundamental conditions of service and the basic
rights, duties and obligations of all members of the Secretariat.

6. Neither the Executive Director nor any member of the staff shall have any
financial interest in the sugar industry or sugar trade.

7. Neither the Executive Director nor any member of the staff shall seek or
receive instructions regarding their duties under this Agreement from any
Member or from any authority external to the Organization. They shall refrain
from any action which might reflect on their position as international
officials responsible only to the Organization. Each Member shall respect the
exclusively international character of the responsibilities of the Executive
Director and staff and shall not seek to influence them in the discharge of
their responsibilities.
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CHAPTER VII. FINANCE

Article 24

Expenses

1. The expenses of delegations to the Council, the Administrative Committee
or any of the committees of the Council or of the Administrative Committee
shall be met by the Members concerned.

2. The expenses necessary for the administration of this Agreement shall be
met by annual contributions from Members, assessed in accordance with

article 25, 1If, however, a Member requests special services, the Council may
require that Member to pay for them.

3. - Appropriate accounts shall be kept for the administration of this
Agreement.

Article 25

Adoption of the administrative budget and contributions of Members
1. For the purpose of this article Members shall hold 2000 votes.

2. (a) Each Member shall hold the number of votes specified in the annex,
which shall be adjusted in accordance with sub-paragraph (d) below.

(b) No Member shall hold fewer than six votes.

(c) There shall be no fractional votes. Rounding shall be permitted in
the process of calculation and to ensure that the full number of votes is

allocated.

(d) Votes in the annex which are not taken up at the time of the entry
into force of this Agreement shall be apportioned among individual
Members, other than those holding six votes in the annex. The
unallocated votes shall be distributed in the proportion that the number
of their votes in the annex bears to the total number of votes of all

Members holding more than six votes.

3. Votes shall be revised on an annual basis according to the following
procedure: ’

(a) Each year, including the year of entry into force of this Agreement,
at the time of the publication of the Sugar Year Book by the
International Sugar Organization, a composite tonnage basis shall be
calculated for each Member which shall comprise:

- 14 -



4.

35 per cent of that Member's exports to the free market
plus
15 per cent of that Member's total exports under special arrangements
plus
35 per cent of that Member's free market imports
plus
15 per cent of that Member's total imports under special
arrangements.

The data used to calculate the composite tonnage basis of each Member
shall be, for each category above, the average of that category for the
highest three of the four last years published in the most recent edition
of the Organization's Sugar Year Book. The share of each Member in the
total of all Members' composite tonnage bases shall be calculated by the
Executive Director. All the above data will be distributed to Members at
the time that the calculations are made.

({b) For the second and subsequent years after the entry into force of
this Agreement, the votes of each Member shall be adjusted by the change

in their share in the total of all Members' composite tonnage bases from
that for the same membership for the previous year.

(c) Members holding six votes shall not be subject to an upward
adjustment under the provisions of sub-paragraph (b) above unless their
share of the total of all Members' composite tonnage bases exceeds 0.3
per cent.

In the event of the accession of a Member or Members after the entry into

force of this Agreement, their votes shall be determined according to the
annex as adjusted in the light of paragraphs 2 and 3 above. If the acceding

Member or Members are not listed in the annex of this Agreement, the Council
shall decide the number of votes to be allocated to that Member or Members.

Following the acceptance by the acceding Member or Members not listed in the
annex of the number of votes allocated by the Council, the votes of existing
Members shall be re-calculated so that the total of votes remains at 2000.

5'

In the event of the withdrawal of a Member or Members, the votes of the

withdrawing Member or Members shall be redistributed to the remaining Members
in proportion to their share in the total of all remaining Member votes so
that the total of the votes of all Members remains at 2000.

6.

Transitional arrangements:

(a) The following provisions apply only to Members of the International
Sugar Agreement, 1987, as of 31 December 1992 and are limited to the
first two calendar years after the entry into force of this Agreement
(that is up to 31 December 1994).

(b) The total number of votes allocated to each Member in 1993 shall not
exceed 1.33 multiplied by that Member's votes in 1992 under the
International Sugar Agreement, 1987, and in 1994 shall not exceed 1.66
multiplied by that Member's votes in 1992 under the International Sugar
Agreement, 1987.
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(c) For the purpose of establishing the contribution per vote, votes not
taken up due to the application of paragraph 6 (b) above shall not be
redistributed to other Members. Hence, the contribution per vote will be
determined on the basis of the reduced number of overall votes.

7. The provisions of article 26, paragraph 2, relating to the suspension of
voting rights for non-fulfilment of obligations, shall not apply to this
article.

8. During the second half of each year, the Council shall adopt the
administrative budget of the Organization for the following year and shall
determine the per vote contribution of Members required to meet that budget,
in the first two years after taking into account the provisions of paragraph 6
of this article.

S. The contribution of each Member to the administrative budget shall be
calculated by multiplying the per vote contribution by the number of votes
held by it under this article, as follows:

(a) For those which are Members at the time of the final adoption of the
administrative budget, the number of votes which they then hold; and

(b) For those which become Members after the adoption of the
administrative budget, the number of votes which they receive at the time

of taking up membership, adjusted in proportion to the remainder of the
period covered by the budget or budgets; assessments made upon other
Members shall not be altered.

10. If this Agreement enters into force more than eight months before the
beginning of its first full year, the Council shall at its first session adopt
an administrative budget covering the period up to the commencement of the
first full year. Otherwise, the first administrative budget shall cover both
the initial period and the first full year.

11l. The Council may, by special vote, take such measure as it might deem
appropriate in order to mitigate the effects on Members' contributions
résulting from a possibly limited membership at the time of the adoption of
the administrative budget for the first year of this Agreement or from any
major decrease of membership thereafter.

Article 26

Payment of contributions

1. Members shall pay their contributions to the administrative budget for
each year in accordance with their respective constitutional procedures.
Contributions to the administrative budget for each year shall be payable in
freely convertible currencies and shall become due on the first day of that
year; contributions of Members in respect of the year in which they join the
Organization shall be due on the date on which they become Members.
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2. If, at the end of four months following the date on which its
contribution is due in accordance with paragraph 1 of this article, a Member
has not paid its full contribution to the administrative budget, the Executive
Director shall request the Member to make payment as quickly as possible. If,
at the expiration of two months after the request of the Executive Director,
the Member has still not paid its contribution, its voting rights in the
Council and in the Administrative Committee shall be suspended until such time
as it has made full payment of the contribution.

3. The Council may decide, by special vote, that a Member with two years
contributions unpaid shall cease to enjoy the rights of membership and/or
cease to be assessed for budgetary purposes. It shall remain liable to meet
any other of its financial obligations under this Agreement. By payment of
the arrears the Member will regain the rights of membership. "Any payments
made by Members in arrears will be credited first to those arrears, rather
than to current contributions.

Article 27

Audit and publication of accounts

As soon as possible after the close of each year, the financial
statements of the Organization for that year, certified by an independent
auditor, shall be presented to the Council for approval and publication.
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CHAPTER VIII. GENERAL UNDERTAKINGS OF MEMBERS

Article 28

Undertakings by Members

Members undertake to adopt such measures as are necessary to enable them
to fulfil their obligations under this Agreement and fully to cooperate with
one another in securing the attainment of the objectives of this Agreement.

Article 29

Labour standards

Members shall ensure that fair labour standards are maintained in their
respective sugar industries and, as far as possible, shall endeavour to
improve the standard of living of agricultural and industrial workers in the
various branches of sugar production and of growers of sugar cane and sugar
beet.

Article 30

Environmental aspects

Members shall give due consideration to environmental aspects in all
stages of sugar production.

Article 31

Financial liability of Members

Each Member's financial liability to the Organization and to other
Members is limited to the extent of its obligations concerning contributions
to the administrative budgets adopted by the Council under this Agreement.
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CHAPTER IX. INFORMATION AND STUDIES

Article 32

Information and studies

1. The Organization shall act as a centre for the collection and publication
of statistical information and studies on world production, prices, exports
and imports, consumption and stocks of sugar (including both raw and refined
sugar as appropriate) and other sweeteners, as well as taxes on sugar and
other sweeteners.

2. Members undertake to supply within the time which may be prescribed in
the rules of procedure all available statistics and information as may be
identified in those rules as necessary to enable the Organization to discharge
its functions under this Agreement. Should this become necessary, the
Organization shall use such relevant information as may be available to it
from other sources. No information shall be published by the Organization
which might serve to identify the operations of persons or companies
producing, processing or marketing sugar.

Article 33

Market evaluation, consumption and statistics

1. The Council shall establish a Committee on Sugar Market Evaluation,
Consumption and Statistics, composed of all Members, under the Chairmanship of
the Executive Director.

2. The Committee shall keep under continuous review matters relating to the
world economy of sugar and other sweeteners and shall apprise Members of the
outcome of its deliberations, for which purpose it shall hold meetings,
normally twice a year. 1In its review, the Committee shall take account of all
relevant information gathered by the Organization pursuant to article 32.

3. The Committee shall undertake work in the following areas:

(a) Preparation of sugar statistics and statistical analysis of sugar
production, consumption, stocks, international trade and prices)

(b) Analysis of market behaviour and factors which affect it, with
special reference to participation of developing countries in world trade)
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(c) Analysis of demand for sugar, including the effects of the use of
any form of natural and artificial substitutes for sugar on world trade
in, and consumption of, sugar)

(d) Other issues as approved by the Council.

4. Each year the Council shall consider a draft forward work programme, with
estimated resource requirements, prepared by the Executive Director.
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CHAPTER X. RESEARCH AND DEVELOPMENT

Article 34

Research and development

In order to achieve the objectives set out in article 1, the Council may
assist both in scientific research and development in the sugar economy and in
the dissemination of the results obtained in this field. To this end, the
Council may cooperate with international organizations and research
institutions on condition that no additional financial obligations are
incurred by the Council.
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CHAPTER XI. PREPARATIONS FOR A NEW AGREEMENT

Article 35

Preparations for a new agreement

1. The Council may study the feasibility of negotiating a new international
sugar agreement, including a possible agreement with economic provisions, and
report to the Members and make such recommendations as it deems appropriate.

2. The Council may, as soon as it considers appropriate, request the

Secretary-General of the United Nations Conference on Trade and Development to
convene a negotiating conference.
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CHAPTER XII. FINAL PROVISIONS

Article 36
Depositary

The Secretary-General of the United Nations is hereby designated as the
depositary of this Agreement.

Article 37

Siggature

This Agreement shall be open for signature at the United Nations
Headquarters from 1 May until 31 December 1992 by any Government invited to
the United Nations Sugar Conference, 1992.

Article 38

Ratification, acceptance and approval

1. This Agreement shall be subject to ratification, acceptance or approval
by the signatory Governments in accordance with their respective
constitutional procedures.

2. Instruments of ratification, acceptance or approval shall be deposited
with the depositary not later than 31 December 1992. The Council may,

however, grant extensions of time to signatory Governments which are unable to
deposit their instruments by that date.

Article 39

Notification of provisional application

1. A signatory Government which intends to ratify, accept or approve this
Agreement or a Government for which the Council has established conditions for
accession but which has not yet been able to deposit its instrument may, at
any time, notify the depositary that it will apply this Agreement
provisionally either when it enters into force in accordance with article 40
or, if it is already in force, at a specified date.

2. A Government which has notified under paragraph 1 of this article that it
will apply this Agreement either when it enters into force or, if it is
already in force, at a specified date shall, from that time, be a provisional
Member until it deposits its instrument of ratification, acceptance, approval
or accession and thus becomes a Member.
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Article 40

Entry into force

1. This Agreement shall enter into force definitively on 1l January 1993, or
on any date thereafter if, by that date instruments of ratification,
acceptance, approval or accession have been deposited on behalf of Governments
holding 60 per cent of the votes in accordance with the distribution
established in the annex to this Agreement.

2. If, by 1 January 1993, this Agreement has not entered into force in
accordance with paragraph 1 of this article, it shall enter into force
provisionally if by that date instruments of ratification, acceptance or
approval or notifications of provisional application have been deposited on
behalf of Governments satisfying the percentage requirements of paragraph 1 of
this article.

3. If, by 1 January 1993, the required percentages for entry into force of
this Agreement in accordance with paragraph 1 or paragraph 2 of this article
are not met, the Secretary-General of the United Nations shall invite the
Governments on whose behalf instruments of ratification, acceptance or
approval or notifications of provisional application have been deposited to
decide whether this Agreement shall enter into force definitively or
provisionally among themselves, in whole or in part, on such date as they may
determine. If this Agreement has entered into force provisionally in
accordance with this paragraph, it shall subsequently enter into force
definitively upon fulfilment of the conditions set out in paragraph 1 of this
article without the necessity of a further decision.

4. For a Government on whose behalf an instrument of ratification,
acceptance, approval or accession or a notification of provisional application
is deposited after the entry into force of this Agreement in accordance with

paragraph 1, 2 or 3 of this article, the instrument or notification shall take
effect on the date of deposit and, with regard to notification of provisional
application, in accordance with the provisions of article 39, paragraph 1.

Article 41
Accession

This Agreement shall be open to accession by the Governments of all
States upon conditions established by the Council. Upon accession, the State
concerned shall be deemed to be listed in the annex to this Agreement,
together with its votes as laid down in the conditions of accession.
Accession shall be effected by the deposit of an instrument of accession with
the depositary. Instruments of accession shall state that the Government
accepts all the conditions established by the Council.
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Article 42

Withdrawal
1. Any Member may withdraw from this Agreement at any time after the entry
. into force of this Agreement by giving written notice of withdrawal to the
depositary. The Member shall simultaneously inform in writing the Council of
the action it has taken.

2. Withdrawal under this article shall be effective 30 days after the
receipt of the notice by the depositary.

Article 43

Settlement of accounts

1. The Council shall determine any settlement of accounts which it finds
equitable with a Member which has withdrawn from this Agreement or has
otherwise ceased to be Party to this Agreement. The Organization shall retain
any amounts already paid by such Member. Such Member shall be bound to pay
any amounts due from it to the Organization.

2, Upon termination of this Agreement, any Member referred to in paragraph 1
of this article shall not be entitled to any share of the proceeds of the
liguidation or the other assets of the Organization; nor shall it be burdened
with any part of the deficit, if any, of the Organization.

Article 44
Amendment

1. The Council may, by special vote, recommend to the Members an amendment
of this Agreement. The Council may fix a time after which each Member shall
notify the depositary of its acceptance of the amendment. The amendment shall
become effective 100 days after the depositary has received notifications of
acceptance from Members holding at least two thirds of the total votes of all
Members under article 11 as determined under article 25, or on such later date
as the Council may have determined by special vote. The Council may fix a
time within which each Member shall notify the depositary of its acceptance of
the amendment and, if the amendment has not become effective by such time, it
shall be considered withdrawn. The Council shall provide the depositary with
the information necessary to determine whether the notifications of acceptance
received are sufficient to make the amendment effective.

2. Any Member on behalf of which notification of acceptance of an amendment
has not been made by the date on which such amendment becomes effective shall,
as of that date, cease to be Party to this Agreement, unless such Member has
satisfied the Council that acceptance could not be secured in time owing to
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difficulties in completing its constitutional procedures and the Council

decides to extend for such Member the period fixed for acceptance. Such
Member shall not be bound by the amendment before it has notified its
acceptance thereof.

Article 45

Duration, extension and termination

1. This Agreement shall remain in force until 31 December 1995, unless
extended under paragraph 2 of this article or terminated earlier under
paragraph 3 of this article.

2. The Council may, by special vote, extend this Agreement beyond

31 December 1995 for successive periods, not exceeding two years on each
occasion. Any Member which does not accept any such extension of this
Agreement shall so inform the Council in writing and shall cease to be a Party
to this Agreement from the beginning of the period of extension.

3. The Council may at any time decide, by special vote, to terminate this
Agreement with effect from such date and subject to such conditions as it may

determine.
4. Upon termination of this Agreement, the Organization shall continue in
being for such time as may be required to carry out its liquidation and shall

have such powers and exercise such functions as may be necessary for that
purpose.

5. The Council shall notify the depositary of any action taken under
paragraph 2 or paragraph 3 of this article.

Article 46

Transitional measures

1. Where in accordance with the International Sugar Agreement, 1987, the
consequences of anything done, to be done or omitted to be done would, for the
purposes of the operation of that Agreement, have taken effect in a subsequent
year, those consequences shall have the same effect under this Agreement as if
the provisions of the 1987 Agreement had continued in effect for those
purposes.
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2. The administrative budget of the Organization for 1993 shall be

provisionally approved by the Council under the International Sugar Agreement,
1987, at its last regular session in 1992, subject to final approval by the

Council under this Agreement at its first session in 1993.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have
affixed their signatures under this Agreement on the dates indicated.

DONE at Geneva, this twentieth day of March, one thousand nine hundred
and ninety two. The texts of this Agreement in the Arabic, Chinese, English,
French, Russian and Spanish languages shall be equally authentic.
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Allocation of votes for the purposes of Article 25

Algeria
Argentina
Australia
Austria
Barbados
Belarus
Belize
Bolivia
Brazil
Bulgaria
Cameroon
Colombia
Congo*/
Costa Rica*/
Cote d'Ivoire
Cuba
Dominican Republic
Ecuador
Egypt

El Salvador
EEC

Fiji

Finland
Ghana
Guatemala
Guyana
Honduras*/
Hungary
India

38
22
117

151
23

37
332
12
16

16

[o)le)}

38

Indonesia

Jamaica

Japan

Madagascar

Malawi

Mauritius

Mexico

Morocco

Nicaragua

Norway

Panama*/

Papua New Guinea*/
Peru -
Philippines
Republic of Korea
Romania

Russian Federation
South Africa
Swaziland

Sweden
Switzerland
Thailand

Turkey

Uganda

United Republic of Tanzania
United States of America
Uruguay

Zimbabwe

Total

135

2000

*/ Not participating in the United Nations Sugar Conference, 1992, but
included because the country is a Member of the International Sugar
Organization established by the International Sugar Agreement, 1987.
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CHAPITRE PREMIER. OBJECTIFS

Article premier

Objectifs

Les objectifs de 1'Accord international de 1992 sur le sucre (ci-aprés

dénommé "le présent Accord”) sont, a la lumiére des termes de la résolution 93 (IV)
adoptée par la Conférence des Nations Unies sur le commerce et le développement :

a) D'accroitre la coopération internationale concernant les questions qui
ont directement ou indirectement trait au sucre dans le mondes

b) De fournir un cadre pour les consultations intergouvernementales sur le
sucre et sur les moyens d'améliorer 1l'économie mondiale du sucre;

c) De faciliter le commerce du sucre par la collecte et la diffusion de
renseignements sur le marché mondial du sucre et sur d'autres édulcorants;

d) D'encourager l'augmentation de la demande de sucre, en particulier pour
des utilisations nouvelles.



1.

2.

3.

4.

S.

6.

7.
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9.

10.

CHAPITRE II. DEFINITIONS

Article 2
Définitions
Aux fins du présent Accord :

Le terme "Organisation" désigne 1'Organisation internationale du sucre visée
a l'article 3;

Le terme "Conseil" désigne le Conseil international du sucre visé
au paragraphe 3 de l'article 3;

Le terme "Membre"” désigne une Partie au présent Accord;

Par "vote spécial®, il convient d'entendre un vote requérant les deux tiers
au moins des suffrages exprimés par les Membres présents et votants,

a condition que ces suffrages soient exprimés par les deux tiers au moins
des Membres présents et votants;

Par "vote A la majorité simple”, il convient d'entendre un vote requérant

plus de la moitié du total des suffrages exprimés par les Membres vrésents
et votants, a condition que ces suffrages soient exprimés par la moitié au
moins des Membres présents et votants;

Par "année"”, il faut entendre l'année civile;

Le terme "sucre” désigne le sucre sous toutes ses formes commerciales

reconnues, extrait de la canne & sucre ou de la betterave a sucre, y compris
les mélasses comestibles et mélasses fantaisie, les sirops et toutes autres
formes de sucre liquide, mais non les mélasses d'arriére-produit ni les
sucres non centrifugés de qualité inférieure produits par des méthodes
primitives;

L'expression "entrée en vigueur"™ désigne la date & laquelle l1l'Accord entre
en vigueur a titre provisoire ou définitif, conformément aux dispositions de
1'article 40;

L'expression "marché libre" désigne le total des importations nettes

du marché mondial, 3 l'exception de celles qui résultent de l'application
d'arrangements spéciaux tels que ceux qui sont définis au chapitre IX de
1'Accord international de 1977 sur le sucre;

L'expression "marché mondial” désigne le marché international du sucre
et englobe 34 la fois le sucre échangé sur le marché libre et le sucre
échangé en application d'arrangements spéciaux tels que ceux qui sont
définis au chapitre IX de 1'Accord international de 1977 sur le sucre.



CHAPITRE III. ORGANISATION INTERNATIONALE DU SUCRE

Article 3

Maintien en existence, siéqe et structure
de l'Organisation internationale du sucre

1. L'Organisation internationale du sucre, crééde par l'Accord international
de 1968 sur le sucre et maintenue par les Accords internationaux sur le sucre

de 1973, de 1977, de 1984 et de 1987, reste en existence pour assurer la mise en
oeuvre du présent Accord et en contrSler l'application, et elle a la composition,
les pouvoirs et les fonctions définis dans le présent Accord. °

2. L'Organisation a son siége a Londres, a moins que le Conseil, par un vote
spécial, n'en décide autrement.

3. L'Organisation exerce ses fonctions par 1l'intermédiaire du Conseil

international du sucre, de son Comité administratif, de son Directeur exécutif et
de son personnel.

Article 4

Membres de l'Organisation

Chaque Partie au présent Accord est Membre de 1l'Organisation.

Article 5

Participation d'organisations intergouvernementales

Toute mention, dans le présent Accord, d'un "gouvernement” ou de
"gouvernements” est réputée valoir pour la Communauté économique européenne et pour
toute autre organisation intergouvernementale ayant des responsabilités dans la
négociation, la conclusion et l'application d'accords internationaux, en
particulier d'accords sur des produits de base. En conséquence, toute mention, dans
le présent Accord, de la signature, de la ratification, de l'acceotation ou de
1'approbation, ou de la notification 4'application a titre provisoire, ou de
1'adhésion est, dans le cas de ces organisations intergouvernementales, réputée
valoir aussi pour la signature, la ratification, l'acceptation ou l'approbation, ou
pour la notification d'application a titre provisoire, ou pour l'adhésion, war ces
organisations intergouvernementales.



Article 6

Priviléges et immunités

1. L'Organisation a la personnalité juridique internationale.

2. L'Organisation peut conclure des contrats, acquérir et céder des biens
meubles et immeubles et ester en justice.

3. Le statut, les priviléges et les immunités de 1'Organisation sur

le territoire du Royaume-Uni continuent d'étre régis par l'Accord de siége conclu
entre le Gouvernement du Royaume-Uni de Grande-Bretaqne et d'Irlande du Nord et
1'Organisation internationale du sucre, et signé a Londres le 29 mai 1969, avec les
amendements qui peuvent étre nécessaires pour assurer le bon fonctionnement du
présent Accord. :

4. Si le siége de 1'Organisation est transféré dans un pays qui est Membre de
1'Organisation, ce Membre conclut aussitdt que possible avec 1l'Organisation un
accord, qui doit étre approuvé par le Conseil, touchant le statut, les priviléges
et les immunités de l'drganisation, de son Directeur exécutif, de son personnel et
de ses experts, ainsi que des représentants des Membres qui se trouvent dans ce
pays pour y exercer leurs fonctions.

S. A moins que d'autres dispositions d'ordre fiscal ne soient prises en vertu
de l'accord envisagé au paragraphe 4 du présent article et en attendant la
conclusion de cet accord, le nouveau Membre hlte :

a) Exonére de tous impdts les émoluments versés par l'Orgqanisation a son
personnel, l'exonération ne s'appliquant pas nécessairement 3 ses propres
ressortissants; et

b) Exonére de tous impdts les avoirs, revenus et autres biens de
1'Organisation.

6. Si le siége de 1'Organisation est transféré dans un pays qui n'est
pas Membre de 1'Organisation, le Conseil doit, avant le transfert, obtenir du
qouvernement de ce pays une assurance écrite attestant :

a) Qu'il conclura aussitét que possible avec 1l'Organisation un accord
comme celui qui est visé au paragraphe 4 du présent article; et

b) Qu'en attendant la conclusion d'un tel accord, il accordera les
exonérations prévues au paragraphe 5 du présent article.

7. Le Conseil s'efforce de conclure, avant le transfert du siége, l'accord visé

au paragraphe 4 du présent article avec le gouvernement du pays dans lequel le
siége de 1'Organisation doit étre transféré.




CHAPITRE IV. CONSEIL INTERNATIONAL DU SUCRE

Article 7

Composition du Conseil international du sucre

1. L'autorité supréme de 1l'Organisation est le Conseil international du sucre,
qui se compose de tous les Membres de 1l'Organisation.

2. Chaque Membre a un représentant au Conseil et, s'il le désire, un ou

plusieurs suppléants. Tout Membre peut en outre adjoindre a son représentant ou a
ses suppléants un ou plusieurs conseillers. :

Article 8

Pouvoirs et fonctions du Conseil

1. Le Conseil exerce tous les pouvoirs et s'acquitte, ou veille a
l'accomplissement, de toutes les fonctions qui sont nécessaires a 1l'application

des dispositions du présent Accord et a la poursuite de la liquidation du Fonds
de financement des stocks, établi en vertu de l'article 49 de 1l'Accord international

de 1977 sur le sucre, tels que délégués par le Conseil dudit Accord au Conseil de

1'Accord international de 1984 et a celui de l1'Accord international de 1987 sur le
sucre, en vertu du paragraphe 1 de l'article 8 de ce dernier.

2. Le Conseil adopte, par un vote spécial, les réglements qui sont nécessaires
a l'application des dispositions du présent Accord et compatibles avec celles-ci,
notamment le réglement intérieur du Conseil et de ses comités, ainsi que le
réglement financier et le statut du personnel de l'Organisation. Le Conseil peut
prévoir, dans son réglement intérieur, une procédure lui permettant de prendre,
sans se réunir, des décisions sur des questions spécifiques.

3. Le Conseil recueille et tient la documentation dont il a besoin pour
s'acquitter des fonctions que le présent Accord luil confére et toute autre
documentation qu'il juge appropriée.

4, Le Conseil publie un rapport annuel et tous autres renseignements qu'il juqge
appropriés.

Article 9

Président et Vice-Président du Conseil

1. Pour chaque année, le Conseil élit parmi les délégations un président et un
vice-président, qui peuvent étre réélus et ne sont pas rémunérés par 1l'Organisation.



2. En l'absence du Président, ses fonctions sont assumées par

le Vice-Président. En cas d'absence temporaire simultanée du Président et

du Vice-Président, ou en cas d'absence permanente de l'un ou de l'autre ou
des deux, le Conseil peut élire, parmi les délégations, de nouveaux titulaires
de ces fonctions, temporaires ou permanentes selon le cas.

3. Ni le Président ni aucun autre membre du Bureau qui préside une réunion n'a

le droit de vote. Ils peuvent toutefois charger une autre personne d'exercer les
droits de vote du Membre qu'ils représentent.

Article 10

Seésions du Conseil

1. En régle générale, le Conseil tient une session ordinaire chaque année.

2. En outre, le Conseil se réunit en session extraordinaire s'il en
décide ainsi ou s'il en est requis :

a) Soit par cing Membres;

b) Soit par deux Membres ou plus détenant ensemble au moins 250 voix
au titre de l'article 11 et conformément aux dispositions de 1l'article 25;

c) Soit par le Comité administratif.

3. Les sessions du Conseil sont annoncées aux Membres au moins 30 jours a
1'avance, sauf en cas d'urgence, ou le préavis est d'au moins 10 jours.

4. Les sessions se tiennent au siége de 1'Organisation, a moins que le Conseil
n'en décide autrement par un vote spécial. Si un Membre invite le Conseil & se
réunir ailleurs qu'au siége de 1l'Organisation et que le Conseil y consente,

ce Membre prend a sa charge les frais supplémentaires qui en résultent.

Article 11
Voix

1. Aux fins de l'exercice du droit de vote dans le cadre du présent Accord,
les Membres détiennent un total de 2 000 voix réparties conformément aux
dispositions de 1l'article 25.

2. Lorsque les droits de vote d'un Membre sont suspendus en vertu du
paragraphe 2 de l'article 26 du présent Accord, ses voix sont distribuées entre les
autres Membres en fonction de leurs parts telles que déterminées en vertu de
1tarticle 25. La méme procédure est appliquée lorsque sont rétablis les droits de
vote du Membre intéressé qui est alors inclus dans la distribution.



Article 12

Procédure de vote du Conseil

1. Chaque Membre dispose, pour le vote, du nombre de voix qu'il détient au
titre de l'article 11l et conformément aux dispositions de l'article 25. Il n'a pas
la faculté de diviser ces voix.

2. Par notification écrite adressée au Président, tout Membre peut autoriser
tout autre Membre A& représenter ses intéréts et a utiliser ses voix a toute réunion
du Conseil. Copie de ces autorisations est soumise & l'examen de toute commission

de vérification des pouvoirs créée en application du réglement intérieur du Conseil.
3. Un Membre autorisé par un autre Membre a utiliser les voix que celui-ci
détient au titre de l'article 11 et conformément aux dispositions de l'article 25,

utilise ces voix comme il y est autorisé et en conformité avec le paragraphe 2 du
présent article.

Article 13

pDécisions du Conseil

1. Le Conseil prend toutes ses décisions et fait toutes ses recommandations, en
principe, par consensus. En l'absence de consensus, toutes les décisions et toutes
les recommandations sont adoptées par un vote & la majorité simple, & moins que le
présent Accord ne prescrive un vote spécial.

2. Dans le décompte des suffrages nécessaires a l'adoption de toute décision
du Conseil, les voix des Membres qui s'abstiennent ne sont pas prises en
considération et lesdits Membres ne sont pas considérés comme "votants® aux fins
des définitions 4 ou 5, selon le cas, de l'article 2. Si un Membre invoque les
dispositions du paragraphe 2 de l'article 12 et que ses voix sont utilisées a une
réunion du Conseil, ce Membre est considéré, aux fins du paragravhe 1 du présent

article, comme présent et votant.

3. Les Membres sont l1iés par toutes les décisions que le Conseil prend en
application du présent Accord.

Article 14

Coogération avec d'autres organisations

1. Le Conseil prend toutes dispositions appropriées pour procéder a des
consultations ou collaborer avec l'Organisation des Nations Unies et ses organes,
en particulier la Conférence des Nations Unies sur le commerce et le développement,
et avec l'Organisation des Nations Unies pour l'alimentation et l'agriculture et
les autres institutions spécialisées des Nations Unies et des organisations
intergouvernementales selon qu'il convient.



2. Le Conseil, eu égard au rdle particulier dévolu i la Conférence des
Nations Unies sur le commerce et le développement dans le commerce international
des produits de base, la tient, selon qu'il convient, au courant de ses activités
et de ses programmes de travail.

3. Le Conseil peut aussi prendre toutes dispositions appropriées pour

entretenir des contacts effectifs avec les organismes internationaux de
producteurs, de négociants et de fabricants de sucre.

Article 15

Relations avec le Fonds commun pour les produits.de bﬁse

1. L'Organisation utilise au mieux les mécanismes du Fonds commun pour les
produits de base.

2. En ce qui concerne la mise en oeuvre de tout projet en application du
paragraphe 1 du présent article, 1'Organisation ne joue pas le rdle d'agent
d'exécution et n'assume aucune obligation financiére au titre de garanties données
par des Membres ou par d'autres entités. L'appartenance a l'Organisation
n'entraine, pour aucun Membre, aucune responsabilité du fait des emprunts
contractés ou des préts consentis par tout autre Membre ou toute autre entité dans
le cadre de tels projets.

Article 16

Admission d'observateurs

1. Le Conseil peut inviter tout Etat non Membre a assister en qualité
d'observateur a l'une quelconque de ses réunions.

2. Le Conseil peut aussi inviter a assister a l'une quelconque de ses réunions,

en qualité d'observateur, toute organisation mentionnée au paragraphe 1 de
l'article 14.

"Article 17

Quorum aux réunions du Conseil

Le quorum exigé pour toute réunion du Conseil est constitué par la présence
de plus des deux tiers des Membres, les Membres ainsi présents détenant les deux
tiers au moins du total des voix de l'ensemble des Membres au titre de l'article 11
et conformément aux dispositions de l'article 25. Si, le jour fixé pour l'ouverture
d'une session du Conseil, le quorum n'est pas atteint, ou si, au cours d'une
session du Conseil, le quorum n'est pas atteint lors de trois séances consécutives,



le Conseil est convoqué sept jours plus tard; le quorum est alors, et pour le reste
de la session, constitué par la présence de plus de la moitié des Membres,

les Membres ainsi présents représentant plus de la moitié du total des voix

de l'ensemble des Membres au titre de l'article 11 et conformément aux dispositions
de l'article 25. Tout Membre représenté conformément au paragraphe 2 de

1'article 12 est considéré comme présent.



CHAPITRE V. COMITE ADMINISTRATIF

Article 18

Composition du Comité administratif

1. Le Comité administratif se compose de 18 Membres. Dix Membres sont, en
principe, les Membres versant les plus grosses contributions financiéres chaque
année, et huit Membres sont élus parmi les autres Membres du Conseil.

2. Si un ou plusieurs des dix Membres versant les plus grosses contributions
financiéres chaque année ne souhaitent pas étre automatiquement nommés au Comité
administratif, il sera remédié a cette lacune en nommant le ou les plus qros
contribuants suivants qui acceptent de siéger au Comité. Quand ces dix Membres

du Comité administratif ont été nommés, les huit autres Membres du Comité sont élus
parmi les autres Membres du Conseil.

3. L'élection des huit Membres supplémentaires a lieu chaque année sur la base
des voix indiquées a l'article 11 et conformément aux dispositions de l'article 25.
Les Membres nommés au Comité administratif conformément aux dispositions des

paragraphes 1 ou 2 du présent article ne prennent pas part a cette élection.

4, Aucun Membre ne peut siéger au Comité administratif s'il n'a pas versé
intégralement ses contributions conformément & l'article 26.

S. Chaque Membre du Comité administratif nomme un représentant et peut
également nommer un ou plusieurs suppléants et conseillers. En outre, tous les
Membres du Conseil peuvent assister aux réunions du Comité en qualité
d'observateurs et étre invités a prendre la parole.

6. Le Comité administratif élit son président et son vice-président pour chaque
année. Le Président n'a pas le droit de vote; il est rééligible. En l'absence

du Président, ses fonctions sont exercées par le Vice-Président.

7. Le Comité administratif se réunit normalement trois fois par an.

8. Le Comité administratif se réunit au siége de 1l'Organisation, a moins qu'il
n'en décide autrement. Si un Membre invite le Comité a se réunir ailleurs qu‘au

siége de 1'Organisation et si le Comité y consent, ce Membre prend & sa charge les
frais supplémentaires qui en résultent.

Article 19

Election au Comité administratif

1. Les Membres choisis parmi les Membres versant les plus grosses contributions
financiéres chaque année sont, conformément a la procédure visée aux paraqravphes 1
ou 2 de l'article 18, nommés au Comité administratif.
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2. L'élection des huit Membres supplémentaires du Comité administatif se
déroule au Conseil. Chaque Membre éligible conformément aux dispositions des
paragraphes 1, 2 et 3 de l'article 18 porte sur un seul candidat toutes les voix
dont il dispose au titre de l'article 1l et conformément aux dispositions de
l'article 25. Tout Membre peut porter sur un autre candidat les voix qu'il est

autorisé a utiliser en vertu du paragraphe 2 de l'article 12. Les huit candidats
ayant obtenu le plus grand nombre de voix sont élus.

3. Si l'exercice du droit de vote d'un Membre du Comité administratif est
suspendu en vertu de l'une quelconque des dispositions pertinentes du présent
Accord, chacun des Membres qui ont voté en faveur de ce Membre ou qui lui ont
attribué leurs voix conformément au présent article peut, pendant la période de
suspension, attribuer ses voix a tout autre Membre du Comité.

4. Si 1l'un des Membres qui a été nommé au Comité conformément aux dispositions
des paragraphes 1 ou 2 de l'article 18 cesse d'étre Membre de 1'Organisation, il
est remplacé par le plus gros contribuant suivant qui accepte de siéger au Comité
et, si nécessaire, un vote a lieu pour élire un membre supplémentaire du Comité.
Si un Membre €lu au Comité cesse d'étre Membre de l'Organisation, une élection a
lieu pour le remplacer. Tout Membre qui a voté pour le Membre ayant cessé de faire
partie de 1l'Organisation ou qui lui a attribué ses voix, et qui ne vote pas en
faveur du Membre élu pour pourvoir le poste vacant au Comité, peut attribuer ses
voix a un autre membre du Comite.

S. Dans des circonstances particuliéres, et aprés consultation avec le membre
du Comité administratif pour lequel il a voté ou auquel il a attribué ses voix
conformément aux dispositions du présent article, un Membre peut retirer ses voix a .
ce membre pour le reste de l'année. Il peut alors attribuer ces voix a un autre
membre du Comité administratif, mais ne peut les lui retirer pendant le reste de
1'année. Le membre du Comité administratif auquel les voix ont été retirées
conserve son siége au Comité pendant le reste de l'année. Toute mesure prise en
application des dispositions du présent paragraphe prend effet aprés que

le Président du Comité exécutif en a été avisé par écrit.

Article 20

Délégation de pouvoirs du Conseil au Comité administratif

1. Le Conseil peut, par un vote spécial, déléguer au Comité administratif tout
ou partie de ses pouvoirs, a l'exception des suivants :

a) Choix du siége de 1'Organisation conformément au paragraphe 2 de
1'article 3;

b) Nomination du Directeur exécutif et de tout haut fonctionnaire
conformément a l'article 23;

c) Adoption du budget administratif et fixation des contributions
conformément a l'article 25;
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a) Toute demande faite au Secrétaire général de la Conférence des
Nations Unies sur le commerce et le développement de convoquer une conférence de
négociation conformément au paragraphe 2 de l'article 35;

e) Recommandation d'amendement conformément a l'article 44;

£) Prorogation ou fin du présent Accord en vertu de l'article 45.

2. Le Conseil peut a tout moment révoquer la délégation de tout pouvoir
au Comité administratif.

Article 21

Procédure de vote et décisions du Comité administratif

1. Chaque membre du Comité administratif dispose, pour le vote, du nombre
de voix qu'il a regues en application de l'article 19; il ne peut diviser ces voix.

2. Toute décision prise par le Comité administratif exige la méme majorité que
si elle était prise par le Conseil et doit étre communiquée au Conseil.

3. Tout Membre a le droit d'en appeler au Conseil, aux conditions que le Conseil
peut définir dans son réglement intérieur, de toute décision du Comité administratif.

Article 22

Quorum aux réunions du Comité administratif

Pour toute réunion du Comité administratif, le quorum est constitué par la

présence de plus de la moitié des membres du Comité, les membres ainsi présents
représentant les deux tiers au moins du total des voix de l'ensemble des membres
du Comité.
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CHAPITRE VI. DIRECTEUR EXECUTIF ET PERSONNEL

Article 23

Directeur exécutif et personnel

1. Le Conseil nomme le Directeur exécutif par un vote spécial et fixe ses
conditions d'engagement.

2. Le Directeur exécutif est le plus haut fonctionnaire de 1'Organisation;

il est responsable de l'exécution des tidches qui lui incombent dans l'application
du présent Accord. .
3. Le Conseil, aprés avoir consulté le Directeur exécutif, nomme également tout
autre haut fonctionnaire par un vote spécial, et fixe ses conditions d'engagement.

4. Le Directeur exécutif nomme les autres membres du personnel conformément aux
réglements et décisions du Conseil.

S. Le Conseil, conformément aux dispositions de l'article 8, adopte les
réglements définissant les conditions d'emploi fondamentales ainsi que les droits,
devoirs et obligations de base de tous les membres du secrétariat.

6. Ni le Directeur exécutif, ni les autres membres du personnel ne doivent
avoir d'intérét financier dans l'industrie ou le commerce du sucre.

7. pans l'accomplissement de leurs devoirs aux termes du présent Accord, ni

le Directeur exécutif, ni les autres membres du personnel ne sollicitent

ni n'acceptent d'instructions d'aucun membre ni d'aucune autorité extérieure

a 1'Organisation. Ils s'abstiennent de tout acte incompatible avec leur situation
de fonctionnaires internationaux responsables seulement envers l'Organisation.
Chaque membre doit respecter le caractére exclusivement international des fonctions
du Directeur exécutif et du personnel et ne pas chercher & les influencer dans
1'exécution de leurs tiches.
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CHAPITRE VII. FINANCES

Article 24
Dépenses

1. Les dépenses des délégqations au Conseil, au Comité administratif ou a tout
comité du Conseil ou du Comité administratif sont a la charqe des Membres
intéressés:

2. Pour couvrir les dépenses requises par l'application du présent Accord,
les Membres versent une contribution annuelle fixée comme il est indiqué a
l'article 25. Toutefois, si un Membre demande des services spéciaux, le Conseil
peut lui en réclamer le paiement.

3. Des comptes appropriés sont tenus pour l'administration du présent Accord.

Article 25

Adopotion du budget administratif et contributions des Membres

1. Aux fins du présent article, les Membres détiennent 2 000 voix.

2. a) Chaque Membre détient le nombre de voix spécifiées dans l'annexe,
ajusté de la fagon prévue a l'alinéa d) ci-apres.

b) Aucun Membre ne détient moins de six voix.

c) Il n'y a pas de fractionnement de voix. Les chiffres peuvent étre
arrondis au cours des calculs et pour veiller & ce que le nombre total de voix
soient réparties.

qd) Les voix indiquées dans l'annexe qui ne sont pas attribuées au moment
de l'entrée en vigueur du présent Accord sont réparties entre les Membres autres
que ceux qui détiennent six voix comme indiqué dans l'annexe. Les voix non
attribuées sont réparties selon le rapport qui existe entre le nombre de leurs voix
indiquées dans l'annexe et le nombre total de voix de tous les Membres détenant
plus de six voix.

3. Les voix sont révisées annuellement selon la procédure indiquée ci-aprés :

a) Chague année, y compris l'année d'entrée en vigueur du présent Accord,
au moment de la publication de 1l'Annuaire du sucre par 1l'Organisation
internationale du sucre, une base composite de tonnage est calculée pour chaque
Membre, qui comprend : :
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35 § des exportations de ce Membre sur le marché libre

plus

15 % des exportations totales de ce Membre en vertu d'arrangements
spéciaux

plus

35 % des importations de ce Membre provenant du marché libre

plus

15 % des importations totales de ce Membre en vettu d'arrangements
speciaux.

Les données utilisées pour calculer la base composite de tonnage de chaque
Membre sont, pour chaque catégorie susmentionnée, la moyenne de cette catégorie
pour les trois plus fortes années des quatre derniéres années couvertes par
1'édition la plus récente de l'Annuaire du sucre de 1'Organisation. La part de
chaque Membre dans le total des bases composites de tonnage de l'engsemble des
Membres est calculée par le Directeur exécutif. Toutes les données ci-dessus sont
comnuniquées aux Membres au moment ol les calculs sont effectués.

b) Pour la deuxiéme année apreés l'entrée en viqueur du présent Accord et
les années suivantes, les voix de chaque Membre sont ajustées en fonction de
1'évolution de sa part dans le total des bases composites de tonnage de l'ensemble
des Membres par rapport a l'année précédente.

c) Les Membres qui détiennent 6 voix ne bénéficient d'un ajustement & la
hausse en vertu des dispositions de 1'alinéa b) ci-dessus que si leur part du total
des bases composites de tonnage de l'ensemble des Membres dépasse 0,3 8.

4. Dans le cas de l'adhésion d'un Membre ou de Membres aprés l'entrée en
vigueur du présent Accord, les voix de ce Membre ou de ces Membres sont déterminées
d'aprés l'annexe telle qu'ajustée en fonction des paragraphes 2 et 3 ci-dessus.

Si ce ou ces Membres ne figurent pas dans l'annexe du présent Accord, le Conseil
décide du nombre de voix a lui ou a leur attribuer. Aprés l'acceptation par le ou
les Membres considérés ne figurant pas dans l'annexe du nombre de voix qui lui ou
leur sont attribuées par le Conseil, les voix des Membres existants sont
recalculées de fagon que le total des voix reste de 2 000.

5. En cas de retrait 4'un ou de Membres, les voix de ce ou de ces Membres sont
réparties entre les Membres restants au prorata de leur part dans le total des voix
de l'ensemble des Membres restants de fagon que le total des voix de l'ensemble

des Membres reste de 2 000.

6. Arrangements transitoires :
a) Les dispositions ci-aprés ne s'appliquent qu'aux seuls Membres de
1'Accord international de 1987 sur le sucre au 31 décembre 1992 et sont limitées

aux deux premiéres années civiles suivant l'entrée en vigueur du présent Accord
(c'est-a-dire jusqu'au 31 décembre 1994).
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b) Le nombre total de voix attribuédes a chaque Membre en 1993 ne
dépassera pas le nombre de voix détenues par ce Membre en 1992 en vertu de 1'Accord
international de 1987 sur le sucre multiplié par 1,33 et, en 1994, le nombre de
voix détenues par ce Membre en 1992 en vertu de l'Accord international de 1987 sur
le sucre multiplié par 1,66.

c) Aux fins de l1'établissement du montant de la contribution par voix,
les voix non attribuées en raison de l'application du paragraphe 6 b) ci-dessus ne
sont pas réparties entre les autres Membres. En conséquence, la contribution par

voix est déterminée en fonction du total ainsi diminué de voix.

7. Les dispositions du paragraphe 2 de l'article 26, concernant la suspension
des droits de vote en cas de non-exécution des obligations, ne sont pas applicables
au présent article. .

8. Au cours du second semestre de chaque année, le Conseil adopte le budget
administratif de 1'Orqanisation pour l'année suivante et détermine le montant de la
contribution par voix des Membres requise pour financer ledit budget, au cours des
deux premiéres années aprés avoir tenu compte des dispositions du paragraphe 6 du
présent article.

9. La contribution de chaque Membre au budget administratif est calculée
en multipliant la contribution par voix par le nombre de voix qu'il détient
au titre du présent article, a savoir :

a) Pour ceux qui sont Membres au moment de l'adoption finale du
budget administratif, le nombre de voix qu'ils détiennent alors;

b) Pour ceux qui deviennent Membres aprés l'adoption du budget
administratif, le nombre de voix qu'ils regoivent au moment de leur adhésion,
ajusté en fonction de la fraction non écoulée de la période d'application du ou des
budgets; les contributions demandées aux autres Membres demeurent inchangées.

10. Si le présent Accord entre en vigueur plus de huit mois avant le début de sa
premiére année compléte, le Conseil adopte, & sa premiére session, un budget
administratif pour la période allant jusqu'au début de cette premiére année
compléte. Dans les autres cas, le premier budget administratif couvre a la fois la
période initiale et la premiére année compléte.

11. Le Conseil peut prendre, par vote spécial, les mesures qu‘il juge
aporopriées pour atténuer les effets, sur le montant des contributions des Membres,
d'une participation éventuellement réduite au moment de l‘'adoption du budget
administratif pour la premiére année d'application du présent Accord ou de toute
diminution importante de cette participation pouvant survenir par la suite.
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Article 26

Versement des contributions

1. Les Membres versent leur contribution au budget administratif de chaque
année conformément 4 leur procédure constitutionnelle. Les contributions au budget
administratif de chaque année sont payables en monnaies iibrement convertibles et
sont exigibles le premier jour de l‘'année; les contributions des Membres pour

1'année au cours de laquelle ils deviennent Membres de l1'Organisation sont
exigibles & la date a laquelle ils le deviennent.

2. Si un Membre ne verse pas intéqralement sa contribution au budget
administratif dans un délai de quatre mois a compter de la date a laquelle

sa contribution est exigible en vertu du paragraphe 1 du présent article,

le Directeur exécutif lui demande d'en effectuer le paiement le plus tét possible.
Si, a l'expiration d'un délai de deux mois & compter de la date de la demande

du Directeur exécutif, le Membre en question n'a toujours pas versé sa
contribution, ses droits de vote au Conseil et au Comité administratif sont

suspendus jusqu'au versement intégral de la contribution.

3. Le Conseil peut décider, par un vote spécial, qu'un Membre qui n'a pas vayé
sa contribution depuis deux ans cesse de jouir des droits reconnus aux Membres ou
cesgse d'étre pris en compte aux fins du budget. Ce Membre reste tenu de verser sa
contribution et d'assumer toutes les autres obligations financiéres qui 1lui
incombent en vertu du présent Accord. Lorsqu'il régle ses arriérés, il est rétabli
dans ses droits. Tout versement effectué par des Membres en retard de paiement est
déduit d'abord de leurs arriérés et non pas de leurs contributions courantes.

Article 27

vérification et publication des comptes

Aussitét que possible aprés la fin de chaque année, les comptes financiers
de 1'Organisation pour ladite année, certifiés par un vérificateur indépendant,
sont présentés au Conseil pour approbation et publication.
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CHAPITRE VIII. ENGAGEMENT GENERAL DES MEMBRES

Article 28

Engagement des Membres

Les Membres s'engagent a prendre les mesures nécessaires pour pouvoir

remplir les obligations que le présent Accord leur impose, et & coopérer pleinement
en vue d‘'atteindre ses objectifs.

Article 29

Conditions de travail

Les Membres veillent a ce que les conditions de travail soient bonnes dans
leur industrie du sucre et ils s'efforcent, autant que possible, d‘'améliorer le
niveau de vie des travailleurs agricoles et des ouvriers dans les différentes
branches de la production sucriére, ainsi que des cultivateurs de canne et de
betterave a sucre.

Article 30

Aspects écologiques

Les Membres tiennent diment compte des aspects écologiques & tous les stades
de la production de sucre.

Article 31

Obligations financiéres des Membres

Les obligations financiéres de chaque Membre vis-a-vis de l1'Organisation et

des autres Membres se limitent a ses obligations concernant les contributions aux
budgets administratifs adoptés par le Conseil dans le cadre du présent Accord.
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CHAPITRE IX. INFORMATION ET ETUDES

Article 32

Information et études

1. L'Organisation sert de centre pour le rassemblement et la publication de
renseignements statistiques et d'études sur la production, les prix, les
exportations et importations, la consommation et les stocks de sucre (a la fois
pour le sucre brut et le sucre raffiné) et d'autres édulcorants, ainsi que les
taxes sur le sucre et autres édulcorants, a l'échelle mondiale.

2, Les Membres s'engagent a fournir & 1'Organisation, dans les délais que
le réglement intérieur peut fixer, toutes les statistiques et tous les
renseignements disponibles qui, aux termes dudit réglement intérieur, lui sont
nécessaires pour s'acquitter des fonctions que le présent Accord lui confére.
Au besoin, l1'Organisation utilise les renseignements pertinents qu'elle peut
obtenir d'autres sources. L'Organisation ne publie aucun renseignement qui
permettrait d'identifier les opérations de particuliers ou de sociétés qui
produisent, traitent ou écoulent du sucre.

Article 33

Situation du marché, consommation et statistiques

1. Le Conseil établit un Comité de la situation du marché du sucre, de la
consommation et des statistiques, composé de tous les Membres et présidé par
le Directeur exécutif.

2. Le Comité examine en permanence les questions qui ont trait & l'économie
mondiale du sucre et autres édulcorants et commmunique le résultat de ses
délibérations aux Membres. A cette fin, il se réunit normalement deux fois var an.
Le Comité tient compte, dans son examen, de tous les renseignements pertinents
rassemblés par 1'Organisation en application de l'article 32.

3. Le Comité est charqé des tiches suivantes :

a) Etablissement de statistiques du sucre et analyse statistique de 1la
production, de la consommation, des stocks, du commerce international et des prix
du sucre; .

b) Analyse du comportement du marché et des facteurs influant sur

celui-ci, eu égard tout particuliérement 3 la participation de pays en
développement au commerce mondial;
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c) Analyse de la demande de sucre et des effets que l'emploi de produits
de remplacement naturels ou artificiels, sous quelque forme que ce soit, exerce sur
la consommation et le commerce mondiaux de sucre;

d) Etude d'autres questions approuvées par le Conseil.

4. Le Conseil examine chaque année un projet de programme de travail,

accompagné d'estimations concernant les ressources nécessaires, qui est établi par
le Directeur exécutif.
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CHAPITRE X. RECHERCHE-DEVELOPPEMENT

Article 34

Recherche-déve loppement

Pour atteindre les objectifs énoncés a l'article premier, le Conseil peut
fournir une assistance 3 la fois pour la recherche concernant l'économie sucriére
et pour la diffusion des résultats obtenus dans ce domaine. A cette fin, le Conseil
peut coopérer avec des organisations internationales et des organismes de
recherche, a condition de n'assumer aucune obligation financiére supplémentaire.
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CHAPITRE XI. PREPARATIFS EN VUE D'UN NOUVEL ACCORD

Article 35

Préparatifs en vue d'un nouvel accord

1. Le Conseil peut étudier la possibilité de négocier un nouvel accord
international sur le sucre, y compris un accord éventuel qui contiendrait
des dispositions économiques, faire rapport aux Membres et élaborer les

recommandations qu'il juge appropricées.

2. Le Conseil peut, aussitét qu'il le juge approprié, prier le Secrétaire
général de la Conférence des Nations Unies sur le commerce et le développement de

réunir une conférence de négociation.
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CHAPITRE XII. DISPOSITIONS FINALES

-

Article 36

Dépositaire

Le Secrétaire général de 1'Organisation des Nations Unies est désigné comme
déposgitaire du présent Accord.

Article 37

Signature

Le présent Accord sera ouvert, au Siége de 1'Organisation des Nations Unies,

S

du ler mai au 31 décembre 1992, 3 la signature de tout gouvernement invité a
la Conférence des Nations Unies sur le sucre, 1992,

Article 38

Rattficatton. acceptation et approbation

LY

1. Le présent Accord est sujet a ratification, acceptation ou approbation par
les gouvernements signataires conformément & leur procédure constitutionnelle.

2. lLes instruments de ratification, d'acceptation ou d'approbation seront
déposés auprés du dépositaire le 31 décembre 1992 au plus tard. Le Conseil pourra
toutefois accorder des délais aux gouvernements signataires qui n'auront pu déposer
leur instrument a cette date.

Article 39

kY

Notification d'application a titre provisoire

l. Un gouvernement signataire qui a 1l'intention de ratifier, 4'accepter ou
d'approuver le présent Accord, ou un gouvernement pour lequel le Conseil a fixé des
conditions d'adhésion mais qui n'a pas encore pu déposer son instrument, peut, a
tout moment, notifier au dépositaire qu'il appliquera le présent Accord a titre
provisoire, soit quand celui-ci entrera en vigueur conformément a l'article 40,
soit, s'il est déja en vigueur, a une date spécifiée.

2. Un gouvernement qui a notifié, conformément au paragraphe 1 du présent
article, qu'il appliquera le présent Accord quand celui-ci entrera en vigueur ou,
s'il est déja en vigueur, a une date spécifide, est dés lors Membre a titre
provisoire jusqu'a ce qu'il dépose son instrument de ratification, d'acceptation,
d'approbation ou d'adhésion et devienne ainsi Membre.
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Article 40

Entrée en vigueur

1. Le présent Accord entrera en viqueur & titre définitif le ler janvier 1993,
ou a toute date ultérieure si, a cette date, des instruments de ratification,

4'acceptation, d'approbation ou d'adhésion ont été Adéposés au nom de gouvernements
détenant 60 % des voix selon la répartition indiquée & 1l'annexe du présent Accord.

2. Si, au ler janvier 1993, le présent Accord n'est pas entré en vigueur
conformément au paragraphe 1 du présent article, il entrera en vigueur i titre
provisoire, si, & cette date, des instruments de ratification, d'acceptation ou
d'approbation, ou des notifications d'application provisoire ont été déposés au nom
de gouvernements remplissant les conditions en matiére de pourcentage indiquées

au paragraphe 1 du présent article.

3. Si, au ler janvier 1993, les pourcentages requis pour l'entrée en vigueur du
présent Accord, conformément au paragraphe 1 ou au paragraphe 2 du présent article,
ne sont pas atteints, le Secrétaire général de l1'Organisation des Nations Unies
invitera les gouvernements au nom desquels auront été déposés un instrument de
ratification, d'acceptation ou 4'approbation ou une notification d'application
provisoire, a décider si le présent Accord entrera en vigueur entre eux, a titre
définitif ou a titre provisoire et, en totalité ou en partie, & la date qu'ils
pourront fixer. Si 1'Accord est entré en vigueur 3 titre provisoire conformément
aux dispositions du présent paragraphe, il entrera ultérieurement en vigueur a
titre définitif dés que les conditions indiquées au paraqraphe 1 du présent article
seront remplies, sans qu'il soit nécessaire de prendre d'autre décision.

4. Pour tout gouvernement au nom duquel un instrument de ratification,
d'acceptation, d'approbation ou d'adhésion, ou une notification d‘'application
provisoire, est déposé aprés l'entrée en vigueur du présent Accord conformément aux
paragraphes 1, 2 ou 3 du présent article, l'instrument ou la notification prendra

effet a la date du dépdt et, en ce qui concerne la notification d'application
provisoire, conformément aux dispositions du paragraphe 1 de l'article 39,

Article 41
Adhésion

Les gouvernements de tous les Etats veuvent adhérer au présent Accord
aux conditions que le Conseil détermine. A son adhésion, un Etat -est réputé fiqurer
dans l'annexe du présent Accord, avec indication du nombre de voix dont il disvose
au titre de ces conditions d'adhésion. L'adhésion se fait par le dépdt 4'un
instrument d'adhésion auprés du dépositaire. Les instruments d'adhésion doivent
indiquer que le gouvernement accepte toutes les conditions fixées par le Conseil.
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Article 42
Retrait
1. Tout Membre peut se retirer du présent Accord & tout moment aprés l'entrée
en vigueur de celui-ci, en notifiant son retrait par écrit au dépositaire.

Ce Membre avise simultanément le Conseil, par écrit, de la décision qu'il a prise.

2. Le retrait effectué en vertu du présent article prend effet 30 jours aprés
réception de la notification par le dépositaire.

Article 43

Liquidation des comptes

1. Le Conseil procéde, dans les conditions qu'il juge égquitables, i la
liquidation des comptes d'un Membre qui s'est retiré du présent Accord ou qui a, de
toute autre maniére, cessé d'étre Partie au présent Accord. L'Organisation conserve
les sommes déja versées par ledit Membre. Celui-ci est tenu de régler toute somme
qu'il doit a l'Organisation.

2. A la fin du présent Accord, un Membre se trouvant dans la situation visée au
paragraphe 1 du présent article n'a droit a aucune part du produit de la
liquidation ni des autres avoirs de 1'Organisation; il ne peut non plus avoir a
couvrir aucune partie du déficit éventuel de 1'Organisation.

Article 44
Amendement

1. Le Conseil peut, par un vote spécial, recommander aux Membres un amendement au
présent Accord. Il peut fixer la date a partir de laquelle chaque Membre notifiera
au dépositaire qu'il accepte l'amendement. L'amendement prend effet 100 jours aprés
que le dépositaire a regu des notifications d'acceptation de Membres détenant au
moins les deux tiers du nombre total des voix de l'ensemble des Membres au titre de
1'article 11 et conformément aux dispositions de l'article 25, ou a une date
ultérieure que le Conseil peut avoir fixée par un vote spécial. Le Conseil peut
assigner aux Membres un délai pour faire savoir au dépositaire qu'ils acceptent
1'amendement; si l'amendement n'est pas entré en vigueur a l'expiration de ce délai,
il est réputé retiré. Le Conseil fournit au dépositaire les renseignements
nécessaires pour déterminer si les notifications d'acceptation regues sont
suffisantes pour que 1'amendement prenne effet.

2. Tout Mémbre, au nom duquel il n'a pas été fait de notification 4'acceptation
d'un amendement a la date ol celui-ci prend effet, cesse, a compter de cette date,
d'étre Partie au présent Accord, a moins que ledit Membre n'ait prouvé au Conseil
qu'il n'a pu faire accepter l'amendement en temps voulu par suite de difficultés
rencontrées pour mener a terme sa procédure constitutionnelle, et que le Conseil ne
décide de prolonger pour ledit Membre le délai d'acceptation. Ce Membre n'est pas
1ié par l'amendement tant qu'il n'a pas notifié son acceptation dudit amendement.
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Article 45

Durée, prorogation et fin de 1'Accord

1. Le présent Accord restera en vigueur jusqu'au 31 décembre 1995, & moins

qu'il ne soit prorogé en application du paragraphe 2 du présent article ou qu'il
n'y soit mis fin auparavant en application du paraqraphe 3 de ce méme article.

2. Le Conseil peut, par un vote spécial, proroger le présent Accord au-dela

du 31 décembre 1995, pour des périodes successives ne dépassant pas deux ans
chaque fois. lLes Membres qui n'acceptent pas une prorogation ainsi décidée le font
savoir au Conseil par écrit et cessent d'étre Parties au présent Accord a compter
du début de la période de prorogation.

3. Le Conseil peut a tout moment, par un vote spécial, décider de mettre fin au
présent Accord a compter de la date et aux conditions de son choix.

4. A la fin du présent Accord, l1'Organisation continue d'exister aussi
longtemps qu'il le faut pour procéder a sa liquidation; elle dispose des pouvoirs

et exerce les fonctions nécessaires a cette fin.

S. Le Conseil notifie au dépositaire toute décision prise au titre du
paragraphe 2 ou du paragraphe 3 du présent article.

Article 46

Mesures transitoires

1. Si, conformément & 1'Accord international de 1987 sur le sucre, les
conséquences de toute mesure prise ou a prendre, ou de son omission, se font

sentir, aux fins du fonctionnement de 1'Accord susmentionné, pendant une année
ultérieure, ces conséquences auront le méme effet au titre du présent Accord que si
les dispositions de 1'Accord de 1987 étaient restées en viqueur a ces fins.

2. Le budget administratif de l'Organisation pour 1993 sera approuvé a titre
provisoire par le Conseil de 1'Accord international de 1987 sur le sucre a sa

derniére session ordinaire de 1992, sous réserve d'approbation définitive par
le Conseil du présent Accord a sa premiére session de 1993,

EN FOI DE QUOI les soussignés, diiment autorisés i cet effet, ont apposé leur
signature sur le présent Accord aux dates indiquées.

FAIT 3 Genéve, le vingt mars mil neuf cent gquatre-vingt-douze.

Les textes du présent Accord en langues anglaise, arabe, chinoise,
espagnole, frangaise et russe font tous également foi.
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ANNEXE

Attribution des voix aux fins de l'article 25

Afrique du Sud 46 Honduras */ 6
Algérie 38 Hongrie 9
Argentine 22 Inde 38
Australie 117 Indonésie 18
Autriche 14 Jamaique 6
Barbade 6 Japon 176
Bélarus 11 Madagascar 6
Belize 6 Malawi 6
Bolivie 6 Maroc 14
Brésil 94 Maurice 15
Bulgarie 18 Mexique 49
Cameroun 6 Nicaraqua 6
Communauté économique Norvege 19
européenne 332 Ouganda 6
Colombie 18 Panama */ 6
Congo */ 6 Papouasie-Nouvelle-Guinée */ 6
Costa Rica */ 6 Pérou ' 9
Céte d'lvoire 6 Philippines 12
Cuba 151 République de Corée 59
Egypte 37 République dominicaine 23
El Salvador 6 République-Unie de Tanzanie 6
Equateur 6 Roumanie 18
Etats-Unis d'Amérique 178 Swaziland 13
Fédération de Russie 135 Suéde 15
Fidji 12 Suisse 18
Finlande 16 Thailande 85
Ghana 6 Turquie 21
Guatemala 16 Uruquay 6
Guyana 6 Zimbabwe 8
Total : 2 000

*/ Ne participe pas & la Conférence des Nations Unies sur le sucre, 1992,
mais est inclus en sa qualité de Membre de l'Organisation internationale du sucre
créée en vertu de l'Accord international de 1987 sur le sucre.
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MEXAYHAPOJAHOE COTJIANIEHHUE
ITO CAXAPY 1992TOA

@

OPTrAHMU3AIMA OFbEAVWHEHHBIX HALIUHA
1992






TJIABA I. UEIM

Cratesa 1

Uesm

Uesu MexayHapoOAHOrO cornameHus no caxapy 1992 roga (B pansHeimeM
MMeHyeMOro "HacTtosmee CorsiameHue®™) B CBeTe MOJIOXEHUH pesosmouuu 93 (IV),

NPUHATON KoHpepeHuHer OpraHusauuM O6beAuHeHHHX Hauui Mo TOPromjie ¥ pasBHUTHIO,
COCTOSIT B CJlleyiueM:

a) o6ecneyMBaTh pacuUMpeHHe MeXAYHAPOAHOro COTPYAHUYECTBa B OGJIACTH
MMPOBOI'O PHHKA Caxapa W CBA3aHHHX C 3THUM BOMDPOCOB;

b) o6ecrnieuubaTh GOPYM LJIsl MEXNPABHUTEJSIbCTBEHHHX KOHCYMLTAUMH O BOMPOCaAM
caxapa M MyTeidl YJ[yulmleHUs MOJIOXeHUS B MMDOBOWM 3KOHOMMKE Caxapa;

C) Cnoco6CTBOBATh PAa3BMTHIO TOProOBJIM ITyTeM C60pa M MpPefoOCTaBJIeHUA
HUHPOPMALUMH O NOJIOXEHHH Ha MMPOBOM DHHKe caxapa W ZAPYruxX NOACHamMBalIpX BemecTB;

d) cope#cTBOBaTh NOBHIIEHWIO CIIPOCA HAa caxap, OCOGEHHO [YIf MCMOJb30BaHUA
B HeTPAAMLUMOHHHX LIeJIAX.



TJIABA II. OMPEARIEHMA

Cratesa 2

onpeneneHus

Ana yeJieit HacTosmero CorJsameHus :

1.

10.

*OpraHuM3auusa® o3HavaeT MexayHapOAHY0 OpPraHM3auuio N0 Caxapy, YTIOMAHYTY B
craTtbe 3;

"CopeT" O3HadaeT MexayHapoOAHHW COBET MO Caxapy, YTOMAHYTHH B MyHXTe 3
craThH 3;

"y4yacTHHUK" O3HauyaeT CTOPOHYy HacTosmero CorJameHMs ;

"cneyHalibHoOe GOJILIMHCTBO IOJIOCOB™ O3HayaeT GOJNBIMHCTBO IOJIOCOB,
cocTapsmee He MeHee AByX TpPeTed roJIoCOB, MOAAHHHX MPUCYTCTBYKIMMA M
rOJIOCYIMMH YYaCTHUKAMM, MPU YCJIOBUM, HTO STH rosioca MNOAaHH He MeHee deM
ABYMSI TPETAMM M3 YMCNA MPUCYTCTBYIMMUX U TOJIOCYIMMX YHACTHUKOB;

*"npocToe SILIHMHCTBO I'OJIOCOB"™ O3HAa4YaeT GOJILMMHCTBO [NOJIOCOB, COCTAaBJAKmee
6oJiee MOJIOBUHH OGMErO YMUCJIAa 'OJIOCOB NPUCYTCTBYKUMX K TOJIOCYIMMX
YYaCTHMUKOB, MNPK YCJIOBMM, UYTO STH IONOCA NMOJAHH He MeHee YeM MOJSIOBMHON M3
YUCJIa MPHCYTCTBYIUMX M FOJIOCYIMMX Y4aCTHUKOB;

"rof” O3HayaeT KaJleHOApHHW IOf;

"caxap" O3HayaeT caxap B JIOGOM M3 ero NPUHATHX B TOProane BUZOB,
MOJIyYeHHHX U3 CaXapHOro TPOCTHMKA WM CaxapHO# CBEKJH, BKJIOYAs MMUImeBYIO
MeJlacCy W MeJIaCCH BHCHIMX COPTOB, CHPOMH U JuoSHe ApYr#He BUOH XHUAKOro
caxapa, OHaKO He BKJIOYAET KOHEYHHEe MeJIaCCH WM HUSKOCODTHHE BUAM
HeleHTPHDY FMPOBAHHOrO Caxapa, MPOU3BEAEHHOrO MPUMUTHBHEMM METORAMM;

"BCTYyIUIeHUe B CMITY" O3Ha4daeT AAaTy BCTYIUIeHUS HacTosmero CorJiameHMst B CWIy
BpeMeHHO W OKOH4aTeJIbHO, Kak 3TO MpexnycMaTpusaeTcs B crathe 40;

"CBOGOAHHA PHHOK" O3HavdaeT OONMA O6HLEM HEeTTO-MMIIOPTAa Ha MMDOBOM DhHKe, 3a
HCKJTOYEeHHEM HeTTO-MMIIOPTa, SIBJIAKMErOCA pesyJ/ILbTAaTOM AeACTBUsI ChelMasibHHX
cornameHui, KaK OHU OMPEAeNIANTCA B ryiape IX MexgyHapoAHOroO COrJlameHHUA Mo
caxapy 1977 ropa:;

"MMPOBO# DHHOK" O3HadaeT MeXAYHAapPOAHHA DHHOK Caxapa M BKJUOY3eT KaK
TOProBJI0 CaxapoM Ha CBOGOQHOM DHHKE, Tak M TOProBJ/I0 CaxapoM B paMKax
Crniel{HaJIbHHX COrJlalleHU#, KaK OHM OMNpefeSIATCA B rsase IX MexgyHapopHoro
corslameHuss no caxapy 1977 ropa.



TJIABA III. MEXZYHAPOAHAR OPI'AHM3ALMA [0 CAXAPY

Crarba 3
NpofosIxeHUe NeATeJIbHOCTH, WMTaG-KBapTHPa M CTPYKTYpa

MexyHapoAHOW OpPraHu3aluK Mo _caxapy

1. MexagyHapoaHasi opraHM3saugus No caxapy, Y4YpexgeHHas B paMKax MexgyHapoaHOro
corfnameHusi No caxapy 1968 roga M coxpaHeHHas B paMKax MexXZyYHapOAHHX COrJalleHWUH
no caxapy 1973, 1977, 1984 u 1987 ropos, NMpoAoJXaeT CBOK AESTEJNIBHOCTL C UENbo
OCYmeCTBJIEHKMs1 HacTosmero CorjameHuss ¥ KOHTPOJIA 3a €ro BHITOJIHEHHWEM, MDH 3TOM

COCTAB YYACTHMKOB, MNOJHOMOYMA ¥ ¢YHKUUYK OpraHusauuu ONpefesismoTcs HacTOSIMM
CorJiameHUeM.

2. Itrad-KBapTupa OpraHuM3ayuuMu HaAXoOMTCA B JIOHAOHEe, ecsu COBeT CrelHaJibHHM
GONKIIMHCTBOM I'OJIOCOB He MNpPHMMEeT KHOrO pemeHMUsA.

3. OpraHusauus OCYmeCTBJIAeT CBOM QYHKUMM uyepes MeXOyHapOAHHA COBET MO
caxapy., ero AJJMMHMUCTDPATHMBHHA KOMHUTET M ero MCNOJSIHUTEJSILHOI'O AMpEeKTOpa W
nepcoHarn.

CraTtbs 4

YyacTHe B OpraHusayuu

Kaxpasi CTopoHa Hactosmero CorJiameHusi fiBJIReTCH YYAaCTHHKOM OpraHusauuu.

Cratea S

Y4yacTHe MeXnpaBUTesIbCTBEHHHX Op rauusaguﬁ

Jio6as CCHUIKA B HacTosmeM COrJlameHuu Ha "NpaBUTENILCTBO"™ WM
*npaBMTeNILCTBA" PAaCCMAaTPUBAeTCA KaKk BKJmoyalmas CCHJIIKY Ha Esponeickoe
IKOHOMHYECKOe COOOGMECTBO M Ha JIoGYI0 APYTylw MeXIIpaBHTEJIbCTBEHHYI0 OpraHM3aluo,
MMeIaIy® MOJTHOMOUMSA B OTHOMEHUM BefleHUR NeperoBoOpOB, 3aKJNOYEHUS U NMPUMEHEeHHUA
MeXYHapOAHHX COrJIameHUA, B YACTHOCTU TOBAPHHX COrJiameHu#. COOTBETCTBEHHO,
JnoGasi CCHUIKA B HacTosmeM CorJlameHHWHM Ha ero noguMcaHue, paTupukauuio, NPUHATHE
WM YTBepxXeHue, Ha yBefJOMIIeHHe O ero BpPeMeHHOM MpHUMEHEeHUU WM Ha
npucoeAuHeHne K HeMy DAacCMaTpPMBaeTCs B OTHOWIEHWHM TAKHUX MEXIIPaBUTEeJIbCTBEeHHHX



OPraHH3ALMA KAK BKJIOYAKMAS CCHIKY Ha MOAMMCaHME, DATHIUKALIGO, NDUHATHE WM
yTBepXAeHHe, Ha YBeloM/IeHHe O BPEMEHHOM MPUMEHEeHMM WM Ha MNpUcCoeaMHeHMe CO
CTOPOHH TaKMX MEXIIPaBUTENbCTBEHHHX OpraHusaumi.

cratha 6
Npusuneru ¥ MMMYHUTETH

1. OpraHusauua ABAeTCA MeXQYHAPOAHLM WPHAMYECKHMM JTMLIOM.

2. OpraHusauus MMeeT NMPaBO 3aKJIOMAThL AIOOBOPH, MPUOGPETAThL ABUXMMOE W
HefBHXMMOe MMyWEeCTBO W DACMOPAXATHCA MM ¥ BOSGYXOATL Aesla B Cyne.

3. CraTyC, NpUBWIIErMH M MMMYHUTeTH OpraHuMsauMM Ha TeppUTOPMM COegMHEHHOro
KopoJsieBCTBa MPOAOSIRAIT PEryJIMpOBaThCA CorsameHueM O mWTa6—-KBADTHDE MeXY
NPaBUTENIbCTBOM CoeAMHEHHOro KoposieBCTBa BesMKOGPUTaHMM M CeBepHOH MpnaHguu U
MexayHapofjHo#t opraHu3sauuel no caxapy, NOANMCaHHwM B JloHgoHe 29 maa 1969 ropa,
C TaKuMM MOMNpaBKaMM, KOTOpHE MOryT 6HTb HeOGXOAMMEMM AN HaZNiexamero
ocymecCTRNeHUss Hacrosmero COrsameHus.

4. Bcsm MecTonpeGuBaHue OPraHM3auUM NEepeBOAMTCA B CTPaHy, KOTOpas ABIAETCHA
YYaCTHUKOM OPraHM3aUMHM, TO YKA3aHHLHHA YHACTHMK B KPaTYaimMiA CpPOK 3aRJIOYAET C
Opraunsaumeit corsnameHye, Moffexamee YTBEPXAEHWO COBETOM, OTHOCHTEJIbHO CTaTyca,
NpUBWIIErUA W MMMYHHTETOB OpraHusauuu, ee WUCNOSHUTENLHOrO AMPEKTOpa, MepcoHana
M 3KCNepTOB, a TaKxe [PeACTaBMTesied YYaCTHMUKOB B NEPUOA KX NPeCHBAHUA B
yKa3aHHO# CTpPaHe C LeJbi0 OCYMECTBJIEHUA CBOUX QYHKUWIA.

5. TpU OTCYTCTBMM WHHX JOIOBOPEHHOCTE# B OTHOWEHUM HAJIOIOOGNIONEHHS ,
NpUMEHsieMHX B COOTBETCTBMM C COTJialieHUeM, MNPefyCMOTPEHHHM B ITyHKTe 4 HacToOmqei
CTaThbM, a TaKke B MEPHUOR AO 3AKJIOYEHMUS TaKOro COrJIaleHUs HOBAs NPUHUMAKmAS
CTPaHA-YUYaCTHHUK:

a) OCBOGOXZAET OT HAJIOTOOGJIOXEHMS CYMMM BOSHMarpaxaeHMus, BHIUIauNBaeMue
OpraHusauues CBOMM COTPYAHUKAM, 3a TEeM UCK/IOUEHHEM, YTO YKa3SaHHOe OCBOSOXAEHuE
He DaCNpOCTPaHSAETCA Ha I'PAXAAH CaMOA NpUHMMANmEH CTPAHH-YHaCTHUKA; ¥

b) ocBoSoxzaeT OT HAJIOrOOGNIOXEHUS aKTHBH, AOXOAH M MpoYee MMymMecCTBO
Opranusayuu.

6. Ecsm MecTonpeGuBaHWe OpraHuW3alUMM MEpPeBOAMTCH B CTPaHy, KOTOpas He
ABNSIETCA Y4aCTHMKOM OpraHuMsauuu, To COBeT 0 YKaSaHHOroO fepesofia NONy4yaeTr
NUCLMEHHOe 3aBepeHWe OT MPABUTENbLCTBA 3TOH CTPAHH B TOM, YTO:

a) OHO B KpaT4Ya/uMii CPOK 33KJIOMMT C OplaHuSauMed CorsameHue B
COOTBETCTBUM C NMYHKTOM 4 HACTOMmMEd CTATBHU; M

b) B NepMoa QO 3AKJIOYEHHUN TAaKOrO COrJlameHUs MPeROCTABUT OCBOSOXAGHNKE OT
HAJIOrOB, YNOMSIHyTOe B NMyHKTe 5 HacTosme# CTaTbM.



7. COBeT MpWNaraeT yCWIHs K TOMy, UYTOOH YKAa3aHHOe B [YHKTe 4 HacToAmeH
CTaTby COrJlameHHe C MPABUTEJILCTBOM CTPAHH, B KOTOPY lepeBOANTCA
MGCNHPQGHBOHKQ Oprauuaauuu. CHJIO 3AKJUOUEHO RO Taroro nepesofa.




TVIABA IV. MERZYHAPOJHHIA COBET O CAXAPY

Cratba 7

CocTap MexAIyHapoAiHOr'o coBeTa No caxapy

1. BHCmMM OpraHoM OpPraHu3auuu sBIsSeTCA MeXAYHapOQHHA COBeT MO caxapy, B
COCTaB KOTOPOrO BXOAAT BCe YYAaCTHUKU OpraHuM3auuu.

2. Kaxgui y4acTHMK MMeeT B CoBeTe OOHOIO NMPeACTaBUTENA U, @CJIM COMTeT
yesieCootpasHuM, OAHOMNO WM HECKOJIbKUX 3aMecTHTesIeH NpPefICTaBUTENN. YUYACTHUK

MOXeT, KpoMe TOro, HasHauuTb OAHOIro WM HEeCKOJIbKMX COBEeTHHKOB TNPH CBOEM
npeacTasMTeNiIe WIM 3aMeCTHUTeNsIX fipe/iCTaBHUTe .

CraTes 8
fIoJTHOMOYKUR U KU CopeTa

1. CopeT o6JslafaeT BCEMM [IOJIHOMOMMAMM M BHIIOJIHAET WM ofGecClnevyuBaeT BHIIOJIMEHHEe
BCeX ¢QYHKUMA, KOTOpHEe HeOSXOAMMH 11 NpPOBEAleHMA B XM3Hb [OJIOKEHHA HaCTOMmero
CornameHuss ¥ TNMPOACJIKEHHUA JIMKBHAAUMKM SOHAA (UHAHCUDOBAHMS 3aMnacoB, YUYPeXAEHHOro
COrylacHO cTaTbe 49 MexmyHapoOAHOro corJlameHMs o caxapy 1977 ropga, B
COOTBETCTBUH C TNOJIHOMOUMAMYM, KOTOpHE GHNM nepefaHs COBETOM MO 3TOMy COIrJameHuo
CoBeTy Mo MexayHapoAHOMy corjlameHuio Nno caxapy 1984 ropa u MexgyHapoaHOMYy
corJsiameHu No caxapy 1987 roga cornacHo NyHKTY 1 cTraTeu 8 nocjefHux.

2. CoBeT cneyuasbHEM GOJILIMHCTBOM 'OJIOCOB YTBEpXAAeT [PaBWia M MOJIOKEHHUS ,
KOTOpHE HEOGXORMMLH [/IS BHIIOJIHEHMS [IOJIOXEeHHH HacTosmero COrJlameHMS M He
NpoTHBOPEUaT eMy, BKJKOYAs NpaBwfa npoueAypH COBeTa M €ro KOMMTETOB, (UHAHCOBHE
npaBwia ¥ NpaBWia O nepcoHase OpraHusauuu. COBET MOXET NMPeAYCMOTPeTh B CBOMX
npaswiax fpoueflypd Taxyo Npoueaypy, Ha OCHOBAHWH KOTOPOH DEmWEeHUR MO OTAGSIbHLM
BOMPOCAM MOTYT OHTb MDUHATH COBETOM 6€3 COSHBA 3aCefaHus.

3. CoBeT BefleT TaKyl AOKYMEHTAaLMI0, KOTOpas HeoGXoAMMA I BHIIOJIHEHMA MM

cBOMX QYHKLUMIA NO HAcToOsmeMy COrJiameHuo, a TaKxe JI0SYI0 UHYI0 AOKYMEHTAUMO,
KOTOPYI0 OH COUYTEeT HEeOGXOAMMON. )

q. CoseT MyGIMKyeT TFOROBOH OTYET M JIOGYI0 UHYI KMHPOpMaLMIo, KOTOPYI OH COuYTeT
Heo6XO/IUMON .



Cratea 9

[pefcesiaTesns U 3aMmecTuTesib lpesicefiaTelin CobeTa

1. Ha kaxmuit ron CoseT u3GMpaeT M3 uucia feseraumin lNpepcenarens u
samMecTHTein [lpeacefiaTesii, KOTOpPHE MOrYT GHTb NepeusGpaHn M BHITIONHAOT CBOM
OGA33aHHOCTH 6e3 BO3HArpaxAeHuUs CO CTOPOHH OpraHusayuu.

2. B cayvae orcyrcThus lpencefateiis ero o6A3aHHOCTH BHIOJHAET SaMeCTHTesb
NpeacegatTena. B ciiyvyae BpPeMeHHOro OTCYTCTBMA kax lpeacenaTtens, TaKk M
3amecTHTenn [peaicejaTelIi WM MOCTOAHHOI'O OTCYTCTBMA OOQHOI'O M3 HMX WM OGOUX
COBeT MOXeT M36PATbL M3 uMCJIa Aeserauuii HOBHX AO/IKHOCTHMX JIMI A4 BPEMEHHOro
WM MOCTOSHHOIO MCHOJIHEHUSI OGASAHHOCTEH, B 3aBMCHMMOCTH OT OGCTONTENLCTB.

3. Hu NpencepaTens, HU KAKoOe-JIMGO APYroe AOIKHOCTHOE JIMLO,

npeaceAaTeNibCTByKmee Ha 3acefaHuu CoBeTa, He YHacTBYeT B IOJIOCOBaHMM. OfHaxo

OHM MOTryT HAa3HaAuMTL APYyroe JMUO i1 OCymecCTBRJIeHUs Mnpasa rroJioca y4JacTHuka,
KOTOpOro OHM npeaACTaBJAT .

CraTssa 10

Ceccun_CoseTa

1. CoseT, Kax NpaBWio, NPOBOAMUT OAHY OYEpPeAHyld CECCHMI0 eXerOfHO.

2. Kpome TOoro, CopeT COGHMpAETCA Takxe Ha CrieyHasbHHe CeCCHM BO BCeX CJIyvasx,
KOrfa OH NpHWHMMaeT pemeHHe O6 ITOM, WIM NO npochGe:

a) JOOCHX MATH YHACTHUKOB;

b) ABYX WnM GoJiee YHACTHUKROB, pacrioslarammx COBMecCTHO 250 ronocaMmm wiu
GoJlee Ha OCHOBAHMM CTaThM ll, Kax fpefycCMaTpMBaeTCR B CTaThe 25; WM

c) AIMMHMCTPATHUBHOIO KOMMTETA.

3. U3pemeHHe O CO3HBe CECCHUM pacCHUIAaeTCH YUYaCTHMKaM, NO KpaiHel Mepe, sa
30 xaneHAapHHX OHel A0 HMX OTKDHTUS, 33 UCKJTOYEHHEM IKCTPEHHHX CJIy4YaeB, KOTAa
TaKoe H3pemeHMe pacCHaeTCA, MO KpaWHed Mepe, 3a 10 xaneHgapHeHX AHeR A0
OTKDHTHSA CeCCHH.

4. Ceccuu nNpoBOAATCHA B mMTa6-KBapTupe OpraHusauuu, ecsiu COBET ChelHasibHbM
GONBIWMHCTBOM TOJIOCOB He NPUHMMAET MHOrO pemeHMs. EC/M KaKoH-JMGO YHaCTHUK
npegnaraetT CoBeTy MPOBECTH CECCHMI0O He B WTa6-KBapTHUpe OpPraHuMsauuu, a B WHOM
MecTe M COBET COrJjlaceH MOCTYTIUTL TaKMM OGPasoOM, TO TaKOH YHaCTHUK OmJlauMBaeT
CBSI3aHHHE C 3THUM [IONOJIHATEJIbHHE PaCXOH.



crarha 11

Pacnpefiesiesue roJiocos

1. AJ1A Lelied roJlocoBaHuss No HacrosmeMy CorjameHMMio y4YaCTHHKM pacnosiarapr B
o6mei cnoxHocT 2 000 ronocos, pacripefiefieHHHMY B COOTBETCTBHUM C MNOJIOXEHUSIMH
crathbu 25.

2. B cjiyuae BpeMeHHOrO JIMIeHWUsI YMaCTHMKA MpaBa roJloca Ha OCHOBAHMM NMyHKTa 2
cTaTbyu 26 HacTosmero COrJlaleHMsA, ero roJioca pacnpefesifsloTCa Mexgy ApY MMM

YJYaCcTHKaMM COrJiaCHO MX NOJIAM, KaK npegycMaTpuBaeTCs B CTaThe 25. Taxas xe
npouenypa npuMeHseTCa MNpU BOCCTAHOBJIEHMHM YYaCTHMKOM CpoOero npasa rojoca, T.e.
3TOT YYAaCTHHUK BKJIOYaeTCss B pacrnpejeJieHne [OJIoCOB.

CraTha 12

fipoyenypa roJiocobaHus B CoBeTe

1. Kaxzuii y4acTHMK ¥MMeeT MpPaBO NOAABATH TO UYMCJIO I'OJIOCOB, KOTOPHM OH
pacnoJiaraeT corsjlacHo crarse ll, kaK npegycMaTpusaeTcsa B crtatThe 25. OH He
MMeeT npaBa AeJMTb 3TH roJioca.

2. TIyTeM NHUCHMEHHOIo HM3BemeHWs flpefcenaTenn JUoGOHM YYaCTHMK MOXeET
YTIOJIHOMOYHTb JUOGOrO APYrOro y4acTHMKa NpeACTaBJIATh €ro MHTepecH M MNojaBaTh ero
roJioca Ha JOOGOM 3aCeflaHuM WM 3acefaHMAX CoBeTa. Konua TaKUX NOJHOMOYUH
paccMaTpUBaeTCs JIOSHM KOMMTETOM O MpOBepKe MOJIHOMOYMA, KOTOPHA MOXeT OHTH
cosfilaH B COOTBETCTBMM C NpaBwiiaMu npouenypHd CoseTa.

3. Y4YacTHHK, YTIOJIHOMOYEHHHH APYruM Y4aCTHHUKOM MOAABaTh roJioca, KOTOPHMM
nocneaHMi pacnosiaraeT COrJIaCHO cTaThe ll, kak npefycMaTpuMBaeTcs B cCTaTbe 25,
fMoflaeT 3TH rOJIOCAa B COOTBETCTBHUM C NIAHHHMM €My [IOJIHOMOUMSMM M C ITYHKTOM 2
HacTosen CTaTbhM.

Cratba 13

PemeHuss _CoBeTa
1. Bce pemeHMs M BCe pexoMeHAauuu CoBeTa IMPUHHMAITCA B MPUHIUNE
KOHCEeHCYCOoM. [Ip¥ OTCYTCTBUM KOHCEHCYCA pemeHMs M peKOMeHAALMM IPpHHMMAIOTCA
NPpOCTHM GOJILLIMHCTBOM 'OJIOCOB, €CJIK TOJIbKO HAacTOAmMMM CorsiameHueM He
npegycMaTpMBaeTCs crneyuasibHoe GSOJLIMHCTBO TOJIOCOB.



2. [py NMOACUYETE HHKCJIA IOJIOCOB, HEOGXOAMMOTro Ui NPUHATHA COBETOM JIOGOro
peweHUsa, roJioca yYaCTHMKOB, BO3AeDXaBUMXCH OT rONIOCOBaAHMA, He YUUTHBAKTCH M
3TH YYACTHUKH He CHYHTATCA "rosiocyimpM4® Ana uesieid onpepenieHun 4 wm 5

CTaThy 2 B 3aBUCHMOCTH OT KOHKDETHOI'O ciiyyas. Ecau Kakon-JM60 YUaCTHHK
BOCIOSIb3YEeTCA MOJIOKEHUAMM CTaThb¥ 12 M ero rosioca NOAANTCA Ha 3acefjaMuu CopeTa,
TO TaKOA yYaCTHHUK [l LeJieil [TyYHKTA 1 HAacTOMNeA CTAThbU CUMTAETCHA NPUCYTCTBYIIMM
U rOJIOCYIIMM .

3. Bce pemeHua CoBeTa, MNPUHATHE B COOTBETCTBMH C HacTosmMM CorjiameHueM,
SABJIOTCS OGSA3aTeJIbHHMH Y11 YYaCTHUKOB.

Crates 14

CoTpYAHUYECTBO C APYTMMU OPTIaHU3aLUAMH

1. CopeT MpUHMMaeT JioSHe Hajg/iexamMe Meph O OPraHU3alUM KOHCYJILTALMA WM
COTpYAHHYeCTBa C OpraHu3aumeit O6veaMHEeHHHX Hauui M ee opraHamu, B YACTHOCTH C
KoHpepeHuueit OpraHusauuu O6beaMHeHHHX Hauui no ToOprosJjie ¥ pasBUTHIO, U C
NpoROBOJSILCTBEHHOA UM CeSIbCKOXO3RACTBEHHON opraHusauuen, a Taxxe APYTHMM
Crel{aJIM3MPOBAHHEMH YUYpexaeHUAMM OpraHuM3auuu OGbegMHEeHHHX Hauu# u
MeXIIpaBMTEJIbCTBEHHHNMM OPraHM3auuaAMM 1O Mepe HeOGXOAMMOCTH.

2. YuuTHBam OCOGYW poNib KoHpepeHI MKW OpraHusauum OGbeMHeHHHX Halumi no
TOprosjle ¥ PasBUTHIO B MeXQYHapDOAHOW TOProBJle CHPbEeBHMM TOBApaMu, COBET [OJDKHHM
o6pasoM MHPOPMMpYeT KoHdepeHUWo OpraHusauuu OGbeMHEeHHHX HauMiA no Topromse #
pPa3BuTHIO O CBOEH M1eATEeJIbHOCTH M TNpOrpamMax paGOTH.

3. CopeT MOXeET TaKkxe MMPUHMMATL JuoSHEe HeoGXoaMMEHE MeDH I NoAAepXaHUA
3QPeKTHBHHEX KOHTAKTOB C MeXAYHapOAHKMM OpraHMSaUMUAMM [(IOCTABOMKOB CHPbS ANA
caxapHoOif NpOMHIUIEHHOCTH, TOProBHX QHUPDM M TNPOU3IBOAMTENIER caxapa.

Crarba 15
B3aUMMOOTHOWEHUA C OO oM beBHX TOBAapPOB

1. OpraHusauus B [OJIHOA Mepe HCMNOJIb3YeT cpeacTBa O6mero QGOHAA A CHPbEBHX
TOBApOBs. '

2. B OTHOWEHWM OCYMECTRBJIEHUA JIOGOro MPOEKTa COrJIaCHO MYHKTy 1 HacTosmei
CTaTbM OpraHM3auMUs He BHCTYNAeT B KA4YeCTBe YYDexAeHUsA-UCIOSIHHTENIN M He HeceT
HUKaKUX GUHAHCOBHX OGS3aTeJIbCTB MO IapaHTUSM, MPEeAOCTARJIEHHHM WHAMBHLY AJIbHHMMU
yYacTHUKAMM WX APYTMMM OGPA3OBAHMAMM. HHUKAKO# YUACTHHUK He HeceT
OTBETCTBEHHOCTH B CWIy CBOErO WieHCTBa B OpPraHusauuy 3a JooSHe OGR3ATEeNILCTBA,
BO3HMKaKWMe B CBA3M C 3aMMCTBOBAHWEM CDEAICTB WM NPeROCTaBJIeHHeM KPEQUTOB
JIOGHM [APYFMM Y4YaCTHUKOM WIM O6Pa3OBaHMEM B CBSSH C TAKMMM MpOEKTaMM.
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CraTbs 16

MpurnameHue HabsmopaTene

1. CoBeT MOXET MNPUIJIACUTH JU060€ rOCYAApPCTBO, He ABAIMEECH YYACTHHUKOM,
NPUCYTCTBOBaTh Ha JIOGOM M3 CBOMX 3aceflaHMi B KayeCcTBe HaGJmogaTeJsi.

2. COBeT MOXeT TaKxXe [IPUIJIAaCUTh JIOGYK M3 OpraHusaluMi, YTIOMAHYTHX B ITyYHKTe 1
CTaThH 14, NMPHMCYTCTBOBAaTh Ha JIOGOM M3 CBOMX 3acefaHMA B KadecTee HadJuopaTesui.

Crarbs 17

KBopyM Ha 3acejjaHusx CoseTa

KeopyM Ha Jmo6oM 3acefjaHuy CopeTa COCTaBJIAET MPUCYTCTBHUe Gosee ABYX TpeTen
BCeX YYaCTHHUKOB, NMPH 3TOM MNPHUCYTCTBYIUMe YHYAaCTHMKM AOJXKHH pacnonaraTts Mo
MeHbIeil Mepe ABYMs TPeTSMM OOGMEro KOJMYECTBA OJIOCOB BCeX YYAaCTHHMKOB COrJIaCHO
crarbe 11, Kak npegycMaTpMpaeTcs B cTaTbe 25. Ec/M B HasHaYeHHHHA AeHb
OTKpHTUS ceccuu COBeTa KBOPYM OTCYTCTBYeT WIM eCsl4 B XOAe pPaGoOTH ceccuu CopeTa
KBOPYM OTCYTCTBYeT Ha TpeX 3acefaHusaX MoApsaA, TO 3acepaHue CopeTa
OTKJIANBAETCHA Ha CeMb fHEA; C YKa3aHHOIO MOMEHTa M [0 KOHLA AAHHOH CEeCCHH
KBOPYM COCTapJiieT MPUCYTCTBHE GoJsiee MOJIOBMHH BCEX YYACTHHKOB, NPU 3TOM
NPUCYTCTBYKMEe Y4YACTHMKK [OJIXKHH MNPEACTARJIATL 6osiee NOJIOBMHH OGmero kKoyuyecTsa
roJIOCOB BCeX YYaCTHHMKOB COrJIacHO cTarbe 11, kak npepgycMaTpuBaeTcs b
craThe 25. [IpeACTABUTEJSIbCTBO B COOTBETCTBMM C MyHKTOM 2 CTaThu 12
paccMaTpUBAETCH Kak MPUCYTCTBHE Y4YaCTHUKaE.



TJIABA V. AJMAHUCTPATUBHHA KOMWUTET

CraTbhsa 18

Cocrtas AIMMHUCTPATUBHOI'O KOMMTETAa

) AMHHUCTPATUBHHA KOMMTET COCTOUT U3 18 wieHOB. JleCATh M3 HKX B MpHUHIMUNE
SABSIWOTCA AECATHI YyYaCTHHKAMM, BHOCSUMMM KDYTIHeMmMe (QUHAHCOBHE B3HOCH B KaXAOM
rogy. W BOCeMb WIEHOB M3G6MPAlTCH U3 OCTABWEroCA YMCJIAa YYaCTHHMKOB CoBeTa.

2. BcsM ooMH WM HEeCKOJIBKO YYACTHMKOB M3 YMCJIA [eCATH YYACTHHUKOB, BHOCSIMX
KpyTiHe/umMe QUHAHCOBHE B3HOCH B KaxXAoM TOAY, He XOTAT GHTh ABTOMaTH4eCKH
Ha3HaYeHHHMH B COCTaB AMMHUCTPATHBHOIO KOMATETA, TO HE[OCTAKmee YHUCIO “IEHOB
3aMNOJIHSAETCA MyTeM Ha3HAYeHHs YUYACTHMKA WM YUACTHMKOB, BHOCSANMX CJieflylmme MO
BeJIMYKHe KpyTIHeimMe (UHAHCOBHE B3HOCH ¥ XeJlaKmMX BXOAMTL B ero cocras. [locsne
TOro Kak TakmM ob6pa3oMm 6yQyT HAa3HAYeHH 3THU [QeCATb WIEHOB AOMHUHHUCTPATUBHOIO
KOMMUTETA, OCTAaJlbHHEe BOCeMb WIeHOB KoMmuTeTa HU36GHpAITCA M3 OCTaBmMEerocs 4ucja
Y4YacTHMKOB CoBeTa.

3. BH6OpDH AOMQJIHATEJIbHHX BOCHBMM YWIEHOB NPOBOAATCS KaxXAH ol Ha OCHOBe
roJIOCOBAHUA B COOTBETCTBMM CO CTaTbeidl ll, Kak MpegyCMaTPpUMBAETCA B CTaThe 25.
Y4yacTHUKkHU, Ha3HayYeHHHe B COCTAB AMMHHCTDATUBHOIO KOMUTETa B COOTBETCTBUMU C
MOJIOXEHHUAMU ITYHKTOB 1 WM 2 HacToAmed CTaTbH, He MMENT NpaBa roJioca B XoAe
3THUX BHGOPOB.

4. Hu oamMH y4YaCTHMK He HMeeT MnpaBa 3acefaTh B AAMMHUCTPATHUBHOM KOMUTeTe,
ecJit OH He YTUIaTW MNMOJIHOCTLHI0O CBOUX B3IHOCOB B COOTBETCTBHUHM CO craTteeit 26.

5. Kaxanit WwieH AZMUHUCTPATHMBHOIO KOMMTETa Ha3Ha4yaeT OQHOI'O MpeACTaBUTeNs M,
KpOMe TOro, MOXeT HAa3HAYUThb OHOro WM Goslee 3aMeCTHUTeJsIeH NpeACTaBUTeNs U
COBeTHHMKOB. [IOMMMO 3TOro, BCe YUYaCTHMKM COBETa MMEKWT NpaBoO NPUCYTCTBOBATb Ha
3acefjaHusAX KOMMTeTa B KayeCTBe HaGJuofjaTenei, M MM MOXET OHTL MpPeSIOXEeHO
BHCTYTIUTL .

6. AMMHACTPATHBHHN KOMMTET M3GupaeT cBoero llpefcenaTesii ¥ 3aMeCTHUTeN
fMpencepaTesn Ha KaxaHi rof. IllpeacenaTesib He MMeeT nNpaBa roJioca M MOXeT OHTb
nepeusbpaH. B oTcyrcTeue lpeacenaTesin ero O6GA3aHHOCTH KUCIONHAET 3aMecTUTeslb
Npencenaress.

7. AMMHHCTPATHBHHA KOMMTET OGHYHO 3acefaeT Tpu pasa B rof.

8. AIMMHACTPATUBHHA KOMHUTET MPOBOAMT CBOM 3acefaHus B MTAaG-KBapTupe
OpraHu3aumu, ecJiM TOJIbKO OH He MPUMET MHOro pemeHusi. BCiyM KaKoOA-JIMEO YUHACTHHUK
npepsiaraeT A/MUHHCTPATHBHOMY KOMUTETY NPOBECTH 3acefaHMs He B WTa6-KBapTHUpe
OpraHusaluuy, a B MHOM MecTe ¥ AOMMHUCTPATHBHHA KOMHUTET COIJIaCeH MOCTYNHUThb
TaKyM O6pPa3oM, TO TAKOW YYAaCTHMK OIUIa4YMBaeT CBA3AHHHE C YTHM AONOJIHUTEJIbHHE
pacxofH.



cratha 19

BHGOPH B MHHCTEBTHBM KOMUTET

1. YsleHH, OTOGMpaeMHe M3 YWUCJIA YYACTHMKOB, BHOCANMX KpYTIHeimmMe (QUHAHCOBHE
B3HOCH B KaxgoM lofly, B COOTBETCTBMM C NPOUEAYPO#A, onpefesieHHO# B ITYHKTax 1
WM 2 CTaThH 18, Ha3HA4YaWTCA B COCTap AMMHUCTPATHUBHOI'O KOMMTETAa.

2. BHOGOPH MAOIMNOJIHUTEJIbHHX BOCBMM WIEHOB AMMHMUCTDPATHBHOI'O KOMMTETa NPOBOAATCH
B CopeTe. KamaHii yyacTHMK, VMelKmMA Ha 3TO MpPaBO, B COOTBETCTBUM C TOJIOXEHUAMU
mMyHKTOB 1, 2 M 3 cTaTbu 18 oTpaeT BCe rosioca, KOTOPHMM OH pacnosiaraeT COIrJacHoO
craTtee ll, KaKk npeQycMaTpMBaeTCsA B CTaThe 25, TONbLKO OAHOMY KaHOMAATY. JhoSo#
YYaCTHHK MOXeT OTAATb APYroMy KarMAaTy Jio6hHe rosoca, KOTOPHE OH MMeeT IpaBo
HCNOJIb30BaTh B COOTBETCTBUM C ITYHKTOM 2 CTaTbh¥ 12. W3GpPAaHHHMM CUMTANTCA
BOCEeMb KaHAMAATOB, MNOJIYYMBIMX HAUGOJIbIIEE UYUCJIIO TOJIOCOB.

3. BcJiM KakoM-JM60 WieH AOMUHMCTPATMBHOIO KOMMTETA BPEMEHHO JIMNAEeTCH Mnpasa
roJioca b CWIy JIOGOro M3 COOTBETCTBYKUMX NOJIOXEHMH HACTOAMEro CorJalieHus, TO
KaxmHil YYAaCTHHK, KOTOPHH MPOroJIOCOBAJI 3a HEro WK fnepejjal eMy CBOM roJjioca B
COOTBETCTBUM C HacTosmedA CTaTbeid, MOXET B Te4yeHHe Mepuoha, KOrfga AeAcCTByeT
Takoe BpeMeHHOe JIMIeHue MpaBa roJioca, fnepenaTs CBOM roJyioca JuoGoOMy ApDYyIroMmy
YyneHy KomuTeTa.

4. Ecny Kakon—JmM60 y4aCTHMK, HA3HAYEHHHH B KOMHTET B COOTBETCTBHMU C
NOJIOXEHHsSIMM NYHKTOB 1 MM 2 craThM 18, nepecTraeT GHTh YUACTHHMKOM OpraHuMsaumu,
TO OH 3aMem[aeTCsl YYACTHUKOM, BHOCSIMM CJIEQYIWMMA MO BeJIMYMHE KpYTIHemMH
GMHAHCOBHA B3HOC M XeJlalkIMM BXOAMTbL B COCTaB KoMuMTeTa, M TOrga, ecyiy 3TO
HeoSXoAMMO, MMPOBOMMTCH I'OJIOCOBAHME C Lesibio U36paHUA QONOIHKUTEJIBHO BHO6MPAeMoro
wieHa KommMTeTa. Ecnu xakoW—JmMG6O YHacTHUK, M36paHHHA B KomuTeT, nepecraeT GHTH
YYaCTHHUKOM OpPraHusayuu, TO NPOBOARTCA BHOGOPH C LEJNbO SaMemMeHMA 3TOro
YYaCTHHKA, BXxogamero b KomuTeT. JhHoGOA Y4HaCTHMK, KOTOPHHA MPOroiocosas sa
YJYacTHHKA, fepecTaBmero 6HTb Y4YacCTHUKOM OpraHusauuu, WIM nepepas eMy CBOM
rosioca M KOTOPHA He roJjioCyeT 3a YYaCTHMKA, WU36HMpPaeMoOro A/ SAaNoJIHEHMA BaKaHCHM
B KomuTteTe, MOXeT NnepeflaTh CBOM roJioca APYroMy uieHy KomureTa.

S. TpHu OCOGHX OGCTOSATEJSILCTBAX M MOCJie NMPOBeAEeHNUsE KOHCYJIbTAUKA C “LIEHOM
AMMHUCTPATUBHOIO KOMMTETA, 3@ KOTOPOI'O OH MPOroJIOCOBAsl WM KOTOPOMY OH
repefjaJl CBOM IOJIOCa B COOTBETCTBHHM C [OJIOKEHUSIMM HACTOSMMEN CTaThH, YYACTHHK
MOXeT OTO3BaTh CBOM IQJIOCA Y STOrO WieHa Ha OCTaBWylCs 4acTh ropa. TaKoi
YYaCTHHUK MOXET 3aTeM MepefaTh 3TH I'oOJioCa APYroMy “WieHy AOMMHHCTPATHBHOIO
KOMMTETa, HO He MOXeT OTO3BaTh ®TH IOJIOCA Y TAKOro APYroro wieHa Ha OCTaBHyKCH
YacTb AQAHHOrO rofla. WieH AIMMHUCTPATHUBHOrO KOMMUTETA, Y KOTOPOrO OHJIM OTO3BAHH
rofioca, CoxpaHsieT CBoe MeCTO B AOMMHUCTDATHMBHOM KOMMTETE Ha .OCTAaBIyloCA 4acCTh
AaHHOro ropa. JhoGoe AeHCTBUE, NDPEIPUHATOE B COOTBETCTBUM C MNOJIOXEHUSMM
HacTosmero MyHKTa, BCTynaeT B CWIy Mocjle Toro, kak lpepceparesb
AZMMHUCTPATUBHOrO KOMUTETA G6YAEeT MPOMHPODMUPDOBAH O HEM B NMUCHMEHHOM BHAE.
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CraTed 20

Mlepefjaua COBETOM CBOMX MOJIHOMOYMiA
AIMMHUCTDATUBHOMY KOMUTETY

1. CoBeT MOXeT ChelHaJIbHHM GOJILMMHCTBOM 'OJIOCOB MNepefaTs ALMUHMUCTPATHBHOMY
KOMUTETY OCYMeCTBJIeHWe JIOGHX WM BCeX CBOMX MOJIHOMOYMH, 33 MCKIIOYEeHHeM
CJle QYIMX

a) MecTOHaxoxfieHMe WmTa6-KBapTHUPH OpPraHM3aLMM COrJIACHO MYHKTY 2 CTaTbu 3;

b) Ha3HayYeHHe VICMIOJIHUTEJIbLHOrO AMPEKTOpPa M JIOGOro CTapmero JAOJDKHOCTHOIO
JMLa COrflacHO cTtaThbe 23;

c) yTBepxaeHHe aAMMHUCTDATUBHOro 6KXeTa M YCTaHOBJIEHHEe pasMepa B3HOCOB
corslacHo cratbe 25;

d) JmoGHe o6pameHus C Npocb60Oi k I'eHepasibHOMYy cCeKpeTapw KoxdepeHUMH
OpraHu3auuy O6beAMHEeHHHX Hauu# Nno TOpProBjie M Pa3sBUTHMIO O COSHBE KOHpEepeHUUH Mo
NpoBefleHWo NeperoBOpoB B COOTBETCTBUHM C MyHKTOM 2 cTaTbhu 35;

e) pexkoMeHJAUMM O BHECEHMM MOMDPABKHM COrJIACHO CcTaThe 44;

f) npopsieHue WJIM MpeKpameHue NeWCTBUA HAcTosIero CorJiameHMsl COIJIaCHO
craTbe 45.

2. CoBeT MOXeT B JUIOSOH MOMEHT aHHYJMpOBaTh NepeRavy JIOGOro [MOJIHOMOYMS
AMUHHUCTPATUBHOMY KOMUTETY .

Cratksa 21

MpoueAypa roJIOCOBAHUA M _TPUHATHE DemeHwui
B_AOMMHUCTDATUBHOM KOMUTETE

1. Kaxguit wieH AIMUHMCTPaTMBHOrO KOMMTETA MMeeT NpaBO MOAaBaTbh TO YUCJIO
raniocoB, KOTOpoe GHJIO MM MNOJYMEeHO B COOTBETCTBUM C [IQJIOXEHHWAMM CTaThbu 19, M He
MOXET [eJIUThL 3TH roJsioca.

2. JoGoe pemeHue, NMpuHMMaeMoe AMMHUCTPATHBHHM KOMMTETOM, Tpe6SyeT TaKoro xe
GOJILIMHCTBA FOJIOCCOB, KOTOpOe MOTPeSOBAaNIoCh 6k COBeTy A/ MPUHATUA ISTOrO
pemeHMsi, M AOBOAMTCS AOC cCBefieHus CopeTa.

3. Jbo60if yyacTHHK HMMeeT MNpaBo o6xajioBaTh B CoBeTe Jio6oe pemeHue

AOIMMHUCTPATHUBHOIO KOMHTETA NPH COGJIOAEHUM TaKMX YCJIOBMHA, KOTOpne COBeT MOXeT
NpeyYCMOTPeTh B CBOMX MpaBwiax MpoueAypH.
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Crathra 22
KBO| HaA 3acefaHuax HUCTPATUBHOI'O KOMMTETAS
KBOpyM Ha JuooGOM 3acefaHuu AQMMHMCTPATHBHOIO KOMMTETA COCTABARET
npUCyTCTBME GOJiee MNOJIOBMHE BCeX WieHoB KomuTeTa, NPM I3TOM NPHCYTCTBYXOME WJeHH

AOJIXHH MpeacCTaB/MATL (10 MeHbme# Mepe fABe TPeTH OGMEro XWIMYECTBA IOJIOCOB BCex
wieHop KomuTeTa.
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TJABA VI. WCTIQNIHUTEILHEA AVPEKTOP M TMEPCOHAN

Cratbha 23

HCNOHUTEeNIbHHRA AMPEexTOpD M nepcoHan

1. CopeT HasHavaeT MCNOIHKTENIBHOIO AMpexTopa CheyUasnbHHM GONLUMHCTBOM
FOJIOCOB. YCJIOBUS HA3HAYEHHSA WUCNOIIHUTEJILHOrO AMpexTopa yCTaHaBauBawTca COBETOM.

2. HCNOJIHMTENbHEA AMPENTOD SABIETCA [JIaBHHM AgMMHUCTPATHBHEM NQOJUKHOC THHM
JmmuyoM OpraHmu3ailiuy ¥ HeCeT OTBEeTCTBEHHOCTL 3a BHIOJIHEKME BOSNAaraeMux Ha Hero
OGA3aHHOCTEA MO OCYMEeCTBJIeHMIO MOJIOXeHUA HacTosmero COrslameHus.

3. CoBeT MOCJie KOHCYJIbTAUKA C UCNOSHUTENLHHM AMPEKTOPOM Ha3HA4aeT JuoGoe
cTapmee AOJIKHOCTHOE JIMUO CrelyMasibHEM GOJILMMHCTBOM IOJSIOCOB Ha TAKMX YCJIOBMAX,
KOTOpHEe OH YCTAHOBMT.

4. KCNONHKTENIbHHA AXPEKTOP Ha3Ha4vaeT APYTUX COTPYAHMKOB MNepcoHana B
COOTBETCTBUM C TOCTAHOBJIGHHAIMM M DemeHusMM CoBeTa.

5. CoBeT, B COOTBETCTBHM CO CTaTheil 8, NPUHMMAET NPaBMNAa M MOJIOKEHHUH,
onpegensKupe OCHOBHHE YCJIOBMS CJTyXGH, a Taxxe OCHOBHHE fpaBa, OGAIAHHOCTH M
O6f3aTeNIbCTBA BCeX COTPYAHMKOB CeKpeTapHaTa.

6. Hu UCMONMKUTeNbHHA OMPEXTOP, HH COTPYAHMKYM NepCcoHasa He MOTYT MMETbh
HMUKAKKX GUHAHCOBHX MHTEPECOB B CAXapHOW MPOMMIVIEHHOCTH WM B TOProBjie CaxapoM.

7. Hu VCTOMHNTENbHHA AMPEKTOp, HH COTPYAHMKM MEepCOHajla He 3anpamMBanT U

He MNOJIYYaT HMKAKMX YKa3aHHH OTHOCHMTEJIRHO CBOMX OGSI3aHHOCTER MO HacToAmeMy
corsiameHMio OT KaKOro-JM60 Y4acCTHMXA WIM OT JIoGOro oprasa sMe OpraHusauuun. OHK
BO3IEPXHBANTCS OT JUIOOHX AEACTBHMA, KOTOPHEe MOINIM OH OTPaSHMTLCH HA MX CTaTyce
MEXAYHAPOAHHX AOSIXHOCTHHX JIML, OTBETCTBEHHHX TOJILKO fepej OpraHusaumued.

Kaxapit YYaCTHMK YBaXaeT MCKRJIOYMTEJIbHO MeXQYHapOAHHHA XapakTep OGS3aHHOCTeM
HCNOJIHKUTENIbHOIO IMPEeKTOpa M fepcoHana M He MHTAaeTCH OKasaTh Ha HUX BJMSHME [PH
MCNOJIHEHHM MMM CBOMX OGS3aHHOCTE#.
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I'TIABA VII. JSMHAHCH

Crathr 24

Pacxozs

l. PacxofH Aeserauuit, ydacTsyxumx B pa6oTe CoeeTa, AAMMHMCTPATHBHOIMO
KOMMTETa WM JIOGOIO M3 KOMUTETOB COBeTa WM AOMMHMCTPATHMBHOIO KOMMTETA,

NMOKPHBAKTCA COOTBETCTBYKIMMM YYaCTHUKaAMM.

2. PacxoaH, HeoSxopMMuHe i1 OCYMECTBJIeHHMA [MOJIOXEHMH HacTosamero COorJsameHus,
NMOKPHPAKTCA 3@ CYET eXerofHHX B3HOCOB YYACTHMKOB, PasMep KOTOPHX

YCTaHaBJIMBAETCH B COOTBETCTBMM CO CTaThei 25. OfHAKO, €CJM KaKOW-IMGO

YYACTHHUK MNPOCHUT O MNpefoCTaBJIeHUH CneuuaJibHHX ycJiyr, CoOBeT MOXeT norpe6oBaTh OT
3TOro Y4YaCTHHMKa UX OIUIaTH.

3. i OCYmeCTBJIeHHR MOJIOXeHMA HacTosmero COrflameHUs BefleTC COOTBeTCTBYImas
OTYeTHOCTS.

Cratbsa 25
YTeepxfieHHe afMMHHUCTPATHUBHOro GlyaxeTa M YCTaHOBJAeHME

a3MepoB B3HOCOB YYACTHWKOB
1. 2Ana yese#t HacTosAmedA CTaThbM YHACTHMKM pacnosiarapr 2 000 ronocos.

2. a) KaxgHiti y4YaCTHMK pacrnoJlaraeT yKasaHHHM B [PWIOXEHUHM KOJIMYECTBOM
r'oJIoCOB, KOTOpOe KOPPEKTHPYeTCS B COOTBeTCTBHM C MOAMYHKTOM d) Hioxe.

b) Hy ogMH M3 YYaCTHMKOB He pacrnoJjlaraeT MeHee ueM 6 roJsiocamu.

c) KonuMyecTBO IOJIOCOB He MOXET BHPAXaThCH APOGHHEM UYMUC/IOM. OKpYyrJieHue
AOMyCKkaeTCA B Mpolecce NOACYETa U AN O6ecrneveHUs pacnpefesieHUs MOJIHOro
KONMYeCTBa I'OJIOCOB.

d) TflpegycMoTpeHHMHe B NMPWIOXEHHWM FQJIOCA, KOTOpDHEe He pachnpejiesieHH Ha
MOMEHT BCTYIUIeHHs] HAcToAmero COrJiameHUs B CWIY, PacrnpefiesisioTCa Mexay
OTAENbLHHMM YYACTHMKAMH, KpOMe TeX, KOTOpHe pPacfoJlaralT COrJIaCHO MPUIIOXEHMIO
6 rosiocamu. HepacrnipefiesleHHHe roJioCa pacnpefeJIslOTCA B TOM Xe MpPONOPLMHM, B
KaKofi KOJIMYECTBO rOJIOCOB, NPEAYCMOTPEHHHX B MPWIOXEHWH B, COOTHOCHTCA C OGMMM
KOJIMYECTBOM I'OJIOCOB BCeX YYACTHMKOB, pacrnosiaraimux 6osiee yeM 6 roJiocaMu.
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3. KomyecTeo roviocoB MepecMaTpPHBaeTCHd eXerofiHo Mo cJjefdyiamei npouemype:

a) Kaxgu#t roa, BKJmoyast rofi BCTYIUIEHMSE B CMJTy HacTosmero CoryiameHms, B
MOMEHT OITyGJIMKOBAaHUA MeXIyHapOQHOW opraHuM3auuein rno caxapy “ExerogHuka fo
caxapy"” [ia Kxaxaoro y4YacTHHKa HMCYMUCIIAEeTCS BHpaxeHHass B TOHHAaX COCTAaBHasa 6asa,
KXOTOpass BKJuwoYaeT B cebs:

35% o6beMa 3IKCNOpPTa ITOIO YHaCTHHKA Ha CBOGOAHOM DHHKe

TJmoC

15% o6mero o6beMa 3KCIIOPTAa 3TOrO YYaCTHHKA MO CrelHANbHEM COrJIameHNsIM

JzoC

35% o6bemMa MMIIOPTa 3TOrO YYAaCTHMKA Ha CBOGOOHOM pHHKe

(9h) 0 of

15% o6mero o6reMa MMIIOpPTa ®TOI'O YYACTHHUKA MO CIIeL#aJIbHEM COrJIameHUs M.

JaHHHe, KCMoJib3yeMue [J18 MCYMCJIEHUS BHpPaXeHHOH B TOHHaX COCTABHOM 6asH
VI Kaxgoro y4aCTHHKA, [0 Kaxgo#d KaTeropmu, NpUBEAEHHOM BHmeE, MNpPeACTAaBJIAOT
COGON CpenHIo BeJIMYMHY 3STOM KaTeropuu 3a Te TPHM rofla K3 4YeTHpex JeT,
oXBaYeHHHX B CaMOM MocJleiHeM BHIyCKe "“ExerogHuka no caxapy" OpraHusaumu, B
KOTOpHE 3aperucTpyMpoBaHH HauGosiee BHCOKHMe MoKasaTesM. AoNs Kaxgoro y4acTHMKA
B ofnmeit CyMMe BHPAXeHHHX B TOHHAX COCTABHHX 6a3 BCEX YYAaCTHHMKOB HCUMCJIZETCH
HCNOSIHATESIbHEM OMPEKTOPOM. BCe BHmEYNIOMAHyTHEe AaHHHE DPAaCCHJIaAlTCH YYaCTHHUKaM B
TO BpeMs, Korpga NpoBOAATCST pacueTH.

b) Ha BTOpO# ¥ nochegyiagMe rogH nocJsie BCTYTUIGHKA B CWJTy HAacTOAmMero
CorslameHUss KONMYeCTBO IOJIOCOB KaxXAOro y4acTHMKA KOPPEKTUPYeTCHA Ha BeJUuuUHY
M3MeHEeHHs: ero AoJIM B ofmed CymMe BHpPaXeHHHX B TOHHaX COCTaBHHX 6a3 Bcex
YHYaCTHHKOB (10 CPaBHEHMIO C ero foJied B obmeid CymMe TaKux 6as in TOro xe
COCTaBa YYaCTHHKOB 33 MNpeOuHAYmMn rof.

C) KonyeCTBO I'OJIOCOB YYAaCTHHMKOB, pacnosiaramkmmx 6 rosiocams, He
nepecMaTpyMBaeTCss B CTOPDOHY YBeJIMUeHMsI COrJIaCHO MOJIOXEeHMsIM NMORMYyHKTa b) Bume,
3a HUCKJIOYEeHHEeM TexX CJIy4YaeB, KOrga Mx AOIA B ob6me# CyMMe BHPAXeHHHX B TOHHAX
COCTABHHX 633 BCeX YUYaCTHUKOB lpeBumaeTr 0,3%.

4. B cilyyae NpUCOeAMHEHMS] YYACTHHUKA WIM YHYACTHMKOB [OCJie BCTYTUIEHMS B CWIy
HacTosmero CorjiameHMs KOJIMYECTBO KX IOJIOCOB ONpefensieTCs B COOTBETCTBUM C

MPUIOXEHHEM C KODPEeKTHMPOBKO# Ha OCHOBAHMM IMYHKTOB 2 M 3 Bume. Ecau
MPHCOCAKHSIOMUACHA YYaCTHHK WIH YYaCTHHKM He MnepevuclieHH B NPUIIOXEHHH K
HacTosmeMy CorsameHuio, TO COBeT OMnpeAesiieT KOIMYECTBO IOJIOCOB, MNpefoCTaBJIAeMHX
BTOMY YUYACTHMKY WIM ydYacTHukaM. [locsie TOro, kak MPUCOEAMHSIOMMACH YHaCTHUK WIH
YYACTHUKHK, He [lepeyMcClieHHHe B MPUIIOXEHUH, BHPAXAIT COrJjlacue C KOJMYECTBOM
roJIOCOB, MNpefloCTaBJ/IeHHHX COBETOM, IOJIOCa CymMeCTBYWIMX Y4YaCTHUKOB
fnepecUNTHBATCA TAKMM OGpPA3OM, UYTOGH O6mMee KOJIMYECTBO IOJIOCOB OCTAaBaJIoCh
pasHuM 2 000.




5. B CJiyyae BHXOAA YYACTHHKA WJIM YYACTHMKOB IOJIOCA BHXOAAMErO YHAacCTHUKA WM
YYaCTHHKOB lepepacnpefesAloTCs CpPeA OCTABUMXCH YYACTHUKOB NPOMNOPLMOHANBHO MX
Aojie B OOmeM KOJIMYeCTBEe IOJIOCOB BCEX OCTaBMMUXCS YYACTHUKOB TaKMM OGDasOM,
YTOOH OfMee KOJIMYECTBO rOJIOCOB BCEX YYAaCTHUKOB OCTaBaJioCh paBHHM 2 000.

6. MepH NepexomHOro neproga:

a) HxecJsieQyomMe MNOJIOXEHUA MPUMEHSIOTCA TOJIBKO K YYaCTHUKAM
MexgyHapOAHOro corJiameHus 1o caxapy 1987 ropma ¢ 31 gexa6ps 1992 ropa u
OrpaHUYMBANTCS MO BpeMeHH [BYMR MepPBHMM KaJleHAAPHHMKM rOfAaMM MOCJIE BCTYIUIEHUA B
CWwiy Hacrtosmero CornameHusi (T.e. pgeicteyr A0 31 gexa6ps 1994 ropa).

b) O6mee KOJIMYECTBO IOJIOCOB, MPEAOCTABJIEHHHX KAaXAOMYy YYaCTHHKY, B
1993 ropy He npepumaeTr 1,33 yMHOXEHHHX Ha KOJIMYECTBO IOJIOCOB 3TOr'O YYacTHUKa B
1992 ropy corsacHo MexgyHapooHOMy corsameHwio rno caxapy 1987 ropma, a B
1994 roay He npepumaeT 1,66, YMHOXEHHHX Ha KOJMYECTBO I'OJIOCOB 3TOr'O YUYaCTHHKa
B 1992 roay corsiacHo MexgyHapoaHOMy corJjiameHumo nNo caxapy 1987 ropga.

c) AnA ueJsie yCTaHOBJIEHMS pa3Mepa B3HOCA B pacyeTe Ha OAMH I'OJIOC,
roJioca, He pacrnpefesieHHHe B CWTy [PHUMEHEHHMs MyHKTa 6 b) Bume, He
nepepacnpefieSiTIOTCE CpeM APYTMX YYAaCTHHUKOB. CJyileROBaTeJIbHO, pasMep B3HOCa B
pacuyeTe Ha OAMH roJioc GyYAeT ONpeneNATLCA Ha OCHOBE YMEHbIEHHOro O6mero
KOJIMYeCTBa roJIOCOB.

7. MonioxeHUs: MyHKTA 2 CTaTbu 26, KacakupMecs BPEMEHHOrO JIMUeHMH fpaBa roJyoca
B CJiyyae HeBHINOJIHEHHUS OGA3aTeJsiIbCTH, He MNPHUMEHSITCA K HACTOSmeR CTaThe.

8. BO BTOpPO# MNOJIOBMHE Kaxgoro ropa CoBeT yTBepXAaeT AAMMHMCTPATHBHHNA GloxeT
OpraHu3auMM Ha cjiefywupi FOA U onpefiesiieT B pacyeTe Ha OAMH OJIOC pasMepH
BIHOCOB YYaCTHHKOB, HeOGXOAMMHE AJIi NOKPHTUS PacXOfoB MO dToMy GIIXeTY, NpU4eM
B MepBHe ABa rofla C Y4YeTOM [IOJIOXeHHH NMyHKTa 6 HacTosmel CTaTbH.

9. B3HOC KaxAOro Y4YaCTHMKA B AQMUHKCTPATHMBHHA GiQRET PAaCCUYKTHBAETCH ITyTeM
YMHOXEHHsi pa3Mepa B3HOCA B pacyeTe Ha OfiMH IOJIOC Ha KOJIHYECTBO I'OJIOCOB,
KOTOPHM OH paclioJlaraeT Ha OCHOBAHMM HACTOSmeER CTaThH, CJIeAYIUpM OGPAsOM:

a) il Tex, KTO siBjifeTcs Y4YaCTHHUKOM B MOMEHT OKOHYATEJIBHOI'O yTBepXOeHMUA

agMMHUCTPATHUBHOI'O OlogxeTa, - HA KOJIAYECTBO I'OJIOCOB, KOTODHMM OHM B TOT MOMEHT
pacnoJjiarar; ¢

b) AN Tex, KTO CTAHOBMTCSA YYACTHHUKOM MOCJIe YTBepXAeHUs
aIMMHUCTPATHBHOIO GlOXETa, — Ha KOJIMMECTBO I'OJIOCOB, KOTODHE OHM MOJy4aloT B
MOMEHT BCTYIUIeHM B OpPraHM3auuio B kauyeCTBe YHMACTHMKOB, NpU4eM 3Ta BeJIMYMHA
KOPPEKTHPYeTCH MpPOMNOPLHUOHAJILHO OCTAaBWEMYCS MEPUOAY, OXBAYEeHHOMYy GRJIXETOM WM
6ogXeTaMK; pasMepH HAYMCJIEHHHX B3HOCOB APYI'MX YYAaCTHMKOB He MEHSIOTCS .

10. Ecny HacrTosmiee CorJsameHue BCTYTAeT B CWITy 60Jiee 4yeM 3a BOCeMb MecsueR f10
Hayajla NepBOro MOJIHOro roga ero AencTeus, TO COBET Ha CBOEN NepBOK CeCCHUK
yTBepxgaeT aAMMHUCTPATHBHHHA GIJXET Ha NepHof AO Hadaja NepBoro MOJIHOro rofa.
B OCTaJIbHHX CJIyYyasAX MepBHA aAMMHMCTPATHUBHHHA GIOXeT OXBATHBA3eT KaK
nepBOHaYaJibHHA NMepuof, TaK U MNepBHA MONHHA rof.
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11, CoBeT MOXe@T CMOLMAJIbHHM GOJILMMHCTBOM I'OJIOCOB MPHHATL TaKue MepH, KOTOpHe
OH COMTeT HEeOOGXO/(UMHMK, AJI1 TOrO YTOOH CMArYMTL 3aTparuBalmpe B3HOCH
YYaCTHHUKOB MOCJIEACTBHUA, BH3BAHHHE BO3MOXHHM OI'PAHWYEHHHM COCTaBOM YUYaCTHHKOB B
MOMEHT YTBepXOEHHS AafMMUHUCTPATHBHOrrO GK/PRETa HA MepBHA I'Of AeHCTBUR HACTORWEro
CorJialleHUs WIIK JUOGHMM 3HAUHUTEJSIbHEMM COKPAmMEeHUSIMM COCTaBa y4YaCTHHKOB
BMOCJIEAACTBUM .

Cratba 26
Ymiata B3HOCOB

l. Y4YyaCTHMKHM YTUIa4YMBAWT CBOM B3HOCH B AQMMHMCTPATHUBHHA GIKET Ha KaxgHil rog
B COOTBETCTBMM CO CBOHMMM KOHCTHUTYLUMOHHHMM NpoueqypaMM. B3HOCH B
agMMHUCTPATHUBHHN GIOXET Ha KaxAHi r'of MOANexaT yIulaTe B CBOGORHO
KOHBEPTHDYEeMHX BaJIOTaX B MepBHA AeHb COOTBETCTBYKMErO IOAA; B3HOCH Y4YaCTHMKOB
B OTHOMEHUU I'ofjla, B KOTOPOM OHM NPUCOEAMHWIMCH K OpraHuMsauuu, MOQJIexaT yruiaTe
Ha Ty QaTy, KOrga OHH CTAHOBATCA Y4YaCTHHUKAMM.

2. ECJIM B KOHLe YeTHpex MecCsleB MocJjie HaCTyTUleHMA [aTH, Ha KOTOPYW e€ro B3HOC
NOVIEXUT YTUIaTe B COOTBETCTBHM C ITYHKTOM 1 HacTosmed CTaTbM, KaKOH—-JIMEO
YYaCTHMK He YTUIAaTWI MOJIHOCTbI0 CBOEro B3HOCA B A[MUHUCTDATHBHHHA GIXET,
WCNOJIHUTENbHHEA QUPEeKTOp NpefiaraeT 3TOMY yYaCTHMKY NPOM3BECTH IuUlaTex b
KpaTuyamMin cpok. EcsM MO WCTeYEeHWU JIBYX MecCsileB IOCjie NpeJIoXeHUs
UCNONHUTENLHOIO AMPEKTOpPa YYAaCTHMK BCe elle He YTUIATHN CBOM B3HOC, TO OH
BpEMeHHO JIMmaeTCs NpaBa rojioca B CoBeTe U B AMMHUCTPATHBHOM KOMHTETE N0 TeX
fop, MNOKa MOJIHOCTHI0 He YTUIATHT CBOW B3HOC.

3. CoBeT MOXeT CrelHalJibHEM GOJILMKHCTBOM rOJIOCOB [PUHATH pemeHue O TOM, HTO
YYaCTHMK, He YIUIQuMBalOMiA B3HOCH B TeueHHe ABYX JIeT, NnepecTaeT NoJIb3OBATLCA
npasaMM yvacTus u/win eMy MNpexKpamaeTCss HayuCJieHue B3HOCOB B Llesisix GiogxeTa. OH
npogosmmaeT HeCTU OTBETCTBEHHOCTL 3a BHNOJIHEHHWE JUOSHX [PYTHX CBOMX (PUHAHCOBHX
063aTeNIbCTB [10 HacTosmeMy CorsameHuWo. BuIUIaTHB 33JOJIXK@HHOCTL, Y4YaCTHUK BHOBbL
npuoSpeTaeT MNpasa y4dacTusi. JioGHe IUlaTexu, MNpousBefeHHHe YUYAaCTHMKaMM, MMEeKIMMH
3a/I0JXeHHOCTh, GYAYT 3aCUMTHBATLCS B MEpPBYI0 oyepeAb B CYET MNOKPHTHUA 3TOA
3a0JIXEHHOCTH, @ He B CYeT TeKyuMX B3HOCOB.

Crartba 27

PeBU3USA U ONTYGJIMKOBaHHWE OTYETHOCTH

B KpaTYaymMii CPOK [10 OKOHYaHMH KaxAoro roga CoOBeTy MPeACTaBJIAITCH [iA
yTBepXeHUsI K OIMyGJIMKOBAHWUsA 3aBepeHHHWe He3aBUCHMHM DeBM3OpPOM (PUHAHCOBHE OTYeTH
OpraHu3sauuu 3a 3TOT OA.



T[TIABA VIII. OBUME OB3ATEJILCTBA YYACTHMKOB

cCraTba 28

0653aTeJIbCTBA YYaCTHUKOB

YYaCTHUKM OGA3YIOTCA TPHHMMATL MepH, HeoOSXOAMMHE IR BHIIOSIHEHMS MMM CBOMX
o6A3aTeNIbCT MO HACTOAmeMy COrJjlameHwo, W B MNOJMORA Mepe COTPYAHHWYATL APYr C
APYIrOM B AOCTHREHWM LeJsiedl HacTosmero CorJiameHus.

CraTtba 29
Hopmut e ryau e YCJIOBUS T a
YHacTHUKK OGeCneuuBalT COGJIOAEHHE ClipaBef/IMBHX HOPM, PeryJIMpyxmyX ycCJIOBMUA
TPYAa B CaxapHO# NPOMHIUIEHHOCTH, K, MO Mepe BOSMOXHOCTH, CTPEMATCR MOBHIATL
YPOBeHb XM3HH CeJIbCKOXO3ANCTBEHHHX Y IMPOMHEIUIEHHHX DaGO4YMX, 3aHATHX B PasSJ/IMUHEX

OTpac/isix NpOM3BOACTBA cCaxapa, a TaKKe 3aHMMAKUMXCS BHPAamMBaHMEM CaxapHOro
TPOCTHMKA M CaXapHOW CBEKJH.

CraTb® 30
dKoJioryuecKkne acnexTs

Y4YaCTHUKK YAeNAlT Hap/examee BHMMaHMe 3SKOJIOMYECKMM acnexTaM Ha Bcex
3Tarnax nponmiasoAcTBa caxapa.

Crarbs 31

dHHaHCOBHEe o6fA3aTesibCTBa YYaCTHUKOB

dUHaAHCOBHE 065s13aTeJIbCTBaA Kaxaoro y4acTHuka nepen opranusaumei u nepen
APYrnM» ydacTHMKaMM OrpaHM4YKBATCA HX obsfizaTesibCTBAMM, KacaKmMMHCA B3HOCOB

B aMMHUCTpATHBHHE OloXeTH, YTBepXAeHHuHe CoBeToM [0 HacTosmeMy CorJiameHuo.
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TJIABA IX. WH&OPMALMA U UCCIEZOBAHUSA

Crarba 32

VBdopMaLUs M HCCneloBaHus

1. OpraHusayus BHCTYIAeT B DOJIM LIEHTPA M0 C6OpY M MyGJIMKALMHM CTATHUCTUYECKOH
uHPOpMaLMM M HMCCNIEAOBAHHWA MO BOMpPOCAM MMPOBOro MPOM3IBOACTBA, LEH, IKCNOpTa M
MMNIOpPTa, MNOTpeGJIeHMss M 3anacos caxapa (BrjumoYass COOTBETCTBEHHO caxap-cHpel| W
padMHUPOBAHHHA caxap) M APYIuX MNOACNAIMBAUMX BemecTB, a TaKXe HaJloros Ha
caxap M Apyrue MNOACJ/IAamMBalMe BemecTsa.

2. YYacTHHUKU OGA3YWTCS NPeACTaBNATb B CPOK, KOTOPHH MOXeT OHTL YCTAHOBJIEH B
npasuiiax fnpouelypH, BCe HMelmMecsi CTAaTHUCTHUYECKMe AaHHHE M MHPOPMALMIO, KOTOpas
MoxeT OHTbL onpefiesieHa B 3THUX NpaBW/lax Kak Heo6xoamMMas i OCYMECTBJIEHHUA
Opraxu3auuest ee QyHKUMH NO HacTosmeMy CorsameHumio. [Ipy HEOGXOAMMOCTH
OpraHusagMs MUCnoJib3yeT COOTBETCTBYKNyI0 KMHOOPMAaLMo, KOTOpas MoxeT OHTL NoJTy4yeHa
M3 APYTMX KHCTOYHMKOB. OpraHHsaumst He MyGJMKyeT unpopMaluio, KOTOpas MOXeT OHTb
MCMOJIb30BaHa IS MNOJIYYEHHSI AAaHHHX O ACATEJIbHOCTH JIMI| WM KOMITaHMA,
3aHMMAINMXCA MPOU3BOACTBOM, MepepaGOTKON WM COHTOM caxapa.

Crarba 33

OlleHKa pHHKa, noTpebnieHWe ¥ CTATUCTUKA

1. CoBeT yypexmpaeT KOMMTeT NO OlLeHKe PpHHKA, MNOTPe6JIEHMIO M CTaTUCTHKe caxapa,
B COCTaB KOTOPOI'O BXOMAT BCe YYACTHHKH, MNOAR NpeACefaTeJsibCTBOM WCMONMUTESNILHOIO
AMpeKTopa. :

2. KoMuTeT NOCTOSAHHO MPOBOAMT M3Yy4YeH#ue BOMPOCOB, OTHOCHAIMXCS K MHMPOBO#
BSKOHOMMKE caxapa M APYruxX noAacJamMpBaKOMX BemecTs, UHOOPMMPYET YHACTHHUKOB O
pesyJibTaTax CBOeH AEATeJIbHOCTH W AJI1 3TOW LeJIM NPOBOAMT 3acefaHus, KaK
npaewno, ABaxad B rog. [pu npopefieHMK aHan3a KomMTeT NPpMHMMAET BO BHMMaHue
BCI0 OTHOCHIYIOCA K 3TOMY BOIMpOCY uu@opnauub. co6paHHyw OpraHusauuei B
COOTBETCTBHM CO cratTben 32.

3. KOMHTéT NMpoOBOAXUT paboTy B cCJenyimmMx o6JslacTAX:

a) MOAroToBKa CTATUCTUYECKUX AAHHHX MO caxapy M nposefieHue
CTATUCTHYECKOro aHanMsa Mo BONpOCaM MPOM3BOACTBA, MOTpeGJIeHMA M 3anacos
caxapa, MexXAYHapOAHOM TOPIOBJIA CaxapoM M LieH Ha Hero;
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D) AQHAJHM? KOHHOHKTYPH DHHKA M BIIMANDMX HA Hee GAKTODOB C YAeJIeHHEM
OCOGOI'O BHMMAHMA Y4aCTHIO PasBMBAKIMXCA CTPaAH B MMDOBON TOprosJe;

C) aHaJmM3 Cnpoca Ha caxap, BKJIOHAs MOCJIACTBUSA MUCIIOJIL3OBAHMA JIOGHX (GOpPM
HaTYPanbHHX M MCKYCCTBEHHHX 3aMeHWTesledi caxapa /IR MMPOBOH TOPIOBJIM CAXapoM K
ero norpetsieHun;

d) Apyrue BOMPOCH, YTBepXRACHHHe COBETOM.

4. BxerogHo CoBeT pacCMaTpuMBaeT [POEKT NepcCrnexTMBHOX nporpaMmMu paGoTH C
OleHKOR MOTPeSHOCTeH B peCypcax, NOATOTOBJIEHHHN VCNOJHUTESILHEM AMPEKTOPOM.
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TJABA X. WCCJIBAOBAHUA U PA3PABOTIN

crarba_ 34

HccnesjoBaHusi M paspaGoOTKH

ANa AOCTHXEHHA liesieil, U3JIOXEHHHX B CTaTbe 1, COBET MOXET OKa3uBaTbh
copeficTene B NpoBefeHMHM HayYUYHHX WCCJIefloBaHWA ¥ pPaspaGOTOK MO BOMPOCaM
NONIOXeHUA B PXOHOMHMKE Caxapa M B PacChnpOCTPAHEHMHM PesyJSibTaToOB, [OJYYeHHHX B
3TOh otnacTH. C 3TON uUesnbio COBET MOXET COTPYAHUYATDL C MEXIYHapOAHLMM
OpraHuMsauMaM¥ M KCCJIeOBATENLCKUMK MHCTUTYTaAMM [IPM YCJIOBMM, UTO NpH 3ToM CoseT
He HeCeT HUKAKHX AONOJIHUTEJIbHHX QUHAHCOBHX O6A3aTeNbCTH.
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TJIABA XI. T[OAIOTOBKA HOBOI'O COIJIAIIEHMSA

cratba 35

MoAroToOBKa HOBOro CoOrJiameHust

1. CoBeT MOXeT M3YUYHUThb BO3MOXHOCTbL MPOBEIeHM NMEepEeroBOpOB MO SaKJBOUEHMIO
HOBOI'O MeXAYHAapOAHOrO COrJlaeHuss Mo caxapy, B TOM YMCJIe BOSMOXHOIO COrJIameHHs
C 3KOHOMHYECKHMMM [IOJIOXEHUAMH, NPeACTABUTh AOKJALl YYaCTHMKaM M [aTh TaKue
peKOMeHAaLMKM, KOTOpHE OH COYTET YMECTHHMM.

2. CopeT MOXeT, KaK TOJIbKO OH COUTEeT YMeCTHHM, HallpaBUTh MNPOCLGY

T'eHepanbHOMY CeKkpeTapio KoHdepeHUMH OpraHusauuu O6venuMHeHHHX Hauuit 1o Toprosse
U Pa3’BHUTHIO O CO3HBE KOHpepeHIMM MO MNPOBeAeHHO reperoBOPOB.
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IJABA XII. SAKIKMUTEINLHHE [TOJIOXEHMRA

Crarbhs_36

denosurapuit

Aeno3uTapueM HacTosmero CorsameHus HasHavaeTcs I'eHepasnbHuiA cexpeTapb
Opranusayuu OGvenmHeHHux Hauwi.

CraTes 37

Noanucaunue

Hacrosmee CorsameHue OTKDHTO AA MOANUCAHMA B LUEHTPANLHHEX YYPeRAEHMRX
Ooprauu3auuy O6veaMHeHHHX Hauui ¢ 1 mMasa nmo 31 nexa6ps 1992 rofa NPaBMTENbLCTBOM
JUoGOH CTPAaHH, NPHUrJalleHHOW MPHMHATL ydacTue B KondepeHuuu OpraHusaumu
O6veauHeHHUX Hauuit no caxapy 1992 ropa.

- Cratea 38
par KalUnus, NpUHATHE U Be eHue

1. Hacrosimee CorJsameHue MNOQJIEXHUT pPaTHPUKALIMK, NPHMATIIO WM YTBEepPRACHWO
noagnucasMMH €ro MNpabBUTeENILCTBAMM COINIACHO KX COOTBETCTBYMNIMM KOHCTHTYLMOHHMM

npouenypam.

2. PaTHPURALUOHHENE TpaAMOTH, AOKYMEHTH O MNPHHMATHM MAM YTBEPRACHMM CRANTCA Ha
XpaHeHue NenOSHTApHI® He nosaHee 31 Apexat6pa 1992 roga. OaMaxo CoBeT MOXeET
NPefOCTaBUTL ACNOJIHUTEJIbHHA CPOK TeM noanucasmuM CorsameHMe [PABKTENLCTBAM,
KOTOpHE He MOryT CAATh Ha XpaHeHMe CBOM 'PaMOTH WIM AOKYMEHTH K 3TOH fJare.
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Crarea 39

YBezjoMmJieHHe O BpEeMEeHHOM NpyYMeHeHUH

1. Noanucasmee HacTosmee CorJylameHWe MNPaBUTENILCTBO, KOTOpOe HaMepeBaeTcs
paTuduuMpoBaTh, TNPUHATL WM YTBEDAMTL €ro, WIM MPaBHUTENIbCTBO, LA KOTOPOro
CoBeT YCTAHOBWJI YCJIOBMsl NMPUCOEOMHEHWUsI, HO KOTOpOe eme He CMOIJIO CAaTh Ha
XpaHeHHe CBOI0 IrpaMoOTy WIM ONOKYMEHT, MOXeT B JuoGoe BpeMsi ypegqoOMMTDL AeriosUuTapua
O TOM, 4YTO OHO GyAeT MPHMEHATHL HacTosmee CorJjiameHue Ha BpPEeMeHHOM OCHOBe JMGO C
MOMEHTa ero BCTYIUIEHMs] B CWIY B COOTBETCTBMHM CO cTaTbe# 40, Jm6GO, ecsmu OHO yxe
BCTYNIWIO B CWIy, C yYKa3aHHOW MM OATH.

2. MpaBuTenLCTBO, YBeAOMMBIIEE B COOTBETCTBMM C MYHKTOM 1 HacTosme# CTaThbM O
TOM, UYTO OHO GYAeT MPUMeHATh HacTosmee COrJlameHue JIM60O C MOMEKTa ero
BCTYIUIeHHs1 B CWIy, JIM60, €CJIM OHO yxe BCTYNWIO B CWIy, C yKasaHHOW WM HaTH,
ABNAeTCA, HAYMHAA C DTOrO MOMEHTA, BPEMEHHHM Y4YaCTHMKOM A0 TeX Mop, OoKa OHO
He CAACT Ha XpaHeHWe CBOW PATHPUKALMOHHYI IDAMOTY WJIM AOKYMEHT O MDUHATHH,
YTBepXAeHHH WIH MPUCOEAMHEHUH W, TAKMM O6DasoOM, He CTaHeT Y4YaCTHMKOM.

Crathrsa 40

BcTymeHue B CWy

1. Hacrosimee CorJjlalleHe OKOHYATeJIbHO BCTyTiaeT B Cuiy 1 saHBaps 1993 roga wm
B JUOGOA AeHb MOcJle 3TOH AAaTH, €CJIW K 3TOMy CPOKY PaTHDPUKALMOHHHE I'PAMOTH WJIM
OOKYMEHTH O fIPDHHATHU, YTBEepXAeHUH WM NPUCOEeAMHEHMHM GYQYT CABHH Ha XpaHeHHMe OT
MMeHH MPABUTEJNILCTB, pacnosaraiamx 60% rosiocos, COrJlacHO pacrnpefesIeHHI,
YCTBHOBJIEHHOMY B INPWIOXeHHWM K HacTosameMy CoraameHuo.

2. Ecsiy Kk 1 siuBapss 1993 rofa HacTosmee CorslameHue He BCTYIIMT B CWIy B
COOTBETCTBHM C MYHKTOM 1 HacTosme#l CTaTbM, TO OHO BCTyNaeT B CWIy Ha BpEeMeHHOH
OCHOBE, eCJi¥ K DTOH AaTe paTHPHUKAUMOHHHE IPaMOTH WIM AOKYMEHTH O MPHHATHUM WM
YTBepROEeHHH, WM YBe[JOMJIEHM O BpeMeHHOM MpuMeHeHMH G6YOYT CAAHH HA XpaHeHHe OT
WMMEHHM NPaBUTEsNIbCTB, YAOBJIETBOPAKUMX TPeCOBAHUSM NMyHKTa 1 HacTosme#R CTaTbH B
OTHOMEHUHU MpPOLleHTa rOJIOCOB.

3. Ecou k 1 aHBapA 1993 ropma TpeGyeMuil NPOLEHT I'OJIOCOB 18 BCTYTUICHHUS
HacTosAmero CorjslameHuss B CWIy B COOTBETCTBUM C ITYHKTOM 1 wm nyHKTOM 2
HacToslle CTaTbM He HabpaH, TO I'eHepanbHHA cexpeTapb OpraHusauuu O6BHEAUHEHHHX
Hauu#t npepsnaraer TeM MpaBUTesNIbCTBaM, OT MMEHM KOTODHX OHUSIM CAAHH Ha XpaHeHue
paTHOUKALMOHHEE TpaMOTH WM AOKYMEHTH O NPHUHATHHM WM YTBEPXHEHMH, WM
YBefJOM/IeHUSI O BPEeMEeHHOM MPpUMEHEHUH, MPUHATL pemeHue O TOM, BCTYTIAeT JM
HacTosmee CorJameHWe B CWITy B OTHOMEHUSIX MEXAY HUMM OKOHYATEeJIbHO WM Ha
BpeMeHHOM OCHOBe, B LIeJIOM WM 4aCTHYHO, HauyMHAA C [AaTH, KOTOPYK OHHM MOryT
onpeneJmTs. Ecsu HacTtosimee CorJiameHde BCTynaeT B CWJy Ha BpPeMEHHOHW OCHOBe B
COOTBETCTBMH C HACTOSHIMM ITYHKTOM, TO BIIOCJIEACTBHUK OHO BCTYNHUT B CWIY
OKOHYATEeJIbHO MOCJle BHIOJIHEHMUS YCJIOBUH, M3JIOXKEHHWX B MYHKTE 1 HacTosmed CTaTbH,
6e3 HeOOGXOAMMOCTH IPUHATHA [OCAeQYIUEero pemeHUs.
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4. JAna npaBuTesbCTBA, OT MMEHH KOTODOro PaTHOUKALMOHHAA PaMOTa WM JOKYMEHT
O NPHUHATHH, YTBEPRACHMM WIM NPUCOEAMHEHMH, WM YBeAOM/IEHHe O BPEMEeHHOM
np¥MeHeHMH CAAHH Ha XPaHeHHWe MOcJie BCTYIUIEHMS B CWIy HAacTOsmero COrjiameHus B
COOTBETCTBMH C [YHKTaMM 1, 2 wim 3 HacTosme# CTaTbLH, STa rpaMoTa, HROKYMEHT WM
yBeilowieHHe BCTYTIAT B CWIy CO JHA CAAYM Ha XpaHeHue, a yBefoMIeHHWEe O
BpPeMeHHOM MpUMeHeHMH - B COOTBETCTBMM C MOJIOXKEHMRMM IMyHKTa 1 cTaTeu 39.

Crathsa 41

NpucoenuHeHue

HacTrosmee CorsameHue OTKDHTO AJIi NPUCOEAMHEHMS [PAaBUTENILCTB BCEX
roCYRapCTP Ha YCJIOBMAX, YCTAHOBJIEHHHX CoBeToM. [locsie npUcoenuHeHUs
COOTBETCTBYKee FOCYAAPCTBO CYUMUTAETCSH BKJIOYEHHHM B NPUIOXEHHe K HAaCTOSmeMy
CorslameHmi0 C yYKa3’aHMeM KOJIMYeCTBA 'OJIOCOB, KaK MPeAYCMOTPEHO B YCJIOBMSX
npucoequHeHns. TpUCOeiMHEHHe OCYMECTBJIIeTCA MOCPEACTBOM CAAYM HA XpaHMeHMe
ACNOSHTApHI0 AOKYMEHTa O MPHUCOeAMHEHMM. B AOKYMEHTax O NMPUCOeAWHEHWH
yXasHBaeTCsi, UYTO AAaHHOe MMPaBHUTEeJIbCTBO MPUHMMAET BCE YCJIOBUSA, YCTaHOBJIEHHHE
CoBeTOM.

crarba 42

Buxon
1. Jho6Oit YYACTHMK MOXET BHHMTH M3 HacTosmero CorJiameHuss B Juo60e BpeMs focJe

BCTYIUIeHM B CWIy HacTosmero COorJiameHus, HanpaBuB AEMNOSHTapWio MHUCbMeHHOoe
usBemeHue O BuHXofe. TaKOH y4HaCTHMK OQHOBPEMEHHO B NMUCbMEHHOK (opMe ysefsomnsaeT

CoseT O NpeQIpUHATOM MM mare.

2. Buxong M3 CorJlameHus, COrJlaCHO HacTOsMe# CTaThe, BCTYMaeT B CWIy 4epes
30 fnHen rnociie NoJTydeHUs KM3BeHeHUMA AENno3UTapueM.

Crates 43

Mo OK eryJIMPOBAHNUA pacyeToB
l. CoseT onpepessieT MOPAAOK YPEeryJIMpOBaHUs pac4yeToB, KOTODHHA OH CYMTaeT

CrpaBefyIMBLM, C YYACTHHUKOM, KOTOPHHA BHXOAMT M3 HacTosmero COrJiameHus Wik
KaKMM-JIK6O MHHM OGpa3OM MNepecTaeT OHTbL CTOPOHOR HacTosmero COrJlameHus.
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OpraHusauus yepXuBaeT JIOOHe CYMMH, yXe YTUlaueHHHe 3THM YYacCTHMKOM. TaKxoit
YYaCTHUK OGSI3aH YTUIaTUThL OpraHM3auuyu JuoShe NPUUKTAKOMEeCs C Hero CyMM.

2. MNocJsie npekpameHHa AEACTBUA HacTosmero COrJiameHMs JUoGOH YUYaCTHMK,
YNOMAHYTHA B MyHKTe 1 HacTOSsIeA CTaTby, He MMEEeT MpaBa Ha KaKyw-JIN6O HOJUO
NOCTYIUIEHHA OT JMKBMAAUUM OpraHM3auUMM WIM Ha KaKkue-JM60 ApPYrue aKTUBH

OpraHu3auuM; OH TaKxe He [OKPHBAET HHUKAKYI0 4YaCTbhb BO3SMOXHOIO AgeduuuTa
OpraHmu3auum.

craTbha 44

NonpaBku

1. CoBeT MOXeT CrelMalibHHM GOJILIMHCTBOM 'OJIOCOB PEKOMEHAOBATbH YHaCTHUKAM
nonpaeKy K HacTosmeMy CorJjiameHwio. COBET MOXeT YCTaHOBMTbL CPOK, MO MCTEYeHMM
KOTOPOI'O Kaxgui YYaCTHHK YBefoM/IAeT AENO3UTapUsA O MPHUHATHM MM YKa3aHHOM
nonpaeku. [onpaBka BCTYTMAaeT B CWIy depe3 100 fHe# nocJsie nosydeHus
nenosuTapueM yBefIOMJIEHHA O ee MPUHATHM OT YYACTHMKOB, paCrnoJlarampux He MeHee
yeM AByMs TPETSAMM IOJIOCOB M3 OGMEro KOJMYEeCTBa I'OJIOCOB BCEX YYaCTHHUKOB
corsacHo crathe ll, xak npeAycMaTpuBaeTCs B cTaThe 25, WM B TaxKoi 6onee
NO3AHMUA CPOK, KOTOPHWH MOXeT GHTb YCTaHOBJIeH COBETOM CrelMasibHEM GOJILUMHCTBOM
rosiocop. COBeT MOXeT YCTAHOBMTb CDOK, B Mpefiejlax KOTOPOro Kawmuil yHaCTHUK
yBefioMNieT Aefo3uTapus O MPUHATHM MM MOMPABKHU, W €CJIM K STOMYy CPOKY MNOMnpaBKa
He BCTYNaeT B CWIy, OHa CUYMTAETCsl CHATON. COBeT MPefjOCTAaB/IACT AENO3HTAPHI
uHpopMaLio, HeO6XOAMMYI0 U1 TOTO, YTO6H ONPeAeSIMTL, ABSAOTCA JIM MOJyYeHHHe
yBeJOM/IeHHUST O MPHUHATHUM AOCTATOUHHMM 1 TOrO, UTOGH MOMNPABKa BCTyNWia B CWIY.

2. JoGOA YYACTHHK, OT MMEHHM KOTOPOI'o yBefloM/IeHHe O IPUHATHK KaAKOH—JIMGO
nonpabky He OLUIO HalpaBJlIeHO K flaTe ee BCTYIUIEHHs B CWIy, llepecTaeT C yKXa3aHHOH
[RaTH OHTb CTOPOHOH HacTosmero COrJlameHus, €CJI¥ TOJIbKO TaKOi YYACTHMK He YGeMT
CoBeT B TOM, YTO ee MPHHATHE He MOIJI0 GHTb o6ecrevyeHo B CPOK BBMAY 3aTpPYAHEHuH
P 3aBepmeHUHu ero KOHCTHUTYLHUOHHHX Mpoueayp, ¥ COBeT He DEmMT NPOMAMTH INA
TaKOro YYacTHMKA CPOK, YCTAHOBJICHHHH [J1 NPUHATHUA NonpaBxu. lonpasxa

He ABIIETCA OGS3aTeJIbHON JYI1 TAKOro Y4YacTHMKa AO TexX [Oop, NOKa OH He YBeJJOMUT
O CBOeM IMPHHATHU BTON MNOTNPABKK.
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CraTha 45

Cpok, NpoaneHue M npekpameHue AEWCTBUs CorsameHus

1. HacTosimee CorJiameHue ocCTaeTcss B cwie no 31 nexaéps 1995 ropa, ecsm ero
fe#cTeue He GyAeT NPOMJIEHO COIJIACHO MYHKTY 2 HACTOAmMeA CTAaTbhb¥M WIM NpeKpameHO
paHblle COrJIaCHO IMYHKTy 3 HAcCTOAmMEeH CTaTbM.

2. CoBeT MOXeT ClelHaJIbHHM GOJILMMHCTBOM I'OJIOCOB MpOAJIeBaTh HacTosmee
CornameHue nociie 31 nexaéps 1995 roga Ha nocjiegyxmue fNepuoal, He MNpepBHmaKmMe B
KaxaoM Cjlyyae ABYX JieT. JUoGOA YYACTHMK, KOTOPHM He COrJiaceH C JUOGHM TaKHM
npopJieHueM HacTosmero CorjameHus, MHPOPMMpyeT O6 3TOM COBET B NMCBMEHHOH dopme
¥ nepecTaeT OHThL CTOPOHOH HacTosAmero COrJjiamleHua C Havana Mnepuofa HPOJIEHHUA.

3. COBeT MOXeT B JIOGOH MOMEHT crneyMaNibHEM GOJIBMMHCTBOM ['OJIOCOB TNPHHATDH
pemeHue O TNpeKpameHHH AeACTBHMA HacTosmero CorJsiameHusi, U TaKoe npexpameHxmne
BCTynaeT B CWiIy C TOHA AATH M Ha Tex yYCJqiIoBMsiX, KaKue OH MOXeT olripeaeJmMTh.

4, TlocJie NpekpameHUs AeACTBHA HAcTosmero CorJiameHuss OpraHusauus fPOACJIKAET
CYmecTBOBaTh B TeYEeHHWe TaKOro fepuofia BpeMeHH, KAaKO# MOXeT MOTpe6OBaTLCA ANA
NpoBeAeHNA ee JIMKBUAALUK, ¥ OGJIaflaeT TAKWUMM MOJIHOMOYHSMM M BLTIOJIHAET TaKHe
GYHKUMK, Kakue MOTYT OHTb HEOGXOAWMHMM Ul BTOM Lesm.

5. CoseT YBeAOMIsieT [AErO3UTapKUs O JIOGHX Mepax, MNPUHATHX COIJIACHO MYHKTYy 2
WM [YHKTY 3 HacTosmed CTaTbH.

Cratbsa 46

Nlepexo, e MepOIpHUATHUA

1. Ecau B COOTBEeTCTBHMM C MexmyHapoOAHHM cCoOrJiameHueM no caxapy 1987 ropma
NOCJIeACTBHUA JUOGHX OCYWECTBJISEeMHX, NOAJIexammMX OCYWEeCTBJIEHWO WK
HEOCYMECTBJIEHHHX MO HEeAOCMOTPY MepOINpHUSTHA AOCJDKHH GLUM BCTYTIUTL B CWJITY B
nocseqymeM roAy MR LieJief BHIOJIHEHUS MMOJIOXEHUA YTIOMAHYTOro CorJsiameHusi, TO
yxa3aHHHe MOCJIefICTBHUA MMENT Ty Xe CWJTy B COOTBETCTBHM C HacTosmMM CorJjiameHueM,
KaK ecJi GH loJsioxeHUs CorJiameHusa 1987 roga npogosoany [AEHCTBOBATh AAA 3THX
uene#. :
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2. AAMHHHCTDATHUBHHHA GloXeT OpraHusauuMuM Ha 1993 rog npefBapHUTEJILHO
npuHuMaeTcss CoOBeTOM B paMKax MexAyHapOAHOroO corJiameHus Mo caxapy 1987 ropa Ha
ero nocjiegHen ovepegHOHW ceccuu B 1992 rofy npu yCNIOBMM OKOHYATEJILHOIO
YTBepXieHHsi COBeTOM B paMKax HacTosmero COornameHMs Ha ero fnepBo# CeCCHUM B

1993 rony.

B YAOCTOBEPEHME YEIO HMxelNnoAnucabiMecs, AOJIXHEM O6pasoM Ha TO
YTIOJIHOMOYEeHHHEe , MOCTaBW/IM CBOKM TMOAMIMCH MOA HacTosmmM CorJlameHueM B yKasaHHuHe

AaTH.
COBEPIIEHO B XeHeBe [ABAfLAaTOrO MapTa OAHH THCAYA [AEBATLCOT AEBAHOCTO

BTOPOro ropa. TekcTH HacTosmero CorJjlameHus Ha aHrJIMACKOM, apa6cxoM,
MCMAaHCKOM, KHTAHCKOM, PYCCKOM ¥ OPAaHLY3CKOM SISHKAaX SIBJIAKNTCA PaBHO ayTEeHTHYHLMM.
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MPWIOXEHUE

PacrnpefiesieHue roJIocOB ansi uyesied crateu 25

ABCTpaJUA 117 Manasu 6
ABCTpUS 14 Mapokko 14
AJoxup 38 Mekcuxa 49
ApreHTuHa 22 Hukaparya 6
Bap6agoc 6 Hopseerua 19
Benlapycs 11 O6bveauHeHHas Pecrry6ymMxKa TaH3aHUA 6
Besm3 6 Nanama* 6
Bouirapus 18 NMamnya-Hosas I'BuHen* 6
BosmMBHUSA 6 nNepy 9
Bpa3wnmsa 94 Pecny6iuka Kopesn 59
BeHrpusa 9 Poccuitickas degepauusa 135
ranaHa 6 PyMuHHUA 18
rana 6 CanbBagop 6
I'saTeMasia 16 CeaswneHp 13
ToHaypac* 6 CoepuHeHHHe MMiTtaTH AMEpPHKH 178
JOMMHUKAHCKasA PecnmyGJyiMKka 23 TawnaHg . 85
B3C 332 Typumusa 21
Eruner 37 YraHpa 6
3um6abae 8 Ypyrmam 6
W 38 owmm 12
UHAaOHEe 3Us 18 OUITUIITTUHE 12
KamepyH 6 duHNAHaUA 16
Konym6us 18 [Meenyapus 18
KoHro* 6 Meeuus 15
KocTa-Puka* 6 3xBagop 6
KoT-nR'‘'¥iByap 6 Kxrast Adpuxa 46
Ky6a 151 fimanka 6
MaBpHKHiA 15 finoHus 176
Maparackap 6

HToro 2000

* CTpaHa He yuyacTsoBasia B KoHpepeHuuu OpraHusanuy O6beaAMHeHHHX Hauuh no

caxapy 1992 roga, HO BKJIOYeHA B MepeyeHb, [OCKOIbKY SIB/IAETCHA IEHOM
MexyHapOAHO# OpraHuM3auuu Mo caxapy, YYpPeXAeHHOW COrJIaCHO MexmyHapOmgHOMY
cornameHuio Mo caxapy 1987 ropa.
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CAPITULO I - OBJETIVOS

Articulo 1

Objetivos

1os objetivos del Convenio Internacional del Aziucar, 1992 (en adelante
denominado este Convenio), habida cuenta de los términos de la resolucién 93 (1V)

aprobada por la Conferencia de las Naciones Unidas sobre Comercio y Desarrollo, son:

a) Conseguir una mayor cooperacidén internacional en los asuntos azucareros y
las cuestiones relacionadas con los mismos;

b) Proporcionar un foro para las consultas intergubernamentales sobre el
azicar y los medios de mejorar la economia azucarera mundial;

c) Facilitar el comercio de azdicar mediante la recopilacién y publicacién de
informacién sobre el mercado mundial de azicar y otros edulcorantes;

d) Promover el aumento de la demanda de azdcar, especialmente para usos no
tradicionales.



CAPITULO II - DEFINICIONES

Articulo 2

Definiciones

A los efectos de este Convenio:

1. Por "Organizacidn® se entiende la Organizacién Internacional del Azdcar a
que se refiete el articulo 3;

2. Por "Consejo” se entiende el Consejo Internacional del Azdcar a que se
refiere el pdrrafo 3 del articulo 3;

3. Por "Miembro" se entiende una Parte en el presente Convenio;

4. Por "votacidén especial" se entiende una votacidén que exija al menos dos
tercios de los votos emitidos por los Miembros presentes y votantes, a condicién de

que estos votos sean emitidos por al menos las dos terceras partes del nidmero de
Miembros presentes y votantes;

5. Por "mayoria simple" se entiende una votacién que exija mis de la mitad
del total de votos de los Miembros presentes y votantes, a condicién de que estos
votos sean emitidos por al menos la mitad del nimero de Miembros presentes y
votantes;

6. Por "afio” se entiende el afio civil;

7. Por “azicar" se entiende el azicar en cualquiera de sus formas
comerciales reconocidas derivadas de la cafia de azicar o de la remolacha azucarera,
incluidas las melazas comestibles y finas, los jarabes y cualquier otra forma de
azicar liquido, pero el término no incluye las melazas finales ni las clases de
azicar no centrifugo de baja calidad producido por métodos primitivos;

8. Por "entrada en vigor"” se entiende la fecha en que este Convenio entre en
vigor provisional o definitivamente, segin se dispone en el articulo 40;

9. Por "mercado libre" se entiende el total de las importaciones netas del
mercado mundial, con excepcidn de las resultantes del funcionamiento de acuerdos
especiales tal como se definen en el capitulo IX del Convenio Internacional del
Azdcar, 1977;

10. Por "mercado mundial” se entiende el mercado azucarero internacional e
incluye tanto el azicar objeto de comercio en el mercado libre como el azicar
objeto de comercio en virtud de acuerdos especiales tal como se definen en el
capitulo IX del Convenio Internacional del Azidcar, 1977.



CAPITULO III - LA ORGANIZACION INTERNACIONAL DEL AZUCAR

Articulo 3

Continuacidn, sede y estructura de la
Organizacidn Internacional del Azdcar

1. La Organizacidén Internacional del Azucar establecida en virtud del
Convenio Internacional del Azlcar, 1968, y mantenida en virtud de los Convenios
Internacionales del Azucar, 1973, 1977, 1984 y 1987 continuvard su existencia con el
fin de poner en prdactica este Convenio y supervisar su aplicacién, con la ‘
composicién, las atribuciones y las funciones establecidas en el mismo.

2. La Organizacién tendrd su sede en Londres, a menos que el Consejo decida
otra cosa por votacidn especial.

3. La Organizacién funcionarid a través del Consejo Internacional del Azicar,
su Comité Administrativo y su Director Ejecutivo, y su personal.

Articulo 4

Miembros de la Organizacidn

Cada una de las Partes en el presente Convenio serd un Miembro de la
Organizacién.

articulo 5

Participacién de organizaciones intergubernamentales

Toda referencia que se haga en el presente Convenio a un "gobierno" o
"gobiernos" serd interpretada en el sentido de que incluye a la Comunidad Econdmica
Buropea y a cualquier otra organizacidén intergubernamental que sea competente en lo
gue respecta a la negociacidén, celebracidén y aplicacién de convenios
internacionales, en particular de convenios sobre productos bdsicos.

En consecuencia, toda referencia que se haga en este Convenio a la firma,
ratificacidn, aceptacién o aprobacién, o a la notificacidén de aplicacidén
provisional, o a la adhesidén, serd interpretada, en el caso de esas organizaciones
intergubernamentales, en el sentido de que incluye una referencia a la firma,
ratificacién, aceptacién o aprobacién, o a la notificacién de aplicacidén
provisional, o a la adhesidén, por esas organizaciones intergubernamentales.
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Articulo 6

Privilegios e inmunidades

1. La Organizacién tendra personalidad jur idica internacional.

2. La Organizacién tendrd capacidad para contratar, para adquirir y enajenar
bienes muebles e inmuebles y para litigar.

3. La condicién juridica, los privilegios y las inmunidades de la
Organizacidén en el territorio del Reino Unido continuardn rigiéndose por el Acuerdo
sobre la sede entre el Gobierno del Reino Unido de Gran Bretafia e Irlanda del Norte
y la Organizacién Internacional del Azicar firmado en Londres el 29 de mayo
de 1969, con las modificaciones gue puedan ser necesarias para el debido
funcionamiento del presente Convenio.

4, Si la sede de la Organizacién se traslada a un pais que es Miembro de la
Organizacién, ese Miembro celebrara con ésta, lo antes posible, un acuerdo, que
habrid de ser aprobado por el Consejo, relativo a la condicién juridica, los
privilegios y las inmunidades de la Organizacidén, de su Director Ejecutivo, de su
personal y de sus expertos, asi como de los representantes de los Miembros mientras
se encuentren en ese pais para ejercer sus funciones.

S. A menos que se adopten otras disposiciones fiscales en el acuerdo a que
se refiere el pdrrafo 4 de este articulo y hasta que se celebre ese acuerdo, el
nuevo Miembro huésped:

a) otorgard exencién de impuestos sobre las remuneraciones pagadas por la

organizacidén a sus funcionarios, con la salvedad de que tal exencidén no se aplicaré
necesariamente a sus propios nacionales, y

b) otorgara exencién de impuestos sobre los haberes, ingresos y demds bienes
de la Organizacién.

6. Si la sede de la Organizacién ha de trasladarse a un pais qgue no sea
Miembro de ésta, el Consejo recabara del gobierno de ese pais, antes de ese
traslado, una garantia escrita de que:

a) celebrari lo antes posible con la Organizacién un acuerdo como el
previsto en el parrafo 4 de este articulo; y

b) otorgara, hasta que se celebre ese acuerdo, las exenciones dispuestas en
el pédrrafo 5 de este articulo. '

7. El Consejo procurard celebrar el acuerdo previsto en el pdrrafo 4 de este
articulo con el gobierno del pais al que haya de trasladarse la sede de la
organizacién antes de que se efectie el traslado.



CAPITULO IV - EL CONSEJO INTERNACIONAL DEL AZUCAR

Articulo 7

Composicién del Consejo Internacional del AzGcar

1. la autoridad suprema de la Organizacidén seri el Consejo Internacional del
Azlcar, que estard integrado por todos los Miembros de la Organizacién.

2. Cada Miembro tendra un representante en el Consejo y, si lo desea, uno o
varios suplentes. Ademds, cada Miembro podra nombrar uno o varios asesores de su

representante o de sus suplentes.

Articulo 8

Atribuciones y funciones del Consejo

1. El Consejo ejercerd todas las atribuciones y desempefiard, o hard que se
desempefien, todas las funciones que sean necesarias para dar cumplimiento a las
disposiciones del presente Convenio y para proceder a la liguidacidén del Fondo de
Financiacién de Existencias establecido en virtud del articulo 49 del Convenio
Internacional del Azidcar, 1977, seguin habia delegado el Consejo de ese Convenio en
el Consejo Establecido en virtud del Convenio Internacional del Azicar, 1984 y el
Convenio Internacional del Azicar, 1987 con arreglo al parrafo 1 del articulo 8 de

este Ultimo.

2. El Consejo, por votacidn especial, aprobarid las normas y reglamentos que
sean necesarios para aplicar el presente Convenio y que sean compatibles con sus
disposiciones, entre ellos los reglamentos del Consejo y de sus comités, asi como
el reglamento financiero de la Organizacidén y el reglamento del personal de ésta.
El Consejo podrd prever, en su reglamento, un procedimiento para decidir
determinadas cuestiones sin necesidad de reunirse.

3. El Consejo llevard los registros necesarios para desempefiar las funciones
que le confiere el presente Convenio, asi como cualquier otro registro que
considere apropiado. ‘

4, El Consejo publicard un informe anual y cualquier otra informacién que
considere apropiada.
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Ar ticulo 9

Presidente y Vicepresidente del Consejo

1. Para cada afio, el Consejo elegiri entre las delegaciones un Presidente y
un Vicepresidente, que podran ser reelegidos y que no serdn remunerados por la
Organizacién.

2. En ausencia del Presidente, las funciones propias de su puesto serdn
desempefiadas por el Vicepresidente. En caso de ausencia temporal simultdnea del
Presidente y del Vicepresidente, o en caso de ausencia permanente de uno de ellos o
de ambos, el Consejo podra elegir entre los miembros de las delegaciones un nuevo
Presidente y un nuevo Vicepresidente, con caricter temporal o permanente segun el
caso.

3. Ni el Presidente ni ningin otro miembro de la Mesa que presida las

sesiones del Consejo tendré derecho de voto. Podrén, sin embargo, designar a otra
persona para que ejerza los derechos de voto del Miembro al que representen.

Articulo 10

Reuniones del Consejo

l. Como norma general, el Consejo celebrard una reunidén ordinaria cada afio.

2. Ademds, el Consejo celebrard reuniones extraordinarias si asi lo decide o
a peticién de:

a) Cinco Miembros cualesquiera;

b) Dos o mds Miembros que con arreglo al articulo 11 tengan
colectivamente 250 o mds votos distribuidos conforme se determina en el
articulo 253 o N

c) El Comité Administrativo. |

3. La convocatoria de las reuniones tendrd que notificarse a los Miembros
con al menos 30 dias civiles de antelacidn, excepto en casos de emergencia, en los
que la notificacién tendrad que hacerse con al menos 10 dias civiles de antelacidn.

4, Las reuniones se celebrardn en la sede de la Organizacién, a menos que el
Consejo decida otra cosa por votacidén especial, Si un Miembro invita al Consejo a
reunirse en un lugar que no sea el de la sede de la Organizacién, y el Consejo asi
lo acuerda, ese Miembro sufragard los gastos adicionales que ello suponga.



Articulo 11
votos

1. A los efectos de las votaciones en virtud de este Convenio, los Miembros
tendrdn un total de 2.000 votos, distribuidos conforme se determina en el

articulo 25.

2. Cuando se suspenda el derecho de voto de un Miembro conforme al parrafo 2
del articulo 26 del presente Convenio, sus votos se distribuirdn entre los demés
Miembros con arreglo a las porciones que les correspondan conforme se determina en
el articulo 25. Se seguira el mismo procedimiento cuando se restablezca el derecho
de voto del Miembro en cuestién, el cual quedarid comprendido en la distribucién.

Articulo 12

Procedimiento de votacidén del Consejo

1. Cada Miembro tendra derecho a emitir el nimero de votos que tenga con
arreglo al articulo 11, distribuidos conforme se determina en el articulo 25.
No tendrd derecho a dividir esos votos.

2. Siempre que informe de ello por escrito al Presidente, todo Miembro podrd
autorizar a cualquier otro Miembro a que represente sus intereses y emita sus votos
en cualquier sesién o sesiones del Consejo. El Comité de Verificacidén de Poderes
que pueda crearse conforme al reglamento del Consejo examinard un ejemplar de esas
autorizaciones.

3. Un Miembro autorizado por otro Miembro a emitir los votos que tenga este
dltimo con arreglo al articulo 11, distribuidos conforme se determina en el

articulo 25, emitird esos votos con arreglo a la autorizacién y conforme al
pdrrafo 2 de este articulo.

Articulo 13

Decisiones del Consejo

1, El Consejo adoptara todas sus decisiones y recomendaciones en principio
por consenso. Si no hay consenso, las decisiones y recomendaciones se adoptarédn

por mayor ia simple, a menos que el presente Convenio exija una votacidén especial.

2, En el cémputo de los votos necesarios para adoptar cualquier decisién del

Consejo, las abstenciones no se contardn como votos y los Miembros que se abstengan
no serdn considerados como "votantes" a los efectos de las definiciones 4 6 5,




seqin sea el caso, del articulo 2. Cuando un Miembro se acoja a las disposiciones
del articulo 12 y sus votos sean emitidos en una sesién del Consejo, serd
considerado como Miembro presente y votante a los efectos del pirrafo 1 de este

articulo.

3. Todas las decisiones que adopte el Consejo conforme al presente Convenio
serdn vinculantes para los Miembros.

Articulo 14

Cooperacidén con otras organizaciones

1. El Consejo tomard todas las disposiciones apropiadas para celebrar
consultas o cooperar con las Naciones Unidas y sus érganos, en particular la
Conferencia de las Naciones Unidas sobre Comercio y Desarrollo, y con la
organizacién de las Naciones Unidas para la Agricultura y la Alimentacién y los
demds organismos especializados de las Naciones Unidas y organizaciones
intergubernamentales, segun sea pertinente.

2. El Consejo, teniendo presente la funcidn especial de la Conferencia de
las Naciones Unidas sobre Comercio y Desarrollo en el comercio internacional de
productos bdsicos, mantendrad informada, en su caso, a la Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo de sus actividades y programas de

trabajo.

3. El Consejo podrad asimismo tomar todas las disposiciones apropiadas para
mantener un contacto eficaz con las organizaciones internacionales de productores,
comerciantes y fabricantes de azicar.

articulo 15

Relaciones con el Fondo Comin para los Productos Bdsicos

1. La Organizacidén aprovechari plenamente los servicios del Fondo Comin para
los Productos Badsicos.

2. Con respecto a la ejecucidén de cualquier proyecto realizado conforme al
parrafo 1 de este articulo, la Organizacidén no actuard de organismo de ejecucidén ni
contraerad ninguna obligacién financiera por las garantias dadas por los Miembros u
otras entidades. No se podrad imputar a ningin Miembro, por ser Miembro de la
Organizacién, ninguna responsabilidad por los préstamos concedidos o los
empréstitos tomados por otro Miembro o entidad en relacién con esos proyectos.



Articulo 16

Admisidn de observadores

1. El Consejo podrd invitar a cualquier Estado no miembro a que asista a
cualquiera de sus sesiones en calidad de observador.

2. El Consejo también podri invitar a cualquiera de las organizaciones a que
se hace referencia en el parrafo 1 del articulo 14 a que asista a cualquiera de sus
sesiones en calidad de observador.

Articulo 17

Qudérum para las sesiones del Consejo

Constituird qudérum para cualquier sesién del Consejo la presencia de mds de
dos terceras partes de todos los Miembros, siempre que los Miembros asi presentes
tengan al menos dos tercios del total de votos de todos los Miembros indicados en
el artfculo 11 y distribuidos conforme se determina en el articulo 25. Si no hay
qudrum en el dia fijado para la apertura de una reunién del Consejo, o si durante
cualquier reunién del Consejo no hay qudérum en tres sesiones sucesivas, se
convocari al Consejo para siete dias después; a partir de entonces, y durante el
resto de esa reunidn, el qudrum estard constituido por la presencia de mds de la
mitad de todos los Miembros, siempre que los Miembros asi presentes representen
mids de la mitad del total de votos de todos los Miembros indicados en el
articulo 11 y distribuidos conforme se determina en el articulo 25.

Se consideraran presentes los Miembros representados conforme al parrafo 2 del
articulo 12.



CAPITULO V - EL COMITE ADMINISTRATIVO

Articulo 18

Composicién del Comité Administrativo

1. El Comité Administrativo se compondr& de 18 miembros. Diez de ellos
seridn, en principio, los diez Miembros gue sean los mayores contribuyentes
financieros en cada afio, y ocho serdn elegidos entre los Miembros restantes
del Consejo.

2. Si uno o mas de los diez Miembros mayores contribuyentes financieros en
cada afio no quieren ser designados automdticamente para formar parte del Comité
Administrativo, sus puestos se cubriran designando al siguiente o los siguientes
Miembros mayores contribuyentes financieros que estén dispuestos a formar parte del
Comité. Una vez designados por este procedimiento esos diez miembros del Comité
Administrativo, los otros ocho miembros del Comité serdn elegidos entre los
Miembros restantes del Consejo.

3. La eleccién de los ocho miembros adicionales se celebrard cada afo scbre
la base de los votos indicados en el articulo 11 y distribuidos conforme se
determina en el articulo 25. Los Miembros designados conforme al parrafo 1l o el

pdrrafo 2 de este articulo para formar parte del Comité Administrativo no tendrén
derecho de voto en esa eleccidn.

4. Ningin Miembro podrd formar parte del Comité Administrativo si no ha
pagado su contribucidén completa de conformidad con el articulo 26.

5. Cada miembro del Comité Administrativo designard un representante y
ademds podr& designar uno o mds suplentes y asesores. Ademds, todos los Miembros

del Consejo tendrdn derecho a participar en las sesiones en calidad de observadores
y podran ser invitados a tomar la palabra.

6. El Comité Administrativo elegira cada afio un Presidente y un
Vicepresidente. El Presidente no tendré derecho de voto y podré ser reelegido.
En ausencia del Presidente, el Vicepresidente asumird las funciones del cargo.

7. El Comité Administrativo se reunird normalmente tres veces al afio.

8. El Comité Administrativo se reunird en la sede de la Organizacién, a
menos que decida otra cosa. Si un Miembro invita al Comité Administrativo a
reunirse en un lugar que no sea el de la sede de la Organizacién, y el Comité
AMdministrativo asi lo acuerda, ese Miembro sufragari los gastos adicionales que
ello suponga.
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Articulo 19

Eleccién del Comité Administrativo

1. Los Miembros escogidos entre los Miembros que sean los mayores
contribuyentes financieros en cada afio conforme al procedimiento previsto en el
pdrrafo 1 o el parrafo 2 del articulo 18 serdn designados para formar parte del
Comité Administrativo.

2. Los otros ocho miembros del Comité Administrativo serdn elegidos en el
Consejo. Cada Miembro con derecho de voto conforme a las disposiciones de los
pdrrafos 1, 2 y 3 del articulo 18 emitird en favor de un solo candidato todos los
votos a que tenga derecho con arreglo al articulo 1l y distribuidos conforme se
determina en el articulo 25. Un Miembro podrd emitir en favor de otro candidato
los votos que le corresponda emitir conforme al pdrrafo 2 del articulo 12. Serdn
elegidos los ocho candidatos gue obtengan el mayor nimero de votos.

3. Si se suspende el ejercicio del derecho de voto de un miembro del Comité
Administrativo conforme a cualquiera de las disposiciones pertinentes del presente
Convenio, cada uno de los Miembros que hubieren votado por €l o le hubieren
asignado sus votos conforme a este articulo podra, durante el tiempo en que la
suspensidén esté en vigor, asignar sus votos a cualquier otro miembro del Comité.

4. Si un Miembro designado para formar parte del Comité conforme a lo
dispuesto en el pirrafo 1 o el pdrrafo 2 del articulo 18 deja de ser Miembro de la
Organizacién, sera sustituido por el siguiente Miembro mayor contribuyente
financiero que esté dispuesto a formar parte del Comité y, de ser necesario, se
celebrard una eleccién para escoger a un miembro elegido adicional del Comité.

Si un miembro elegido del Comité deja de ser Miembro de la Organizacidén, se
celebrarid una eleccidén para sustituir a ese Miembro en el Comité. Cualquier
Miembro gque hubiere votado por el Miembro que dejé de ser Miembro de

la Organizacién, o le hubiere asignado sus votos, y que no vote por el Miembro
elegido para cubrir la vacante del Comité, podri asignar sus votos a otro miembro
del Comité.

5. En circunstancias especiales, y después de consultar con el miembro del
Comité Administrativo por el cual hubiere votado o al gque hubiere asignado sus
votos conforme a lo dispuesto en este articulo, todo Miembro podrd retirar sus
votos a ese miembro durante el resto del afio. Podr& entonces asignar esos votos a
otro miembro del Comité Administrativo, pero no podri retirar esos votos a ese otro
miembro durante el resto de ese afio. El miembro del Comité Administrativo al que
se hayan retirado los votos conservard su puesto en el Comité Administrativo
durante el resto de ese afio. Toda medida que se adopte conforme-a lo dispuesto en
este pdrrafo surtird efecto después de ser comunicada por escrito al Presidente del
Comité Administrativo.

-11l~



Articulo 20

pelegacién de atribuciones del Consejo en el Comité Administratiwvo

1. El Consejo, por votacién especial, podrd delegar en el Comité
AMministrativo el ejercicio de todas o de algunas de sus atribuciones, con
excepcién de las siguientes:

a) La ubicacidén de la sede de la Organizacién conforme al pérrafo 2 del
articulo 3;

b) El nombramiento del Director Ejecutivo y de cualquier funcionario
superior conforme al articulo 23;

c) La aprobacién del presupuesto administrativo y la determinacién de las
contribuciones conforme al articulo 25;

d) Toda peticién dirigida al Secretario General de la Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo para que convoque una conferencia de
negociacién en virtud del parrafo 2 del articulo 353

e) La recomendacién de modificaciones conforme al articulo 44;

£) La prérroga o terminacién de este Convenio conforme al articulo 45.

2. El Consejo podrd, -en todo momento, revocar la delegacién de cualquiera de
sus atribuciones en el Comité Administrativo.

Articulo 21

Procedimiento de votacidn y decisiones del Comité Administrativo

1. Cada miembro del Comité Administrativo tendr& derecho a emitir el némero
de votos que haya recibido conforme al articulo 19 y no podrd dividirlos.

2. Cualgquier decisidén adoptada por el Comité Administrativo requeriré la
misma mayoria que hubiese requerido para ser adoptada por el Consejo y serd
comunicada a este Wdltimo.

3. Todo Miembro tendrid derecho a recurrir ante el Consejo, en las

condiciones que éste establezca en su teglamento, contra cualquier decisién del
Comité Administrativo.
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Articulo 22

Qudrum para las sesiones del Comité Administrativo

Constituir8 quérum para todas las sesiones del Comité Administrativo la
presencia de mds de la mitad de todos los miembros del Comité, siempre que los
miembros presentes representen por lo menos dos tercios del total de votos de todos
los miembros del Comité.
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CAPITULO VI - EL DIRECTOR EJECUTIVO Y EL PERSONAL

Articulo 23

El Director Ejecutivo y el personal

1, El Consejo nombrara por votacidn especial al Director Ejecutivo.
El Consejo fijarad las condiciones de empleo del Director Ejecutivo.

2. El Director Ejecutivo seré el funcionario administrativo superior de la
Organizacién y serd responsable de la ejecucién de todas las funciones que le
incumban en la aplicacién del presente Convenio.

3. El Consejo, después de consultar con el Director Ejecutivo, nombrarid por
votacidén especial a todos los funcionarios superiores, en las condiciones que
determine.

4. El Director Ejecutivo nombrard a los demds funcionarios conforme al
reglamento y las decisiones del Consejo.

S. El Consejo, de conformidad con lo dispuesto en el articulo 8, aprobard
las normas y reglamentos por los que se regirdn las condiciones bdsicas de empleo y
los derechos, funciones y obligaciones fundamentales de todos los funcionarios de
la Secretaria.

6. Ni el Director Ejecutivo ni ningin miembro del personal podrin tener
ningdn interés financiero en la industria o el comercio del azicar.

7. En el desempefio de las funciones que les incumban conforme al presente
Convenio, ni el Director Ejecutivo ni ningin miembro del personal solicitardn ni
recibirdn instrucciones de ningin Miembro ni de ninguna autoridad ajena a la
Organizacién. Se abstendrdn de actuar en forma alguna que sea incompatible con su
condicién de funcionarios internacionales responsables Gnicamente ante la
Organizacidn. Cada uno de los Miembros respetar&d el caricter exclusivamente
internacional de las funciones del Director Ejecutivo y del personal, y no tratard
de influir en ellos en el desempefio de las mismas.
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CAPITULO VII - DISPOSICIONES FINANCIERAS

Articulo 24

Gastos

1. Ios gastos de las delegaciones ante el Consejo, el Comité Administrativo
o cualquiera de los comités del Consejo o del Comité Administrativo serén
sufragados por los Miembros interesados.

2. Los gastos necesarios para la aplicacién del presente Convenio se
sufragardn mediante contribuciones anuales de los Miembros, determinadas conforme

al articulo 25. Sin embargo, si un Miembro solicita servicios especiales, el
Consejo podra exigirle el pago de esos servicios.

3. Se llevard una contabilidad adecuada para la aplicacién del presente
Convenio.

Articulo 25

Aprobacién del presupuesto administrativo
y contribuciones de los Miembros

1. A los efectos de este articulo, los Miembros tendrdn 2.000 votos.

2. a) Cada Miembro tendrd el nimero de votos especificado en el anexo, gque
se ajustard conforme a lo dispuesto en el apartado d) de este articulo;

b) Ningin Miembro tendrd menos de 6 votos;

c) No habra votos fraccionarios. Se podrédn redondear las cifras en el
proceso de cdlculo para que se asignen todos los votos;

d) Los votos del anexo que no estén asignados en el momento de entrar en
vigor el presente Convenio se repartiran entre los distintos Miembros, salvo los

que tienen asignados 6 votos en el anexo. los votos no asignados se distribuirdn
en la proporcién que exista entre el nimero de votos asignados en el anexo y el
total de los votos de todos los Miembros que tengan mds de 6 votos.

3. 1os votos se revisaran cada aho conforme al procedimiento siguiente:
a) Cada afio, incluido el afio en gque entre en vigor el presente Convenio,

cuando se publique el Anuario del Azicar de la Organizacién Internacional del
Azicar, se calculari el tonelaje compuesto de cada Miembro, que comprende;é:
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el 35% de las exportaciones totales de ese Miembro al mercado libre
méds

el 15% de las exportaciones totales de ese Miembro resultantes de acuerdos
especiales

mas
el 35% de las importaciones de ese Miembro en el mercado libre
mas

el 15% de las importaciones totales de ese Miembro resultantes de acuerdos
especiales.

Los datos utilizados para calcular el tonelaje compuesto de cada Miembro
serdn, para cada una de las mencionadas categor ias, el promedio de esa categoria
para los 3 afios mds altos de los 4 Gltimos aflos publicados en la edicién mds
reciente del Anuvario del Azuicar de la Organizacidn Internacional del Azicar.

La parte del total del tonelaje compuesto de todos los Miembros correspondiente a
cada Miembro seré calculada por el Director Ejecutivo. Todos estos datos se
proporcionardn a los Miembros cuando se efectien los cdlculos;

b) Para el segundo afio después de la entrada en vigor del presente Convenio
y los afios sucesivos, los votos de cada Miembro se ajustardn segun la variacién de
su parte del total del tonelaje compuesto de todos los Miembros respecto de su
parte del total de esos mismos Miembros el afio anterior;

c) No se aplicara ningun aumento a los Miembros que tengan 6 votos al amparo
de las disposiciones del apartado b) de este parrafo, a menos que su parte del
total del tonelaje compuesto de todos los Miembros sobrepase el 0,3%.

4, En caso de que uno o varios Miembros se adhieran después de la entrada en
vigor del presente Convenio, sus votos se determinardn segin el anexo, ajustados a
la luz de lo dispuesto en los pdrrafos 2 y 3 de este articulo. Si el Miembro o los
Miembros que se adhieran no figuran en el anexo del presente Convenio, el Consejo
decidird el nimero de votos que se les asignardn. Tras la aceptacién por el
Miembro o los Miembros que se adhieran y que no figuren en el anexo del nuimero de
votos asignados por el Consejo, se volverdn a calcular los votos de los Miembros
existentes de manera que el total de votos siga siendo de 2.000.

5. En caso de que uno o varios Miembros se retiren, los votos de ese Miembro

o esos Miembros se redistribuirdn entre los restantes Miembros en la proporcién de
su parte del total de los votos de todos los Miembros restantes de manera que el

total de los votos de todos los Miembros siga siendo de 2.000.
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6. Disposiciones transitorias:

a) Las siguientes disposiciones sélo se aplican a los Miembros del Convenio
Internacional del Azicar, 1987 al 31 de diciembre de 1992 y se limitan a los dos
primeros afios civiles después de la entrada en vigor del presente Convenio
(es decir, hasta el 31 de diciembre de 1994);

b) El nimero total de votos asignados a cada Miembro en 1993 no serd de mids
de 1,33 multiplicado por los votos de ese Miembro en 1992 conforme al Convenio
Internacional del Azucar, 1987, y en 1994 no serd de mds de 1,66 multiplicado por
los votos de ese Miembro en 1992 conforme al Convenio Internacional del
AzdGcar, 1987;

c) A los efectos de fijar la contribucidén por voto, los votos no asignados

como resultado de la aplicacidn del apartado b) del pdrrafo 6 de este articulo no
se redistribuirdn entre los demis Miembros. Por consiguiente, la contribucién por

voto se determinari sobre la base del total reducido de los votos.

7. lLas disposiciones del pdrrafo 2 del articulo 26, relativas a la
suspensidén del derecho de voto por incumplimiento de obligaciones, no se aplicardn
a este articulo.

8. Durante el segundo semestre de cada afio el Consejo aprobari el
presupuesto administrativo de la Organizacidn para el afio siguiente y determinard
el importe de la contribucién por voto que deberdn pagar los Miembros para sufragar
dicho presupuesto en los dos primeros afios, teniendo en cuenta lo dispuesto en el
pdrrafo 6 de este articulo.

9. La contribucién de cada Miembro al presupuesto se calculard multiplicando
la contribucién por voto por el numero de votos que le correspondan en virtud de
este articulo, en la forma siguiente:

a) Para los que sean Miembros en el momento de la aprobacidén definitiva del
presupuesto administrativo, el nimero de votos que tengan entonces; y

b) Para los que pasen a ser Miembros después de la aprobacién del
presupuesto administrativo, el numero de votos que se les asigne en el momento de

su ingreso, ajustado en proporcidén al resto del periodo abarcado por el presupuesto
o0 los presupuestos. No se modificardn las contribuciones asignadas a los demds

Miembros.

10. Si el presente Convenio entra en vigor cuando falten mids de ocho meses
para el comienzo de su primer afio completo, el Consejo aprobard en su primera
reunién un presupuesto administrativo para el periodo que falte hasta el comienzo
del primer afio completo. En caso contrario, el primer presupuesto administrativo
abarcard tanto el periodo inicial como el primer afio completo.
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11. El Consejo podré tomar, por votacién especial, las medidas que estime
adecuadas para atenuar los efectos que pueda tener en las contribuciones de los
Miembros una limitada participacién en el presente Convenio en el momento de ser

aprobado el presupuesto administrativo para el primer afio del Convenio o cualquier
reduccién importante del nimero de sus Miembros en lo sucesivo.

articulo 26

Pago de las contribuciones

1. Los Miembros pagardn sus contribuciones al presupuesto administrativo
para cada afio de conformidad con sus respectivos procedimientos constitucionales.

las contribuciones al presupuesto administrativo de cada afio se abonardn en monedas
libremente convertibles y serdn exigibles el primer dia de ese afio; las
contribuciones de los Miembros correspondientes al afio en que ingresen en la
Organizacidén seridn exigibles en la fecha en que pasen a ser Miembros.

2. Si un Miembro no ha pagado su contribucién completa al presupuesto
administrativo en un plazo de cuatro meses contado a partir de la fecha en que
venza su contribucién conforme al pdrrafo 1 de este articulo, el Director Ejecutivo
le requerird a que efectie el pago lo mds rdpidamente posible. Si, en el plazo de
dos meses a contar de la fecha de ese requerimiento, el Miembro todavia no ha
pagado su contribucién, su derecho de voto en el Consejo y en el Comité
Mministrativo quedari suspendido hasta que haya abonado integramente su
contribucidén.

3. El Consejo podrd decidir, por votacién especial, que el Miembro que no
haya pagado sus contribuciones en dos afios dejara de gozar de sus derechos de
Miembro y gue dejara de asignirsele contribucién alguna a efectos presupuestarios.
Ese Miembro seguira estando obligado a cumplir con sus demds obligaciones
financieras estipuladas en el presente Convenio. Dicho Miembro recuperari sus
derechos si paga los atrasos. Los pagos que efectien los Miembros que estén
atrasados en el pago de sus contribuciones se acreditardn primero a liquidar esos
atrasos, en vez de destinarlos al abono de las contribuciones corrientes.

articulo 27

Comprobacidn y publicacidn de cuentas

Tan pronto como sea posible después de finalizado cada afio, se bresentarén al
Consejo, para su aprobacién y publicacidn, los estados financieros de la
Organizacidén correspondientes a ese afio, comprobados por un auditor independiente.
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CAPITULO VIII - COMPROMISOS GENERALES DE LOS MIEMBROS

Articulo 28

Compromisos de los Miembros

Los Miembros se comprometen a adoptar las medidas que sean necesarias para dar
cumplimiento a las obligaciones contraidas en virtud del presente Convenio y a

cooperar plenamente entre si para la consecucién de los objetivos del presente
Convenio.

Articulo 29

Normas laborales

Los Miembros garantizardn el mantenimiento de normas laborales justas en sus
respectivas industrias azucareras y, en la medida de lo posible, procuraran mejorar
el nivel de vida de los trabajadores agricolas e industriales en los distintos

ramos de la produccidén azucarera y de los cultivadores de cafia de azicar y de
remolacha azucarera.

articulo 30

Aspectos ambientales

Los Miembros tomardn debidamente en consideracidén los aspectos ambientales de
todas las fases de la produccidén de azicar.

articulo 31

Responsabilidad financiera de los Miembros

la responsabilidad financiera de cada Miembro para con la Organizacidn y los
demds Miembros se limita a las obligaciones relacionadas con sus contribuciones a
los presupuestos administrativos aprobados por el Consejo en virtud del presente
Convenio. :
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CAPITULO IX - INFORMACION Y ESTUDIOS

Articulo 32

Informacidén y estudios

1. La Organizacidén actuara como centro para la reunidén y publicacién de
informacidén estadistica y de estudios sobre la produccién, los precios, las
exportaciones e importaciones, el consumo y las existencias de azdcar (incluidos
tanto el azidcar crudo como el azdicar refinado segin el caso) y otros edulcorantes,
y los impuestos sobre el azicar y otros edulcorantes en el mundo.

2. Los Miembros se comprometen a suministrar dentro del plazo que se
prescriba en el reglamento todas las estadisticas de que dispongan y toda
la informacién que segin dicho reglamento sean necesarias para que la Organizacién
pueda desempeflar las funciones que le confiere el presente Convenio. Si fuere
necesario, la Organizacidn utilizarid la informacién pertinente que pueda obtener de
otras fuentes. La Organizacién no publicari ninguna informacidén que pueda servir
para identificar las operaciones de personas o compafiias que produzcan, elaboren o
comercialicen aztcar.

Articulo 33

BEvaluacién del mercado, del consumo y de las estadisticas de azicar

1. El Consejo creard un Comité de Evaluacién del Mercado, del Consumo y de
las Estadisticas de Azucar compuesto por todos los Miembros, que serd presidido por
el Director Ejecutivo.

2. El Comité mantendrd bajo continuo examen los asuntos relativos a la

economia mundial del azicar y edulcorantes, e informard a los Miembros del
resultado de sus deliberaciones. Con este fin, se reunird normalmente dos veces al

afio. En su examen el Comité tendra en cuenta toda la informacidén de interés
recopilada por la Organizacidén de conformidad con lo estipulado en el articulo 32.

3. El Comité llevard a cabo actividades en las esferas siguientes:

a) La preparacidn de estadisticas del azicar y el anilisis estadistico de la
produccidn, el consumo, las existencias, el comercio internacional y los precios

del azicar;

b) El andlisis del comportamiento del mercado y de los factores que influyen
en él, con especial referencia a la participacidén de los paises en desarrollo en el
comercio mundial;
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c) El andlisis de la demanda de azicar, incluidos los efectos de la
. utilizacidn de cualquier forma de suceddneo natural o artificial del azicar sobre
el comercio mundial y el consumo de azicar;

d) Cualquier otra cuestién que apruebe el Consejo.
4. Cada afio el Consejo examinard un proyecto de programa de trabajos

futuros, con estimaciones de las necesidadess de recursos, preparado por el
Director Ejecutivo.
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CAPITULO X - INVESTIGACION Y DESARROLLO

Articulo 34

Investigacidén y desarrollo

Con el fin de lograr los objetivos seflalados en el articulo 1, el Consejo
podrd prestar asistencia a la investigacién cientifica y el desarrollo en el campo
de la economia del azlcar, asi como a la difusién y la aplicacidén prdctica de los
resultados obtenidos en esa esfera. A tal efecto, el Consejo podrd cooperar con

organizaciones internacionales e instituciones de investigacién, a condicién de que
" con ello no incurra en obligaciones financieras adicionales.
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CAPITULO XI - PREPARATIVOS PARA UN NUEVO CONVENIO

Articulo 35

Preparativos para un nuevo convenio

1. El Consejo podra estudiar las posibilidades de negociar un nuevo convenio
internacional del azidcar, incluido un posible convenio con disposiciones
econdmicas, e informar a los Miembros y hacer las recomendaciones que estime

pertinentes.

2. El Consejo podrd, tan pronto como lo considere apropiado, pedir al
Secretario General de la Conferencia de las Naciones Unidas sobre Comercio y
Desarrollo gue convoque una conferencia de negociacién.
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CAPITULO XII -~ DISPOSICIONES FINALES

Articulo 36

Depositario

Por el presente articulo se designa depositario del presente Convenio al
Secretario General de las Naciones Unidas.

Articulo 37
Firma
El presente Convenio estara abierto en la Sede de las Naciones Unidas, desde

el 1° de mayo hasta el 31 de diciembre de 1992, a la firma de todo gobierno
invitado a la Conferencia de las Naciones Unidas sobre el Azidcar, 1992.

Articulo 38

Ratificacidén, aceptacidén y aprobacidn

1. El presente Convenio estara sujeto a ratificacién, aceptacién o
aprobacién por los gobiernos signatarios, de conformidad con sus respectivos
procedimientos constitucionales.

2. Los instrumentos de ratificacidén, aceptacién o aprobacidén serdn
despositados en poder del depositario a mds tardar el 31 de diciembre de 1992.
El Consejo podrd, no obstante, conceder prérrogas a los gobiernos signatarios que
no hayan podido depositar sus instrumentos para esa fecha.

Articulo 39

Notificacidn de aplicacidén provisional

1. Todo gobierno signatario que tenga intencidn de ratificar, aceptar o
aprobar el presenté Convenio, o todo gobierno para el gue el Consejo haya
establecido condiciones de adhesidén pero que todavia no haya podido depositar su
instrumento, podrd en todo momento notificar al depositario que aplicard el
presente Convenio con caracter provisional, bien cuando éste entre en vigor
conforme al articulo 40, bien, si estd ya en vigor, en la fecha que se especifique.
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2. Todo gobierno que haya notificado conforme al pdrrafo 1 de este articulo
que aplicaré el presente Convenio, bien cuando éste entre en vigor, bien, si esté

ya en vigor, en la fecha que se especifique, serid desde ese momento Miembro
provisional hasta la fecha en que deposite su instrumento de ratificacidn,
aceptacién, aprobacién o adhesidén y se convierta asi en Miembro.

Articulo 40

Entrada en vigor

1. El presente Convenio entraré definitivamente en vigor el 1° de enero
de 1993 o en cualquier otra fecha posterior, si para esa fecha se han depositado
los correspondientes instrumentos de ratificacidn, aceptacién, aprobacién o

adhesién en nombre de varios gobiernos que rednan el 60% de los votos conforme a la
distribucidén establecida en el anexo del presente Convenio.

2, Si el 1° de enero de 1993 no ha entrado en vigor el presente Convenio de
conformidad con lo dispuesto en el parrafo 1 de este articulo, entrarad
provisionalmente en vigor si para esa fecha se han depositado los correspondientes
instrumentos de ratificacién, aceptacién o aprobacién o las correspondientes
notificaciones de aplicacidén provisional en nombre de varios gobiernos que cumplan
los requisitos de porcentajes prescritos en el pdrrafo 1 de este articulo.

3. Si el 1° de enero de 1993 no se han alcanzado los porcentajes prescritos
para la entrada en vigor del presente Convenio con arreglo a lo dispuesto en el
pérrafo 1 o el pirrafo 2 de este articulo, el Secretario General de las
Naciones Unidas invitard a los gobiernos en cuyos nambres se hayan depositado los
correspondientes instrumentos de ratificacién, aceptacién o aprobacién o las
correspondientes notificaciones de aplicacién provisional a que se reidnan para
decidir si el presente Convenio debe entrar definitiva o provisionalmente en vigor
entre ellos, en su totalidad o en parte, en la fecha que determinen. Si el
presente Convenio ha entrado provisionalmente en vigor de conformidad con lo
dispuesto en este pdrrafo, entrara posteriormente en vigor definitivamente si se
han cumplido las condiciones prescritas en el pirrafo 1 de este articulo, sin que
sea necesaria ninguna otra decisidn.

4. Para todo gobierno en cuyo nombre se deposite un instrumento de
ratificacidn, aceptacidn, aprobacidn o adhesién o una notificacién de aplicacién
provisional después de la entrada en vigor del presente Convenio de conformidad con
lo dispuesto en los pdrrafos 1, 2 6 3 de este articulo, el instrumento o la
notificacién surtird efecto en la fecha de su depdsito y, respecto de la
notificacidén de aplicacidn provisional, con arreglo a lo dispuesto en el parrafo 1
del articulo 39.
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Articulo 41
AMdhesién

Podrdn adherirse al presente Convenio, en las condiciones que el Consejo
establezca, los gobiernos de todos los Estados. En el momento de la adhesidén, el

Estado que se adhiere se considerara incluido en el anexo del presente Convenio,
junto con los votos que le correspondan segun las condiciones de adhesién. Esta se

efectuara mediante el depdsito de un instrumento de adhesién en poder del
depositario. En los instrumentos de adhesidon se declararid que el gobierno acepta
todas las condiciones establecidas por el Consejo.

Articulo 42
Retiro
1. Cualquier Miembro podra retirarse del presente Convenio en cualquier
momento después de la entrada en vigor de éste notificando por escrito su retiro al
depositario. Este Miembro debera informar simultédneamente por escrito al Consejo

de la decisidén gue ha tomado.

2. El retiro conforme a este articulo tendrd efecto 30 dias después de que
el depositario reciba dicha notificacidn.

Articulo 43

Liquidacién de las cuentas

1. Si un Miembro se hubiere retirado del presente Convenio, 0 hubiere dejado
por otra causa de ser Parte en el presente Convenio, el Consejo procederd a
liquidar con €l las cuentas que considere equitativas. La Organizacién retendré
las cantidades ya abonadas por dicho Miembro. Este estari obligado a pagar toda
cantidad que adeude a la Organizacidn.

2, El Miembro a que se hace referencia en el pirrafo 1 de este articulo no
tendra derecho, al terminar el presente Convenio, a recibir ninguna parte del
producto de la liquidacién o de otros haberes de la Organizacién; tampoco
respondera de parte alguna del déficit que pudiere tener la Organizacién.
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Articulo 44

Modificacién

1. El Consejo, por votacidén especial, podri recomendar a los Miembros que se
modifique el presente Convenio. El Consejo podrd fijar un plazo al término del
cual cada Miembro debera notificar al depositario que acepta la modificacién. Esta
modificacién entrara en vigor 100 dias después de que el depositario haya recibido
las notificaciones de aceptacién de Miembros que rednan al menos dos tercios del
total de los votos de todos los Miembros indicados en el articulo 11 y distribuidos
conforme al articulo 25, o en la fecha posterior que el Consejo haya determinado
por votacidén especial. El Consejo podrd fijar un plazo para que cada Miembro
notifique al depositario su aceptacidn de la modificacidn; si transcurrido dicho
plazo la modificacién no hubiere entrado en vigor, se considerard retirada.

El Consejo proporcionara al depositario la informacidn necesaria para determinar si
las notificaciones de aceptacidén recibidas son suficientes para que la modificacién
entre en vigor.

2. Todo Miembro en cuyo nombre no se haya notificado la aceptacién de una
modificacidn antes de la fecha en que ésta entre en vigor dejara, en esa fecha, de
ser Parte en el presente Convenio, a menos que pruebe, a satisfaccidn del Consejo,
que por dificultades de procedimientos constitucionales no se pudo conseguir a
tiempo su aceptacidén y que el Consejo decida prorrogar respecto de tal Miembro el
plazo fijado para la aceptacidén. Ese Miembro no estara obligado por la
modificacidn hasta que haya notificado su aceptacidén de la misma.

articulo 45

puracidn, prérroga y terminacién

1. El presente Convenio permanecerd en vigor hasta el 31 de diciembre
de 1995, a menos que haya sido prorrogado conforme al parrafo 2 de este articulo o

que se declare terminado con anterioridad conforme al pdrrafo 3 de este articulo.

2. El Consejo, por votacidén especial, podra prorrogar el presente Convenio
después del 31 de diciembre de 1995 por per iodos sucesivos de no mds de dos afios en
cada ocasién. Todo Miembro que no acepte tales prérrogas informarad de ello por
escrito al Consejo y dejara de ser Parte en el presente Convenio desde el comienzo
del periodo de prdérroga.

3. El Consejo, por votacién especial, podrd en cualquier momento declarar

terminado el presente Convenio con efecto a partir de la fecha que determine y con
sujecién a las condiciones que establezca.
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4, Al declararse terminado el presente Convenio, esta Organizacién
continuard en funciones durante el tiempo que sea necesario para llevar a cabo su
liquidacidén y tendrd los poderes y ejercerd las funciones que sean necesarios a

tal efecto.

5. El Consejo notificard al depositario toda medida adoptada de conformidad
con el pdrrafo 2 o el parrafo 3 de este articulo.

Articulo 46

Medidas transitorias

1. las acciones, las obligaciones y las omisiones que, conforme al Convenio
Internacional del AzGcar, 1987, y en relacidn con la aplicacién de dicho Convenio,
debian tener consecuencias en un afio posterior producirdn las mismas consecuencias
conforme al presente Convenio que si las disposiciones del Convenio de 1987
continuaran en vigor a estos efectos.

2. El presupuesto administrativo de la Organizacién para 1993 serid aprobado
provisionalmente por el Consejo del Convenio Internacional del Azidcar, 1987 en su
dltima reunidén ordinaria de 1992, a reserva de su aprobacién definitiva por el
Consejo del presente Convenio en su primera reunién de 1993.

EN FE DE LO CUAL los infrascritos, debidamente autorizados al efecto, han
firmado el presente Convenio en las fechas gue figuran junto a sus firmas.

HECHO en Ginebra el dia veinte de marzo de mil novecientos noventa y dos.

Los textos en drabe, chino, espafiol, francés, inglés y ruso del presente Convenio
serdn igualmente auténticos.
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Anexo

ASIGNACION DE VOTOS A LOS EFECTOS DEL ARTICULO 25

Argelia 38 Hungria 9
Argentina 22 India 38
Australia 117 Indonesia 18
Austria 14 Jamaica ‘ 6
Barbados 6 Japén 176
Belarus 11 Madagascar 6
Belice 6 Malawi 6
Bolivia 6 Marruecos 14
Brasil 94 Mauricio 15
Bulgaria 18 México 49
Camerin 6 Nicaragua 6
CEE 332 Noruega 19
Colombia 18 Panami* 6
Congo* 6 Papua Nueva Guinea* 6
Costa Rica* 6 Perud 9
C6te d'1ivoire 6 Repiblica de Corea 59
Cuba 151 Repiiblica Dominicana 23
Pcuador 6 Reptiblica Unida de Tanzania 6
Egipto 37 Rumania 18
El Salvador 6 Suddfrica 46
Estados Unidos de América 178 Suecia 15
Federacidén de Rusia 135 Suiza 18
Fiji 12 Swazilandia 13
Filipinas 12 Tailandia 85
Finlandia 16 Turquia 21
Ghana 6 Uganda 6
Guatemala 16 Uruguay 6
Guyana 6 Zimbabwe 8
Honduras* 6

Total 2000

* No ha participado en la Conferencia de las Naciones Unidas sobre el
Azicar, 1992, pero se incluye porgue en la actualidad el pais es Miembro de la
organizacidén Internacional del Azdcar establecida por el Convenio
Internacional del Azdcar, 1987.
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I hereby certify that the foregoing
text is a true copy of the International
Sugar Agreement, 1992, concluded at Geneva
on 20 March 1992, the original of which is
deposited with the Secretary-General of

the United Nations.

For the Secretary-General,
Under-Secretary-General

The Legal Counsel:

Je certifie que le texte qui précéde
est une copie conforme de 1’Accord
international de 1992 sur le sucre, conclu a
Genéve le 20 mars 1992, dont 1l'original se
trouve déposé auprés du Secrétaire général

de 1'Organisation des Nations Unies.

.

Pour le Secrétaire général,
Secrétaire général adjoint

Le Conseiller juridique :

Jad. H’()%A‘A(:’\

Carl-August Fleischhauer

United Nations, New York
14 May 1992

Organisation des Nations Unies, New York
Le 14 mai 1992










‘Certified true copy (XIX.37)
Copie certifiée conforme (XIX.37)
June 1992
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